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LOK SABHA

Friday, 24th August, 1956

—

The Lok Sabha met at Elcven of
the Clock.

[MR. SPEAKER in the Chair]
ORAL AN3IWERS TO QUESTIONS

Agricultural Credit (Stabilisation)
Fund

*1343. Shri Shree Narayan Das:
Willthe Minister of Food and Agriculture
be pleased to state the names of State
Co-operative Banks which are maintain-
ing Agricultural Credit (Stabilisation)
Fund or which have been asked by the
Reserve Bank of India to maintain such

funds ?

The Minister of Agriculture (Dr.
P. S. Deshmukh): Andhra, Bombay,
Madhya Pradesh and PEPSU. The Reserve
Bank of India has not issuei any general
instructions in this regard.

Shri Shree Narayan Das: May I
know whether any nf the State Co-operative
Banks has asked for loan from the National
Agricultura]l Credit (Stabilisation) Fund
so far and, if so, what are the terms and
conditions on which loans ar¢ granted from
this Fund to the State Co-operative Banks ?

~ Dr. P. S. Deshmukh: No such
application, at least to my knowledge, has
been received.

ShriN. B. Chowdhury: May I know
what amount, out of the amount allotted in
the recent Reserve Bank Amendi:}f Bill to
this Fund, has up till now been allotted to
the local Funds

Dr. P. S. Deshmukh: I would like
to have notice of the question,

Shri Shree Narayan Das: May I
know whether at lower levels co-operative
societies, ar saome other institutions higher
up, have also been asked to constitutc a
Fund of this nature ?

Dr. P. S. Deshmukh: Nobody has
been specifically asked, but-this is part of
the recommendations contained in the

435 L.S.D.—1.
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Rural Credit Survey Committee’s report,
and that is also intended to be implemented
I:l:er on but no such steps have so far been
taken.

Assam Allowance

*1344. Shri T. B. Vittal Raot Will
the Minister of Communications be
pleased to refer to the reply given to Starred
Question No. 1588 on the 20th April, 1956
and state:

(a) whether any decision has since
been arrived at regarding the grant of
Assam allowance to the Civil Aviation emp-
loy;es, stationed in the acrodromes in Assam;
an

(b) if so, when the decision will be
given effect to?

The Minister in the Ministryof Comm«
unications (Shri Raj Bahadur): (a) and
(b). Ilay on the Table of the Lok Sabha
a staternent giving the requisite information,
[See Appendix VIII, Annexure No. 14].

ShriT. B. Vittal Rao: Itis mentioned
in the statement that these allowances will
take effect from the 1st June, 1956, May
I know whether orders have been issued
in this respect ?

Shrl Raj Babadur: Yes, Sir, orders
have been issued.

Shri T. B. Vittal Rao: May I know if
these allowances granted to these employees
are in accord with the report submitted
by the team of officials who went to Assam
to mz=ke on-the-spot enquiry about the cost
of living there ?

Shri Raj Bahadur: The matter was
under the examination and consideration
of the Ministry of Finance for a good length
oftime. They wentinto the whole question,
because it applies to the whole body of
Central Government employees, and they
took ; decision, and finally the orders were
issued.

Working Journalists

*1345. Shri D. C. Sharms: Will
the Minister of Labour be pleased to state:

(a) whether Government have fina-
lised the rules under section 20(1) of the
Working Journalists (Conditions of Service)
ang Miscellaneous Provisions Act, 1955;
an

(b) if so, whether a copy of the Rules
will be laid on the Table of the Sabha?
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The uty Minister of Labour
(Shri Abid )t (a)and(b), The Work-

ing Journalists Wage Board Rules, 1956,
regulating the procedure to be followed by
the wage Board for Working Journalists,
were pulished in Part 11 Section 3 of the
Gazette of India dated the 4th August,
1956 and were placed on the Table of the
Lok Sabha on the r6th August, 1956. The
rules relating to payment of gratuity, hours
of work, holidays, leave, etc, admissible to
Working Journalists, are yet to be finalised.
They will be placed on the Table of the Lok
Sabha in due course.

Shri D, C. Sharma: May I know
how many meetings of the Wage Board have
so far been-held to finalise these rules and
how many more meetings will be required
before a final decision is taken about these
matters ?

Shri Abid Alit The Board has held
two or three meetings. The questionnaire
has been finalised and sent to the parties
concerned and the replies have been received.
Now the Board will start touring. They
may be going to Travancore-Cochin first
and they expect to complete their work with-
in a period of three or four months,

Shri D. C. Sharma: May I know to
what agencies this questionnaire was sent,
whether it was sent only to newspaper
proprietors or also to working journalists ?

Shri Abid Ali: To working journalists
also, to everyone concerned with the indus-
try.

Shri T. B. Vittal Rao: What is the
reason for the delay in finalising the rules
regarding gratuity to these employees, since
these employees were not getting a living
wage for a long time ?

Shri Abid Ali: They are getting
wages.

Shri T. B. Vittal Rao: Living wage.

Shri Abid Alit There is no delay,
Because, this matter came to us in April.
We framed the rules and sent them to the
parties in the month of May. The replies
were received in the month of June, A
mecting of the representatives was convened
in July, Their comments have again been
sent to the parties for their opinion, And
as soon as we receive their comments, these
will be incorporated, as far as possible, and
then gazetted.

Wt wer v &\ e Rraat
W WY §AG Y ATT KT SFA @r
ot q & f X Framt @Y ot ey
¥ o a¢ wwr w7 & W) fear and
it fgfr o gadr wwed ¥ ot
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# Wi st T & ot § W fefew-
frm A fer o ?

ot wifey oot © T @ qX A
fra fFar om @ R

Shri Gidwani: Is it afact that some
working journalists who are working in
some newspapers have neither the facilities
toattend the meetings of the Board nor are
they paid any special allowance for the
purpose ?

Shri Abid Ali: [ received a complaint
from onc member of the Board. The
employer concerned was approached to give
the leave, and I understand that the leave
has been given,

Shri D. C. Sharma: The Minister
has stated that the members of the Board
will be doing some travelling, May 1 know
whether they will be travelling so as to
understand the finances of various papers
and their capacity for payment or they
will be doing so to see the living conditions
of these journalists in various parts of India
in order to arrive at an equitable judgement
with regard to this ?

Shri Abid AM: They are at liberty
to go into the items that they consider neces-
sary, They are not precluded from doing
anything.

Shri Gidwani: May I know when the
Press Council will be constituted ?

Shri Abid Al: That, I think, will
not be done by the Labour Ministry. The
Information and Broadcasting Ministry may
be asked about it.

Rallway Corruption Enquiry

*1346. Shri Dabhi: Will the Minis-
ter of Railways be pleased to refer to the
reply given to Starred Question No. 1707
on the 24th April, 1956 and state:

a) whether the special enquiry conduct-
ed (gy a Committee of District Officers
thim:h.;dmg the 0‘?‘“‘“"' .oﬂio:tr : rdm&

¢ allegation of corruption at .
‘and also in the office of District Tn%
Superintendent, Ahmedabad, in respect
booking live-stock traffic lo’a.lly ever the
Broad Gauge in preference to such traffic
requiring transhipment at Sabarmati has
concluded; and

3

(b) if 30, the result of the enquiry?

The Deputy Minister of Railwa
%‘d Tnnq:irt (Shri Alagesan): ?a‘)
8.

(b) No evidence by way of specific
instances of demand or payment of illegal
gratification

was forthcoming and the allega-
tion of corruption was held as not provei.
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Shri Dabhi: Am I to understand
that the enquiry took plece and i
e frd 7 quiry p! and nothing

Shri Alagesan: Yes.

Shri T. B. Vittal Rao: Who conduct-
ed the enquiry?

Shri Alagesan: A i
District r'a. Committee of

Shri Punnoose: When th -
quiry ord > was the en

Shri Alagesan: I do not
. dates before me. have the

arsitor ot F qfcare argm

*1ve, st W TR ;oW
wrew w1 te 7€, texs ¥ anifew
W W II¥E & IO ¥ graew F
g AT ¥ FT K e

(%) wr gnftor &Y & qfaac
WA #T NI FR AT Gror
w wicw &7 far wqwr

(@) afz &, @ w7 e
A wram W gad faehig agee
w ox faaor e 9T v
STA;

(7) v ST WY s wgr I
W ww & 19 fegr 9@ ; Wk

(w) afe wft aw wfewr faig
T geT A wa T AW 6 "
& v fawv & Wy WO # 7
. vavesy Iawt ( siteelt weardere) ¢
(w) o, a1

() war (7), & ser gt o 1

(w) wmar ¢ & o> @ ad=)
¥ w3 W oAt 9% wikw fiw g
AT | KW AT § wiANAniT gwg
¥l wrereaes oY foredr g 38 miY

s wwr et XfF andtor o
w I W wrer 7 W Il & @ o
W fawg # aw @ orewer 8,
wfnd s i Gy, sfey
NOWRE W AwAN QRdaw ST
(o< wareor dwT) & mfwwfat
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&7 ¥ fawg & sggnr 37 ¢ faure fwar
ar @ g’

ey WA (TrERTE dew W) -
N E § qg oW I ¥ g
# Ay 3 w7 fewsr e Sfww frad
W gaR ¥ew ded A F w7 v Q@
TFIIAA AR & T Jg W wOT
WX Aree &9 ff wWHE e Wy
It

st W WA . W7 T @ 9T
ot farwre fiwa mar & i afer e
FT FTH Y syfwral & gra) & faar Ay
forreY e darfge ofraer w1 syagifr
A e g WX 7g ST gy A oW
7 fear arg fagiw ¥aw gewl F oW
93 < AT ST fear § 7

Mr. Speaker: Tne hon. Memeber
wants to know why this work is entrusted
’t;}e persons who have no experience of family

qweRTd s we gy @Y
¥egrmrduc g fr o & wfe
T ®TH WY ISTET A AT ¥ TR
Ty g, W owar W 'AwY g WX
o g famn ®Y f el g

Shel Gidwanl: How many clinics
will be opened in the rural areas, duri
the Second Five Year Plan period,
how much money will be spent on them

Shrimati Chandrasekhar: During
the Second Five Year Plan period, about
2,000 rural clinics will be opened, and
the cost will be about Rs. 230 lakhs for the
rural clinics alone.

Shri Gidwani: Will they be te
units, or will they be associated with health
organisations spread all over the country?

Shrimatli Chandrasekhar: Most of
them will be in  connection with the
pr.mary health units and they will be
working in sssociation with the maternity
and child health schemes.

Shrimati Jayashrit May I know
whether any cases have come to the notice
of Government, where advertisements of
wrong methods have done harm to women,
and if so, whether such wrong advertise-
ments have been fenalised ?
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Rajkumari Amrit Kaur: Advertise-
mients are put out which are not very good.
As faras possible, we try to educate our
centres that the women should be told not
to take any notice of them, And where we
can take action against them under the new
Act, namely the Drugs and Magic Remedies
(Objecrionable Advertisements) Act, we do
80,

Co-operative Farming

“1348. Sardar rit Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have fixed
targets for co-operative farming to be
achieved during the Second Five Year Plan;

(b) if so, targets fixed State-wise;
and

(c) the steps envisaged to make co-
cperative farming a success ?

The Minister of Agriculture (Dr.
P. S. Deshmukh:) (a) Yes Sir.

(b) No State-wise break-up has yet
been made.

éﬁ In the Conference of State Ministers
[} operation held at Mussoorie last month
it was decided to undertake 500 experiments
in co-operative farming durmng this year.

AT QT ¢ W7 R AT AT
g W ¥ erie froga & w1 daew
¥ a% § @ 7

™Mo Iio mciﬂ'l!‘ : 2‘5’&1
ez oY foww fieqr mm & 3%,
e ot vad  fedew o gree T
LS

mﬂ(!ﬁm(ﬁﬂ- No
®) . W AR T T g
& qra g el @ Wik 99 & gg faeay
& s B few T #Y fRaR o
fed it & v dc g § fw
T ST T e A Fg W ¢
t%e ®T ZWlE &, few ww gar
freeg o7 ¢ % @ o wfdy e
gfwar # Wi qREm afaw & &
WRT FH ¥ 69 T RAET w
W quAdiy AT & W 7 ST
fear s

WOATC ST T & AT Fwar
g fe firdlt €22 § A1 #7 wofer et
wfi ot s g & 7
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st o Wo W : Et,%ﬁrﬂ.g!
TR AT gR W ey wa R

Wt W T TR A Ewar
g fr faeeft derendffa domr & e &
ferd wwmrfer ont @S @ § WX
o § ¥ frod wEw gy, W) ww
7g gFiwa & 6 g0 dro & v fafeex
wga A frog et ag s fear & fs
w1t Fmraifer ont FrE Ag ger
3 ?

ot o Wo ¥ :  qFE quaiy
AT H TOAT Yoo FH WG T
g | wa, Ig FEAT A qieww ¢ fF 9w
¥y foed svgm @@ &1 few
9 Ow 79 T T 99 ¥ AW gvr
trad o FEM gT § 1 W
AN AT T A T W@ AW
*Y wrarT @ f 9% BT 39 § T FTHe
Tq g wifs ag 3w & fod aga
qaET ¢ |

werR WAt awn dXfoe e aan
few W (st wwge™ AgeE)
W AR & & i $g ot w7 g §
wifs 38 Toawe frarg 4@ §
T & ¥ forer qrgat & ¥vT weEw wa}
TR T awa g fm S A
sifer s o3 faar S faar
mmr g # wweafer wifd sgar
g wer wwoifer e dwmer
T St wverrfo wfEe AR
o & 97 g7 T fear mar g, WX AR
e afarg § gt ak Afirwea
¥ FTw #7 ST AT T T o
) oAt T Tg § Wt WY
wr§ &z ¥ fafreet taoeow v Q@ §
EACIE S SRR CE IR AR
¥ & o 7ra a8 & i 0 faegw afrad
AT E A QAN &, IT Y 9 A TR
g
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qz Nfewaw: T Swe-
ea @i W & aga wEww
g @ A% & AFA w1 WA HAY
Wt #Y ag aw AW & F g Tea &
FEHTT 93 & 10 W F fag waw
/T FAL § WX FF AT A 7w
o Te § I Taw waeg A ¢ e
AgF T T THI & qEHI FHT J aE
s Haw y o o § 1 w0
waasm N fA e w e
FR ¥ & ¥§ g9y § U ¥ w1
g wR S fewnd g1 & g & 9 ?

st Ho o HA : HWEAT §IXY
F 9 #gr fF 7 T § o w9 §
N FEETC @AY F q3T F whraw &
< QRE T AT Y T X
W ST 4% & i we R s
T &Y FL W I & T qE G
FHT @ A I A e ¢IEN
v EY 7 v &, Afew WX Ro,
Y AT Yo fFaT fAe wT agann o
A AF g W Y, e
I &AW WM @ § | aEEr ¥
MmANTmH e Fagar
AT i g STg OF ¥ AR G IET,
afe ot o wee & o X fe
AT FGIE g OEA BIWT HY FHA
T AEAE )

Shri Kamath : Do Government pro-
ose to encourage only co-operative farm-

g, or also collective Eurnmx on the soviet
model ?

Shri A, P. Jain : So far, our scheme
is to encourage co-operative farmi~g. We
de not propose to have collective farming.

Shri Jaipal Singh : In view of the
fact that the psttern of tribal economy is
more conducive to the development and
encouragement of co-operative farming,
may I know in how many of the tribal
arces or scheduled areas, Government
have attempted this?

Shri A. P. Jain : [ am not in 2 posi-
tion to answer that question straight off.
But I can promise the hon. Member that I
shall lay the greatest emphasis on ereas
where this has the largest chances of
success. -
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st wwehawfa w : o En
78 uY ¢ fF e 59 o § o 32
aria g %71 § 5 Frarfer wfwT
qET  AWEGT AG g g WiF I
e § @ WA g anfa § sgrar
AT FQ § W & Al F§ I
g T w7

st Wo Fo ¥A : T F ¥R
Froafen wifirT wFf @, awt W
T & 1 W gmru s
FITAT &7 Yo7 § ag &9 & Je § woOT
& Y v & fiF ag s wTHgT @)

ot wweAefe w0 oW
srafer @i & ag T § @
fe oY Wt SW R FW owwaT §
g FE ¥ WITGF W ¥ W YT S
Jorar § WX IEw I #E W a4t
femma 7Y 2em &7 '

&t Wo Wo W :  fweft oy Y
FHATEAT FT AT TEH WA &
w9 & a7 ST o §%ar |

st o Wo foy : wT g W
t e T & gy frw WX w1

o @ & for ¥ g ofw wnt
wEed g oy &7

St ®o o WA : W T AT AY
LEEE LN
Prevention of Accidents in Factories

*1350. Shri Jhulan Sinha: Will
the Minister of Labour be pleased to state
the progress made in the preparation of
salety pamphlets for the prevention of
accidents in factories ?

The uty Minister of Labour (Shri
Abid All): Four Committees were consti-
tuted for collection of the basic data for
preparing safety pamphlets on different
types of machinery. One of the Commit-
tees has completed its work and is expecred
to submit its report shortly. The wurk
of the other committees is still in progress.

Shri Jhulan Sinha: May I enquire
whether, as a result of the steps already
taken or proposed to be taken, there has been

any reduction in the rate of accidents in U e
factories so far?
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Shri Abid Alit Certainly, that is the
attempt.

Shri P.C. Bose: May I know whether
Government are aware that there are several
conventions in the ILO regarding the pre-
vention of accidents, and if so, whether the
have sought the help of those conventions

Shri Abid All: The action that we
have taken or propose to take with regard
to these conventions has already been
communicated to Parliament. It has been
placed on the Table of the Sabha already.

Replacement Aircrafis

*1341. Shri Jaipal Singh: Will the
Mimster of Communications be pleased
to state:

() the namber and type of replacement
aircrafts ordered during the current year
for the Indian Airlines Corporation;

(b) the number of Dakotas and
Hzlrons which will be declared surplus;
an

(c) the method of disposal of the surplus
sircrafts ?

The Minister in the Ministry of Com-
munications (Shri Raj Hahadur): (a)
Fiv: Viscounts aircraft have been ordered by
the Indian Airlines Corporation during
the current vear with the approval of Govern-
ment in addition to the Five Viscounts
slready ordered during the year 1955.

(b) No Dakota or Heron will become
surplus.

(c) The Corporation propost to sell
the Vikings when all the ten Viscounts are
in position. The sale of Vikings will ordi-
narily be cffected through firms specialis-
ing in such deals.

Shri Jaipal Singh: In regard to (a),
when all the ten Viscounts are delivered
and are in commission, the Dakotas will
not become surplus, as just now stated by the
hon. Minister. May I know for what
puspose the Dakotas, which will be replaced
oy the Viscounts, will be used ?

Shri Raj Bahadur: Tt is our constant
endeavour to open out new routes and to
expand air services. What we intend to do
is to put these Viscounts on the trunk or
major routes and the Dakotas on the lesser
important or feeder routes.

Shri ]a-lrl.l Singh: In reply to (c),
the hon. nister has said thntep the sale
would be made through specialised agencies.
Why specialis:d agencies and why not

ment 1tself ?

Shri Raj Bahadur: OQur purpose is
to get the maximum out of the sale tran-
saction snd we will try to explore all avenues
and fix up where we can get the best
pilce for our wares.

Shrl Kasliwal : May I know whether
after the purchas: of these Viscouht aircratt
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Government has given up the idea of pur-

chasing Ilyushins?

The Minister of Communications
(Shri Jagliwan Ram): No inference can
be drawn like that, because the Viscoant
is quite a different aircraft from the Ilyushin.
Ilyushins are of the Dakota type.

Cinchona Cultivation

*1352, Shri Krishnacharya Joshi:
Will the Minister of Health be pleased
to state :

(a) Whether Government have ac-
cepted  the recommendations of the
conference held at Qotacamund in
October, 1955, regarding the cultiva-
tion etc. of Cinchona; and

(b) if so, when they

are going to
implement them?

The uty Minister of Health
(Shrimati sekhar): (a) Yes.

(b) A statement showing the action
taken by the Central Governmerit on the
resolutions adopted at the Quinine Com-
ference is laid on the table of the Lok
Sabha. ][ See Appendix VIII, annexur:
No. 15].

Shri Krishnacharya Joshi : From
the statement , it appears that State Gov-
ernments have been addressed to take
urgent steps for regulating the production
of cinchona. May J krow what steps
have been taken by State Governments ?

Shrimati Chandrasekhar : We hav.
not received the information from them.

Shri Krishnacharyms Joshi : May
I know whether, in addition to being
used for anti-malarial drugs, cinchona is
used for any other purpose?

Shrimati Chandrasekhar :
there are some other ssible uses for
cinchona, The Council of Scientific and
Industrial Research and the Indian Coun-
cil of Medical Research were réquested
to examine this matter. We have
received some remarks from the Council oy
Scientific and Industrial Research and they
are as follows : the us= of cinchona other-
wise than for anti-malarial drugs can also
greatly popularised. ‘Then they say that
cinchona salts weére used 15 years ago for
surgical conditions. They say that in
view of the five properties that it posscsses
——1 can read them out if you permit..

Yes,

Mr. Speaker : Details need not be

gone into.

Shrimati Chandrasekhar : ......
this can b: «xamin d for jurth r use. So
the Indian Council of Medical Research
have constituted a Studp Group. They



1579 Oral Answers

will have to submit a report after which
further steps will be taken.

Shri S. C. Samanta : May
1 know why the Indian Standards Insti-
tution was not taken into confidence for
the standardisation of quality and packing
of cinchona ?

Shrimati Chandrasekhar: It is
not taking the assistance of the institution
that the hon. Member has mentioned.
We have appointed an officer of the Fin-
ance Ministry, who is a costaccounts
officer, who is going through the two
States where cinchona plantation exists,
Then a report will be submitted.

Shri Barman : May I know whether
India has got to import quinine and
whether the cinchona cultivation is being
extended in different parts of India, for
example, West Bengal or Madras.

Shrimati Chandrasekhar : We are
not importing any quinine, The present
production in West Bengal and ras
is enough, and we have not consumed all

the produce. So we are taking steps to
utilise it and not to produce any more.

/s M e ;. wr o oAAvl
ot #t ag ama W & froasw wRw
# qw g qan oo ot R ag
g omar & e agt 9x fawe dar
fFmameasaT ) @AW H
Ao AR TR A ¥ a0 &
fra i frrar oy gE & 7

e St (CreRTa e
wre): am qg & fe wrsr Y fewrr
T T A wme F dmm st @ §
IqeT Iwr s W g fem
qfewer & 1 e ww g & e
&z wwat N foafer v § 9T
W e w4 & )

W A e wieew st §ix
#t agrr wrw g faw w4 wEeE
@ aa &

dut wrw dwy T

*133y. st go wo witfuwmr :
w1 ww St ag TR WY o w6 fe
wr “dar v dwr W ¥ feg
w 2 & guw F & fedfy X AT
&A@ ¥ wor 9 feere w1 forgr v §?
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ww I (st enfer aeit)
®TH & W A9 37 #7 aQwr foret
uH O A f A i 0 som
¥ %9 w1 & fod &0 F qqE< qaw
fafese w7 dwa , ooy @w et
¥ qar a@ e o wwar o
W & gqEr daq fafaw aenr &
#¢ or I A fear ar @ 8 d—
gft wvw, fat & adw, greTeT,
e W T i

Wt ge Wo wifwmr : W @
T A W faw@ w W@ W FOR
TORT @A 7

Shri Velayudhan : It must be
translated into English, Itis an important
question.

Mr. Speaker : Let the supplementary
question be answered first,

shafex ot :  agi @ we-
WTAET WX HTHAT &7 Aol §, Io®
frfsrer a wrr g AT )

Mr. Speaker : The hon. Minister
will k_indly read the answer in English

Sbri Abid Ali : The adoption of the
principle of ‘wages according to work' is
not restricted to any particular industry.
In certain processes in industry, it 1s

sible to work a piece-rate system while
in certain others wage payments have to
be made on a time-rate basis, The
principle of piece-rates has been adopted
in varying degrees in a number of indus-
tries, e.§., cotton textiles, potteries, print-
ing presses, paper, Sugar, etc,

Shri P. C. Bose : Are the Gov-
ernment aware that the workers generally
are not so much in favour of tﬁ: piece-
rate system as of the time-rate system ?

_Shri Abid Ali: That is a matter of
opinion,

Shri Mohiuddin : May I know
whether it is the policy of Government,
in order to incresase uctivity of Labour,
to encourage the piece-rate system ?

. Shri Abid Ali 1+ Yes, wherever it
is possible.

Shri K. P. Tripathi : May | know
if it is a fact that enlighténed opinion all
o;cr the world huf.mld s the thml that
the piece-rate should not y merely to
m.ln&u.m wages but lhoulavlppply te living
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wages ? Since most of the workers are
still at the minimum wn%e level, will not
the encouragement of the piece-rate
system, that is, payment according to
work,be detrimental to the workers’
interests ?

Shri Abid Al : As a matter of fact,
the piece-rate system has been introduced
in Bombay Port and the workers very
much like it, In fact, their income
has been ¢ ubled, and even more than
doubled in some time,

st wwdawlm g F
w9t g oann feral W)
geq} # I AT AT ]| A
arq Wrar ar W Earad?

st wfee oot @ TEEdE &Y
fofs avadr &

Shri Velayudhan : May I know
whether in many industries in India the
wages are fixed not according to the work
butaccording to the whims and fancies of
managements ?

Shri Abid Ali : That may be the
opinion and experience of the hon. mem-

Shri N. B. Chowdhury : May I
know whether the ILO experts or the
industrial business consultants or the
Government themselves have undertaken
any studies ‘‘tosee whether there is any
scope for wage increases even at the
present level of productivity” as given in
the Second Five Year Plan, according to
the directives of the Planning Commis-
sivn.

Shri Abid Ali: Of course, we are
very much alive to this question and are
in touch with it. .

_Shri T. B. Vittal Rao : The hon,
Minister has stated that the average
wage of the worker in Bombay Port has
doubled. Could we have a statement
giving the comparative average wages
during these two periods ?

Shri Abid Al : It has considerably
increased, and in some cases, doubled.
If the hon., Member wants any further
information, he may table a question,

Shri T. B. Vittal Rao: Why not
he give it now?

Mr. Speaker : He may not be able
to say offhand.

Railway Bridge at Thana

*1387. Shri Gidwanl : Will the
Minister of Railways be pleased to state:

(a) whether it is a fact that represen-
tatinas have been received by Government
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for construction or extension of railway
bridge at Thana for convenience of dis-
placed persons and other residing in
Kopri colony and other adjac:it areas

(b) whether Government have con-
sidered them; and

(c) if so, what is their decision ;

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Yes,

(c) The work of extension of railway
foot-overbridge at Thana is proposed to
be included inthe 1957-58 Works Pro-
gramme,

Shri Gidwani : When will it be
started ?

Mr. Speaker: In 1957-58.

Forest Research Station in Mysore

*1360, Shr Madiah Gowda :
Will the Ministst. of Food and Agri-
culture be pleased to state :

(a) whether it is a fact that a Regional
Forest Research Station is proposed to
be established in Mysore State during the

Second Five Year Planfperiod;

(b) if so, the main research items that
will be introduced there ; and

(c) the recurring and mnon-recurring
expenditure for the institute?

The Minister of Agriculture (Dr.
P. S. Deshmukh) : (a) Yes, Sir.

(b} The Station will conduct research
on Forest Products Utilisation and also
on the ‘spike’ discase of sandal wood.

(c¢) The recurring and non-recurring
expenditure  have not yet been worked
out.

Shri Madiah Gowda : May I know
whether this station is being establiched
in the city area or in a forest area?

Dr, P. S, Deshmukh : We are pro-
osing to take over the existing laboratory;
llJc:lo not know exactly where it is situate,

Shri Madiah Gowda: If it is in
Bangalore city itself, will they try to trans-
fer it to a forest area where the research
work can be conducted near the woods ?

The Minister of Food and Agri-
culture (Sbri A. P. Jain) : The
present  situation is perfectly all right,

Shri 8. C. Samanta: May I know
whether the whole expenditure will be
borne by the Central Government or
whether the State Government will share
some of it ?

Dr. P. S. Deshmiukh : I think
there is some provision in the Second



1582 Oral Answers

Five Year Plan ; but, I am afraid I
oould not give the details abour shoring.

W sqweay

*2388. oft wo wre fag : W
tod @Y qg qa #Y IO HG %

() w7 I & @ T w_;
qar § fF fomia #8% g7 o &
A LA I HA-99€9T I A
g sfeat & agr e
aqT F6TE T @< frem §
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Sardar A. S. Saigal : May I know
whether Government is contemplating
deputing some of hon. Members
to go round and give their opinion
about departmental catering?

Shri Alagesan : Many hon, Members
have given me their opinions about the
way in which departmental catering is
run, They have gcneully been satisfied
with the wiy in which departmental cate-
ring is being done. There are also Zonal
Commirt ‘es, on Which Members of Parlia-
ment serve, Who inspect these catering
establishments and send their opinions.

Shrimati Ammu Swaminadhan :
May I ask the hon. Minister whether he
has recently had any food in the Grand
Trunk Express coming fiom Madras to
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Delhi and whether he has n found the
food situation has deteriorated very much
and \;rc get very very poor food in the
train

Shri Alagesan : I am afraid the hon,
Member is getting more and more delicute,
of course, as years pass on and she js rather
exaggerating.

Shrimati Ammu Swaminadhan:
I am sorry that this is the kind of answer
given and I think it will be good for the
hon, Minister to enquire from any other
hon, Member who travels from Madras
to Detlhi or Delhi to Madras by the Giand

Trunk Express and who is not as delicate

as myself and find out what kind of food
we get in the Grand Trunk Express.

Shri Alagesan : I may say one thing,
I have myself had the food.

Shri Velayudhan : That should
not be taken as the standard.

Shri Alagesan : You will remem-
ber the question was whether, I have
tasted the food. Sc, I say, 1 have tasred
the food.

Shri Velayudhan : Have you tasted
the food.

Mr. Speaker : If he has not tasted
it as Minister, he would not be here o
reply.

Shri Alagesan : I do know whether the
hon. Member has tasted food on foreign
railways Which he has visited. I would
like him to compare the food supplied
there and the food supplied here, 1
have had occasicns to go by the Grand
Trunk Express and taste the food and one
thing I can say is that after it has been
taken over by  the department it has
improved much morc than it was pre-
viously. It is the common opinion that
has been expressed to me.

Mr. Speaker : I would 1equest the
hon. Minister that, when a responsible
Member of the House says thac it is deter-
jorating or deteriorated, he should look
into it.

Shri Alagesan : I am prepared to
look into it; but it is my duty also to
place the other side of the picture before
the House and that is what I have done,

Shri Velayudhan : Why should the
hon, Minister cast an aspersion on the age
of some other hon. Member which has
nothing to do with catering in the train?

Shri M. R. Krishna : May  {
know whether the same managerial staff
that was there before the Railways took
over this catering are still there and if the
same staff is continued how can the hon.
Minister ensure that the food that is beine
served in the Grand Trunk Express will
change ?
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Shri Alagesan: It was one
of the very definite things that were
laid down, when we took over this catering
and the catering establishments for depart-
mental management, that we shall absorb
the staff that were previously employed by
the contractors, a8 much as possible,
subject to suitability and other things.
Naturally, we have employed the staff
that were employed 1pﬂ:\riousl:.r by the
contractors. Some of the servers are
there and even some of the p=ople serving
in a managerial capacity may also be there.
It does not mean that the entire staff is
the old staff; there are new swaff looking
after the kitchen department etc.

Shri Matthen : May I know from the
hon. Deputy Minister when this improve-
ment in food started—not two months
ago when I travelled ?

Shri Alagesan : Food is a matter of
individual taste and it is very difficult to
strike at a common balance,

Mr, Speaker: In view of the fact
that an hon. lady Member who does not
ordinarily exaggerate things and another hon.
Member from the same area say that the
standard of food has gone down—it may
be a different experience of the hon.
Minister when people know him—I will
urge upon both the hon. Ministers to look
into the matter.

Shri Alagesan : I shall certainly do
80,

The Minister of Railways and
Transport { Shri Lal Bahadur Shastri):
I can understand that Ministers will be
generally supplied with good food when
they travel, But, ] may still add that
have visited the refreshment room and
dining cars and I have taken them b{
surprise and tested the food. And,
can say with a certain definiteness that the
food has improved. I cannot say about
the Grand  Trunk Express because I
have not travelled on that train for
some time; but I can say definitely that the
food under departmental catering  has
surely improved.

Dairy Farm at Lamphel

b { Shri Rishang Kecishing :
'Will the Minister of Food and Agriculture
be pleased to  state:

(a) whether it is a fact that the Gov-
ernment of Manipur has proposed to start
an Agricultural-cum-cattle Farm at
Lamphel;

(b) if so, what amount has been pro-
vided in the budget of the current financial
year for it; and

(c) whether it is a fact that experts
have given their opinion against the start-
img of such a farm at Lamphal ?
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The Minister of Iture (Dr.
P. 8. Deshmukh) :A'(:;c;l’es. ¢

(b) Rupees fifty thousand,
(¢) No.

Shri Rishang Kelshing : Has Gov-
ermmment drawn up a complete scheme,
and, if so, what are the major items of
expenditure ?

Dr. P.S. Deshmukh : A complete
scheme has been drawn up. We would
be gul_'chg.smg some 120 cows; there will
be buildings for offices and laboratories
and quarters for staff; and there would be
R:lrchpu of poultry, possibly, there will

a Farm Superintendent in the scale of
Rs.150-450 as well as other staff and there
will be feeding charges of cattle and
poultry.

Shri Rishang Keishing : What
area of Lamphel will be brought under
this farm 7 .

Dr. P. 8. Deshmukht I think I could
not specify the area, Sir. There is said
to be an area of 3000 acres altogether and
300 are under cultivation, I could not
say particularly which area will be included.

Shri Rishang Keishing : May |
enquire whether any experts were con-
sulted before this farm was started and,
if s0, what opinion did they express ?

Dr. P. S.Deshmukh : Yes, Sir, The
Animal Husbandry Experts in the I.C.A.R.
gave their opinion on the detils of the
scheme—that is, regarding the animal
husbandry section of the scheme.

Shri Rishang Keishing 1 What is
the main purpose of starting this Agri-
cultural-cum-Cattle Farm ?

Dr. P. 8, Deshmukh : One is the
upgrading of the cattle of this area.
Secondly, to provide suitable paddy seed.
As every body knows, this State depends
on paddy cultivation and there is no
suitable place where the paddy which
would best prosper in this area was pro=
duced; and it is with that idea that this
farm has been established.

Southern Railway Multistoried
Building

*1365. Shri Ramachandra Reddi :
Will the Minister of Railways be pleased
to state :

(a) whether the location of the multi-
g‘qﬂried )air-%ione?h building (ﬁ})uthern

ilway) provi in the Budget 1956~
57, has bgen finally settled; 93

(b) if s0, the location decided upon ;

(c) when the work is likely to com-
mence ?

The Deputy Minister of Railways
?3‘%.’""""“ (Shri Alagesan)
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(b) The building will be located in the
compound of the present General Offices
building in Park Town, Madras.

(c) The Construction will be started
as soon as the design is finalised and
estimate sanctioned,

Shri Ramachandra Reddi: May I
know the final estimates for this?

Shri Alagesan : It would be about
Rs. 48 lakhs.

Shri Ramachandra Reddi : In view
of the fact that there are two head quarters
bui dings, both in Madras and in Trichi-
nopoly, to house the large staff of the
Southern Railway, is it found necessary
by Government to have another big air-
conditioned building in Madras itself?

Shri Alagesan : We would not go in
for crastcuc:ion of an office build-
ing unless it is absolutely necessary. As
it is there is of accommodation for
the exi-ing staff, and it has been calculated
that the accommodation that is nesded
}vould be to the tune of 1,38,000 square
eet.

Shri Ramachandra Reddy May I
know whether the present buildings can-
not be air-conditioned ?

Shri Alagesan : I do nct  know
whether the new building is going to be
air-conditioned ; I do not know whether
there is any proposal to ai--condition the

rsent buildings. It may lend itself but
do not know.

Shri B. S. Murthy : In view of the
fact that the present area in the office is
congested, may I know whether the present
building will be dismantled for building
new ones?

Shri Alagesan : There is  enough
site behind the present office building in
the same compound; there is no need to
{ismantle the existing building.

Mr. Speaker : The hon. Member
has seen the building, I think, because he
is suggesting dismantling of the building.

Shri B. S: Murthy : Yes, that is
why I am asking this question, Sir.

Mr, Speaker :
mountain,

W5 mMfew v ;W W § &
% I Nfr & grave § oqrmT g
£ 1 8 0w T § ¥ I FY ouen -
e Wie gt gaet at et f w
sTaeqwar §, W W e fee
i W vy ?

It isasbig as a
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Shri Alagesan : It is a general ques-
tion, and I would request the hon, Member
to take an cvening walk along the Delhi
streets ; he will find huge buildings rising
up in every corner.

|/ My e A aEmE AT ae
*T I A WEAT | § qg TAAT Wrgaw
a7 fF O w0 { 1@ T N oW
FOTT W@ FT F)Er e § WK
T TA% AT $TR TEY A qwar !

Tk ey afege s (st W
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tion. In view of the fact that Bezwada ix
exnhosed to blazing sun, may I know
whether any such attempt will be made to

provide air-conditioned officese to the
railway employees there ?

Shri La]l Bahadur Shastrf : It is not
about building quarters ; the question is
regarding putting up of offices, and this
is about the headquarters office in
Madras—the zonal headquarters office at
Madras. At Begzwads, of course, it can
only be & divisional office or regional
office==divisional officc now. We have
certainly no objection, and provided funds
are available, we will act according to
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this policy. But there are offices and
rooms in divisional headquarters to»
which are aircondition~d. I would personally
like the whole building to be air-condi-
tioned.

Dibrugarh Workshop

*1368. Shri Debendra Nath Sarma:
Will  the Minister of Railways be pleased
to state :

(a) whether any definite plan has been
formulated to expand the Dibrugarh

Works::oj\ on the North-Eastern Rail-
way ;

(b) if so, the nature of the plan?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). The matter is under consider-
ation of the Railway Board.

Shri Debendra Nath Sarma : May
I know whether this plaa will material-
ise during the Second Five Year Plan?

Shri Alagesan : That is the intention.

Hill Allowance

*1369. Shri B. D. Pande: Will the
Minister of Communications be pleased
to state :

(a) whether it is a fact that employees
of almost all departments in the hills
especially in the border arca are given
Hill Allowance ; and

(b) if so, the reasons why the Postal
Department OQfficials are debarred from
this allowance ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(@) Compensatory (hill) allowances are
sanctioned on the basis of certain principles
adopted on the recommendations of the
Central Pay Commission and after taking
into account the parallel practice of the
State Governments concerned but with-
out any specific reference to whether the
hill stations are situated in the interior
or in the border areas.

(b) P, & T. staff are also entitled to
these allowances wherever sanctioned to
the Central Government Staff.

Shri B, D. Pande : In view of the fact

. t:the cost of living index in the hills

very iﬁﬂt’ especially in the border
arcas, will Government sec that this
allowance is sanctioned early?

Shri Raj Bahadur: We have to go
by c.rain principles which are fixed after
due cxamination of the situation obtain-
ing in such areas. The Pay Commission
in their report have divided them into
thiee categories—hill stations, remote
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localities  and localities  with un-
healthy climate. We give the allowances
according to this categorisation.
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Shri N, B. Chowdhury : May I know

whether the postal employees at Kalka
get this allowance ?

Shri Raj Bahadur: I cannot say it
offhand, but there is a complete list of
such stations, and I can place a copy of
the list on the Table if required.

Shri B, D. Pande : In view of the fact
that postal clerks are overworked and
they do a lot of honest work and sit late
hours, will Government sympathetically
consider this question of paying them
hill allowances ?

Shri Raj Bahadur : They arc getting
the hill allowances wherever they are
‘nil toit. Their pay scales are alse
fixed on the basis of their work and if
they work over-time, they get extra pay-
ment.

Shri B. S, Murthy: More allowance
because they are more honest.

Mr, Speaker: If any parucular em-
ployee 18 overworked, it may induce him
to ask for more. 1 do not know what

advantage is gained in asking for a swte-
ment from r.ﬁe Minister about this. :

Rallway National Users Committee
*1370. Shrl Hem Raj: Will the

* Minister of Rallways be pleased to state

the decisions of the Railway :National
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Users Committee that have been ac-
cepted for implementation by Govern-
ment during 1955-567

The Deputy Minister of Railways
and Transport (Shri Alagesan): A
Statement is placed on the Table of the
Lok Sabha. [See Appendix VIII, an-
nexure No. 16].

Shri Hem Raj: From the statement
I find that the air-conditioned coaches
are to be provided for first class accommo-
dation also. May I know whether third
class coaches also will be provided with
air-condition arrangement where first
and second classes have been abolished ?

Shri Alagesan: The House has been

told that we propose to havethree trains
and they may be put on the lines some-
where in the month of November or Oc-
tober. There may be some delay now. ...

Mr. Speaker: We are going away
from this matter.

Shri Alagesan: They will be full
air-conditioned, and third class also wi
be airconditioned.

Chhatikra Station

*1371. Shri Krishna Chandra: Will
the Minister of Railways be pleased
to state :

(u) the steps so far tken by Gov-
ernment to accede to the repeated re-
quests made by the people of Vrindaban
to rename Chhatikra Station on Central
Railway as Vrindaban Road and to make
it adequately serve the needs of nume-
rous persons who want to visit the fam-
ous pilgrim town of Vrindaban ; and

(b) the details of the scheme if any,
approved by Government in' this con-
nection ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (»)
and (b). A statement is laid on the Table
of the Lok Sabha. [Ses Appendix VIII
Annexure No. 17].

Shri Shree Narayan Das 1 May 1
know whether arrangements have been made
to issue tickets from this swmtion? If
no arrangements have been made, what
ti:le?wm it take to lssue dckers from
there

Shri Alagesan : Only the name was
changed from Chhatikra station to- Vrine
daban Road.

Shri Shree Narayan Das: I would
like to know whether any of the im-
portant trains stop at this station so
that pl.laenﬁen may get in and get out
and also whether any arrangements have
been made to issue tickets frem thatplace,
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The Minister of Rallways and
Transport (Shri Lal Bahadur Shastri):
Some trains are stopping there. About
the issue of tickets, the matter was referred
to me by the hon. Member who comes
from that area and I have told him that
I shall look into the matter.

Tezpur-Rangia Line

*1372. Shri K. P. Tripathi: Will the
Minister of Rallways be pleased to
state !

(a) whether  the ballasting of Tez-
pur-Rangia line has been stopped ;
and

(b) if so, why? .

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
0.

(b) Does not arise.

Shri K. P. Tripathi: How long will

this process of ballasting take?

Shri Alagesan: It may take two to
three years.

Supaul to éhmdpipar Railway Line

*1374. Shri L. N. Mishra: Will the
Minister of Rallways be pleased to
state :

{a) whether there is any propossl
to extend the railway line from Supaul
tod Chandpipar (N.E. Rly.) in Bihar ;
an

(b) if so, the time by which it is ex-
pected to be taken up?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)

No.
(b) Does not arise.

Shri L. N. Mishra: May I know
when this line was dislocated and for
what reason ?

Shri Alagesan: This is, in fact, an
area devasted by Kosi floods. Various
works arc beirg undertaken on the Kosi,
After the arca gets stabilised and is ocom-
‘etely free from the danger of being
ooded, this question will be taken up.

Shri L. N. Mishra: May I know whes-
ther it is a fact that the State Government
an<d  zonal committee for this region
had recommended the construction of
this line and whether it is pending before
the Government for a long time?

Shri Alagesan : The Bihar Government
also has rccommended this line Bur,
I may inform the hon, M 'mber, though
it is not a good piece of information, that
there is not much likelihood of this line
being taken up,
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Shipping

*1375. Shrli Matthen : Willjthe Min-
ister of Transport be pleased to state :

(a) the additional cargo that would
have to be carried in the overseas trade
of India, both imports and exports, con-
sequent on (¢) the rapid industrialisation
of the country, (i) bi-lateral agreements
made between India and other coun-
tries and (&) import of large quantities
of steel, cement, rice, wheat and export
of ores ; and

(b) how much of these will be carried
by Indian ships during the Second Five
Year Plan period ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No precise information is available at
present . It is, however, roughly estimated
that the total imports of steel, cement,
machinery, foodgrains, etc, will not
exceed about 4 million tons per year
during the next two or three years.

(b) All the available Indian ships are
expected to find full employment, At
present, Indian ships are carrying about
5% of the total overscas trade and by
the end of the Second Five Year Plan
they are expected to carry about 12 to
15% of this trade.

Shri Matthen : What will be the ap-
I:roximte freight, in rupees, that we may
ave to pay to foreign shipping com-

panie;?

Shri Alagesan : The hon. Member evi-
dently wants to know what we may have
to pay to forcign shipping companies
ourside over and above what we will be
able to carry through our own ships.
It will be very difficult for me to say.

Shri Matthen : In view of the fact
that our Vizag shipyard will be able to
build only about ',rlsl.ooo tons during the
next five years, will the hon. Minister
sce that the ships that have to be acquired
from outside are acquired as early as
possible so that we may get the advantage
of this goods traffic.

Shri Alagesan : We have placed orders
on foreign ship-builders. But, even
there, there is no prospect of getting these
new vessels before a few years pass. The
possibility of acquiring second-hand vessels
also is being examined.

Shri Kasliwal : May I know whether
the Government is considering any pro-
posal to reserve any particular kind of cargo
to be carried by Indian ships only?

Shri Alagesan : The Indian ships are
used as much as possible but at present,
they are not suffering from dearth of cargo.
In fact, there is less shipping space avail-
able, There is more cargo to be shipped
to this county.
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Shri B. S. Murthy : Mav I know whe-
ther Yugoslavia has offered to build ships
carlier than the other countries and if so,
whether the Government has taken any
advantage of that offer?,

Shri Alagesan: We have placed an
order on the Yugoslav yard two. Bur
the impression that the hon, Member
carries that they are able to build the ships
much earlier is not correct.

Shri Matthen : In view of the repl
that it is difficult to get new ships bui
in foreign yards or even second-hand
ships, will the hon. Minister expedite
the starting of the second yard as soon as
possible ?

The Minister of Production (Shri
K. C. Reddy) : Every effort will be made
to expedite the matter.

Shrimati Tarkeshwari Sinha: The
uick carriage of cargo depends upon
the facilities at the ports. And at pre-
sent there is a lot of congestion in the exist
ing ports. Does the Government prot-
pose to incrcase the number of ports in
the Second Plan and is the Government
negotiating with some foreign countries
in this connection?

Shri Alagesan t Does the hon. Member
refer to increasing the port capacity?
Shrimati Tarkeshwari Simha: In-
creasing the capaciry and number of the
ports.

Shri Alagesan : We have several works
with regard to each major port which have
been sanctioned. Minor ports are also
being attended t0. When all these works
are completed and when adaitional equip=
ment is also acquired, the capacity of
the will considerably increase ;
it will be equal to the task of handling
the cargo that will be arriving.

Mr. Speaker: Next question,

Shrimati Tarkeshwari Sinha: My
second question has not been answered—
the second part about negotiations with
other countries. ' '

Mr. Speaker: This relates to shipping.
It need not be answered.

Shrimati Tarkeshwari Sinha: Ship-
ping depends upon pors,

Mr. Speaker: Many things depend
upon that,
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Dr. P.S. Deshmukh: I may agsin
point out that this question is quite diff-

erent from the information which my hon.

friend is secking now, This refers only
to training and the existence or non-existence
of a certain college I have not got the
information whi my friend wants.
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Industrial Training Centre, Nagercoil

*1377. Shri N. R. Muniswamy:
Will  the Minister of Labour be ples-
sed to state:

(8) whether the Government of Tra-
vancorc-Cochin  proposed to _transfe:
the Industrial Training Centre, Nagercoil
to any part of Kerala;

(b) if not, whetherit is to be aced
under the Director of Industries Tra-
vancore-Cochin State ; and

(c) whether there is any proposal
under the Second Five Year Plan to set
up an Industrial Estate -as an adjunct
to this Training Centre?

The u Minister of Labcur
(Shri Al?l? At;l} t (a) No.

(b) The Travancore-Cochin Government
took over the administration all the
Training Centres in the State from 1-8-ﬂ6
and placed them under the control of the
Director of Industries from that date.

(¢) No.

Shri N. R. Muniswamy : Is it a fast
that the Joint Adviser to the Government
of Travancore-Cochin has recently made
an announcement that a short-teim train-
inﬁ course 1anging from six to ninc months
will be opened for candidates of matri-
culation standard and that they will be
gbsorbed in the industrial estates after the
training ? If so, will the arca that is
likely to be merged with Madras get due
representation in the scheme?

Shri Abid Ali: I did not follow the
question,

Mr. Speaker: It is so long that T was
also not able to follow.

Shri N. R. Muniswamy 1 The Joint
Adviser to the Government of Travancore-
Cochin has announced that a short-term
scheme will be opened for training stu-
dents in various trades. If that i1s so,
may 1 know whether this scheme will
give due representation to the candidates
coming from the Nagercoil Centre?

Shri Abid Ali: I should like to say
that we want to add morc trades to the
centres. ‘There are three centres in Tra-
vancore-Cochin at present and the cape-
city is about 376. 534 more seats and
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some more trades will be added. The
expenditure during the Plan period will
be about Rs. 35 lakhs. This is all the
information that I can give.

Mr. Speaker: The House will now
take up the next item of business.

Shri Feroze Gandbi: Sir. before
you take up the next business, I would
likz to brirg to your notice something
which concerns most of us. Shiimati
Ammu Swaminadhan put a suppl:mentary
question to the Railway Minister with
regatd to catering on the Grand Trunk

press. In answer to that the Deputy
Minister of Railways said that she was
getting more and more delicate on account
of the age which she has reached and that
is why she finds the food bad Now,
1 would like to bring to your notice that
the Deputy Minister for Railways has
been twitting quite a lot in this House,
answers to gucstions are not given and
all sorts of ridiculous replies are given
to the House, The Deputy Minister
?okes fun at Members who put questions.

think this is a very diegrncc?ul thing
that is being done and I seek your pro-
tection in this matter. The Members
who ask questions should be answered in
a respectful way, The Ministers should
treat us in the same manner We treat the
Ministers.

Mr. Speaker : While a%preciaring the
remarks, 1 may say, the hon. Member,
if he takes exception to the statement
and the manner in which the hon Minister
replies, ought not to repeat and commit
the mistake of calling it disgraceful, That
is not right,

Shri Feroze Gandhi: This is not the
first time. Sir.

_Mr, Speaker: Let it not be the first
time. ‘Disgraceful’ multiplied a hundr=d
times is ‘disgraceful’, t expression
need not be used.

So far as the general remarks or ob-
servations are concerned—that the De-
puty Minister has been insulting or cutting
jukes etc,—hon. Members have
herz. I have not been able to notice it.
It is unfortunate that today he should
have made a personal reference to the age of
an hon. lady Member, I was ined. but
I myself did not want to take the initiative
I am really sorry. I am sure the hon.
Deputy Minister did not mean anything.
They come from the same place. Each
has regard for the other and I think
it is only a slip.

. An Hon. Member : He should apolo-
gise.

The Deputy Minister of Railway and
Transport (Shri Alagesan) : Sir, I am
sorry for this, shall I say, misunder-
standing. But I shouw.d- like to take
this opportunity to express my regret for
the answer that I gave. After I thought
about it I felt that it was not quite a8 pro-
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r reply to have been given to an_ hon.
ady Member of this Housc and who is also
a valued friend and colleague of mine.
Shri 8. S. More : Why not to any
other Member? Why this special con-
sideration ?
Shri Alagesan : There was nothing
in my mind. [ did not intend to wound any

_body. But the hon. Member, Shri Feroze

Gandhi, went on  furtter to say that
I have been not quite respectful in my
replies,

Shri Feroze Gandhi: 1 only said that
the Ministers should be as respectful a
we are to them,

Shri Alagesan: As you yourself, Sir,
have remarked, and as other hon. Mem-
bers also might have had occasion to
notice, I have never becn anything but
1espectful to the House as a whole and to
ecach and every individual Member in
this House.

Shri Matthen : I am not sure,

Shri Alagesan: If there has been any
misunderstanding sbout it, I should once
again like to repeat that I shall persistin
that behaviour of respecting the House
as a whole and also the Members indivi-
dually.

Shri Sarangadhar Das: Sir, may
make a submission ? The Wwords use
in this connection about the hon. lady
Member are not proner. They convey
a different meaning and T submit that they
should be expunged.

Mr. Speaker: It is as good as exp-
unged. I did not feel any great offence,
but it is wrong to refer, particularly’
to a lady Member about her age. So far
as this chapter is concerned, I shall con-
sider it as closed, But I should like
to make a gencral observation, I do not
know how the impression is gaining ground,
particularly in the mind of Shri Feroze
Gandhi, who intervenes only occasionally
and then speoks very well, thet the hon.
Deputy Minister has been indulging in
jokes, fun and so on. Pcrsonallﬁ I am
also interested in secing that this House is
not too serious and not too funny. In

‘between there must be a certain amount

of good humour snd we must carry on.
Hon, Members should bave noticed that 1
have been trying to relieve the hon. Rail-
way , Minister particularly the Depury
Minister. Almost all the questicns that
come up are on the subject of Railways and
relating to the Railways. I have been
trying to find out as to how far it is possible
to split them, but I have not been able
to get at a solution.

Our Deputy Minister has been doing
pretty well. I have never hesitated
remark about the conduct of any hon.
Minister even on the point of being some-
times misunderstood. As far as I have
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‘been able to see, I have not had occasion
many times to pull up this hon. Deputy
Minister, much less any occasion to re-
mark about the manner in which he was
speaking. He has been taking pains to
study the subject wholly and give infor-
mation, which would not, ever necessitate
supplementary questions” on it.

‘Shri S. S. More : As far as studying the
affairs of his department is concerned,
it is his duty primarily.

Mr. Speaker : The misfortune is that
many people do not do their duty. In
this case [ donot think anythingill was
meant.

. Shrimati Ammu Swaminadhan:
‘Sir, may I give a personal explanation with
Tegard to what Shri Feroze Gandhi said
-about the reference to my age? I did not
consider that at all as objectionable, because
my age is published in the Who's Who.
So, I would respectfully submit that the
answer that was given by the Deputy
Minister was not quite in keeping with the
dignity of this House, because he said that
I had exaggerated about the quality of
food. I can assure him that my taste is
the same as it was when I was of much
younger age and I do have, I think, as far
as food is concerned, rather a good taste,
When [ was coming from Madras in the
Grand Trunk Express on or about the
a1st of July this year, we had food brought
€rom the dining car twice and both the times
we had to send it back untouched because
it was very very bad. I am sorry if he
takes it to be an exaggeration. It is no
cxaggeration.

Mr. Speaker: I am sorry the answer
thas been given in a particular manner which
was never intended. Anyhow, inasmuch
a3 there seems to be serious objection to
the manner in which the answer was given,
so far as this particular portion is con-
cerned it will stand out of the record. I
“wyill expunge them. No_further discussion
aced take place on this. I am sure nothing
has been intended by the hon, Deputy
Minister,

Shri Kamath: Which portion, Sir,
of this discussion?

Mr. Speaker: That portion relating
to age and cxaggeration. I shall look
dnto it again and if it is not possible to
expunge it, it will stand.

Shri Kamath: As far as I know the
Bnglish language, the word ‘delicate’ also
has got a different connotation in this
<context. That should be taken into
consideration as well.

Mr. Speaker: The hon. Member
thas his own axe to grind. We will now
take up the next item of business.

435 L.S.D.—2

24 AUGUST 1956

Oral Answers 1600

WRITTEN ANSWERS TO QUESTIONS
Technical Committee

*1349. Shri Ram Krishan: Will
the Minister of Labour be pleased to
refer to the reply given to Unstarred
Question No. 748 on 6th April, 1956 and
state:

(a) whether Government have taken
final decision on the report of the Techni-
cal Committee; and

(b) if so, the nature of the decisiom
taken ?

The Deputy Minister of Labour
(Shri Abid Al): () and (b). The recom-
mendations of the Technical Committee
involved amendment of the Workmen's
Compensation Act, 1923, and these are
accordingly being considered along with
the various other proposals for the amend-
ment of the Act.

Use of Atomic Energy in Agriculture

*1363. Sardar Igbal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that India
has made considerable progress in the
research on the use of atomic energy in
agriculture;

(b) the main results achieved so far
in this matter; and

(c) whether any steps have been
taken to apply these results to agricul-
tural problems?

The Minister of Food and -
ture (Shri A, P. Jain): (a) to (c). A
statement is placed on the Table of the
Iﬁok Sa]bhn. [See Appendix VIII, annexure

0. 18].

Postal Employees

X Shri A. K. Gopalan: Will
the Pilslﬁster of Communications be
pleased to state:

() whether it is a fact that & number

of posts of postmen and class IV employees
are being replaced by Extra-Departmental
Agents;
* (b) if so, the number of such posts
replaced by BExtra-Departmental Agents
from 1951 to 1956 and scparately for
Madras Circle; and

(c) the total number of cases where
these replacements have been meceossitated
by opening of mew Post Offices ?

The Minister in the Ministry of
Commuasications (Shri Raj Bahadur):
(a) Yes.

(b) 975 Postmen and 492 Class IV
employc’es were replaced by Extra-Dcpm-
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mental Staff from 1951 to 1956. These
ﬂeum include 279 Postmen and 87 Class
IV staff respectively of Madras Circle.

(c) The rchncement of 496 Postmen
and 93 Class IV was necessitated directly
by the opening of new post offices.

Air-field Control Radar at Dum-
Dum

*1356. Shri Raghunath Singh:
Will the Minister of Communicationa
be pleased to state:

(a) whether it is a fact that in Dum-
Dum (Calcutta) Air-field control Radar
is now being installed; and

(b) if so, when other air-fields will be
fitted with the Radar?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) Yes, Sir, The installation work has
been completed.

(b) It is proposed to provide similar
aids at Santacruz, Nagpur and Madras
aerodromes during the Second Five Year
Plan. It is, however, not possible to
indicate at this stage when these facilities
would actuslly be installed there.

l;roductlon of Sugar

_*1388, Shri Tulsidas : Will the
Minister of Food and Agriculture be
pleased to state:

(a) what will be the capacity of
the sugar industry if the licences for
new undertakings and substantial ex-
pansion materialise;

(b) what will be the o%np between the
capacity and the target 22.5 lakh tons
laid in the Second Five Year Plan; and

(c) whether Government propose tg
restrict licensing of new units, if the
gap is not substantial ?

The Minister of Food and ri-
tcnlt.uu-e (Shri A. P. Jain): (a) 24 lakh
0ns,

(b) To achieve the target of 22-5
lakh tons, it is considered necessary to
have an installed capacity of 25 lakh ‘tons
so as to compensate for any short-fall in
production in lean years. Further
capacity to be licensed is, therefore, one
lakh tons.

(¢) No, Sir.
Sugarcane

i ‘IE:”' Shrl Bishwa Nath Roy :
Will the Mimster of Food and Agricul-
ture be pleased to state whether there is
any improvement in the percentage of
sugar frem sugarcape in U.E. and Bihar
in view of better variety of sugar cane for
sowing and better cultivanon during the
last two years ?
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The Minister of Food and Agricul-
ture (Shri A. P, Jain): A statement
giving the required information is laid
on the Table of the Lok Sabha. [Ses
Appendix VIII, annexure No. 19].

Labour Relations Committee

*r362. Shri S. K. Raxmi : Will the
Minister of Communications be pleased
1o statc:

(a) whether any  steps have been
taken 30 far for the setting up of a Labour
Relati 'ns  Committee envisaged by the:
Air Corporations Act;

(b) if so, the details thereof; and

(¢) if not, the reasons thereof ?

The Minister in the Mini of
Communications (Shri Raj Ba ur):
(a) Yes, Sir.

(b) The Labour Relations Committee
constituted by the Indian Airlines Corpora-
tion, conmsists of ten representatives.
clected by the various categories of emp-
loyees from amongst them and ten repre-
sentatives of the Corporation from different
departments to represent the management,.
while the Committee constituted by the
Air India International Corporation consists.
of six elected representatives of employees.
and an equal numbcr of representatives of
the Corporation,

(c) Does not arisc.
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Rice

*1366. Shri Dasaratha Deb: Wiill
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that about 132
maunds of rice which was despatched by
merchants of Agartala town from Karim-

anj to Akhama found its way into the
E;overnmcnt Central Gowdowns of Agar-
tela; and :

(k) if so, how ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain) : (a) Yes, Sir.

{b) The casc is under investigation by
a Magistrate.

U. S. Professor’s Report on Indiam
Railways

*1367. Shri Sanganna : Will the
Minister of Railways be pleased to refer
to the reply given to Starred Question
No. 2111 on the 10th May, 1956 and
state:

(a) whether any decision regarding the
report of John Kenneth Galbraith, Pro-
fessor of Economics, Harvard University
on Railways Second Five Year Plan has
been arrivad at; and

(b) if so, what C g

The Deputy Minister of Railwa
and Transport (Shri Alagesan): (a
and (b). The suggestions made by th
Professor in his report are still under exami

nation.

Regional Advisory Committee for
Employment Exchanges

*r373. Shri Bheckha Bhai: Will
the hilm ister of Labour be pleased to
ftate:

(a) whether the Regional Employ-
ment Advisory Committee for advising
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the Employment Exchanges have been
re-constituted; and

(b) if so, whether Government have
decided to give resentation to Sche-
gl::led Tribes andmgchoduled Castes on
cm ?

The ty Minister of Labour
(Shri Al Al): (a) Regional Emp-
loyment Advisory Committees for Assam,
Bihar and Ormsa have been re-constituted.
Committees for other regions are being re-
constituted.

(b) These Committees are composed of
representatives of employers, workers and
t, and no special representation

is given to any particular community.

Training for Navigators

( Shri T. B. Vittal Rao :
*1378. { Sardar Igbal Singh:
Sardar Akarpuri:

Will the Minister of Communications
be pleased to refer to the reply given to
Starred Question No. 767 on the 19th
March, 1956 and state:

(a) whether the proPosnl for training
for Navigators’ Class certificates at
Civil Aviation Training Centre has been
finalised; and

(b) if so, the nature of the decisiom
taken ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
a) and (b)., Proposals for starting a

rst-class Navigator’s Course at the
Civil Aviation Training Centre, Allahabad
are being formulated by the Director
General of Civil Aviation who expects to
submit these to Government shortly.

Minor Ports

*1379. Shri Dabhi: Will the Minister
of Transport be pleased to refer to the
reply given to a supplementary ques=
tion raised on Starred estion No. 156
on 22nd February, 1956 and state:

(a) whether the Officer on Special
Duty appointed to go round the minor
ports of Bombay has now submitted .
proposals; and

(b) if so, the nature of his proposals?

The Deputy Minister of Railways
;-"d Transport (Shri Alagesan): (a)

es.

(b) The proposals relate to the improve-
ment of 29  minor ports including Okha.
The works recommended cover improve-
ment of landing facilities, provision of
amenities for passengers and navigational
aids at scveral ports, and modernisation
of cranes, lighterage and other facilities at
Okha. The estimated cost is Rs. 78 lakhs
during the Second Plan
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Rolling Stock

_*1380, Shri Ram Krishan: Will the
Minisier of Railways be pleased to
state:

(a) whether Government have finalised
the programme for sclf-sufficiency in
their recﬁ:ircmems of Rolling Stock by the
end of the Second Five Year Plan ; and

(b) if so, the main features thereof ?

The Deputy Minister of Railways
and Transport (Shri Alagesan):
(a) and (b). A statement is placed on the
Table of the House. [See Appendix
VIII, Annexure No. 21].

Sonepore Bridge

. Shri Shree Narayan Das:
1381, {Sln-i Bibhuti Mishra:

Will the Minister of Railways be
pleased to state whether it is a fact that
Central Government are contemplating
conversion of the present Sonepore rail-
way bridge into road bridge after comple-
tion of the new Sonepore railway bridge ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): The
Government of Bihar have under considera-
tion a proposal for taking over the present
Railway Bridge for use as a road bridge
efter completion of the new Railway Bridge
between Senepore-Hajipur.

Wharf age Rates

“1382, Shri Shree Narayan Das:

“:ill the Minister of Railways be pleased to
state:

(a) whether it is a fact that recently
the rates of wharfage have been enhanced
at some of the stations of North-Eastern
Railway falling in North Bihar specially at
Darbhanga and Laheria Sarai stations and
the free time limit has been reduced from
forty-eight hours to twenty-four hours
for taking delivery of goods there;

_(b) if so, the circumstances in which
this has been done;

(c) whether any representation showing
unnecessary inconvenience caused to

the public has been received by the Railway
auihcrities; and

[?(d) if so, the] i of action taken on
1
The Deputy Minister of Railways
:rnd Transport (Shri Alagesan): (a)
es.

(b) To eliminate rthe congestion &
the goods sheds, parcels and luggage
offices, resuling from slow removal of
goods by wmerchants,

(c) Yes.
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_(d) The representation has been re-

plied to by North-Eastern Railway, ex-
plaining the reasons for the changes.

Hill Allowance

_*1383. Shri A. K. Gepalan: Will the
Minister of Railways be plcased to
state:

. (a) whether it is a fact that hill allowance
is denied to guards and other railway
employees working in Nilgiris;

(b) if so, the reasons therefor; and

(c) whether it is also a fact that
those few employees who have been getting
hill allowance are being transferred to
other places and the pew employees
posted there are not sanctioned the
allowance ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan):
(a) and (b). Hill allowance is not paid
to guards and other staff posted to the
NWilgiri Mountain Railway section from
1-3-50 as House Rent and Compensatory
allowances are payable from that date.

) No; transfer of employees is ordered
in the exigencies of the service. The
staff are paid the allowances as due at
present.

Farmers’ Bank

*1384. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state the position with regard
to the proposal to set up a Farmers’ bank
in the country?

The Minister of Food and Agri-
culture (Shri A, P. Jain): The proposal
has been dropped.

International Civil Aviation
Organisation
Sardar Iqbal Singh:

*138s. {Sndnr Akarpuri:

Will the Minister of Communications
be pleased to state the main problems
discussed at the recent session of Interna-
tional Civil Aviation Organisation held
at Caracas, Venezuela? .

The Minister in the Ministry o
Communications (Shri Raj Bahadur):
T lay on the Table of the Lok Sabha a
Statem:nt giving rhe requisite inform ation
[See Appendix VIII, Anncxure No. 22]

Shippmg racilities to Pakistan
( Sari Gidwen
Shri M. Islamuddin:
Dr. Ram Subhag Singh
Shri Bishwa Nath Roy:

*1386.

Will the Minister of Transport be

a) whether the Governms:ni of India
had( offcred to afford Port and Shipping
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facilities to Pakistan Government to help
tle over the curr:nt food crisis in East
Pakistan; and

(b) whether the Pakistan Govern-
ment had asked for such facilities ?

The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
The intention has been that in case the
Government of Pakisian needed assistance
in the matter of arranging relief of distress
in East Pakistan, the Government of India
would try and provide certain facilitics for
a limited period at the Calcutta port for
handling their food imports.

(b) No, Sir.
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Indian Airlines Corporation

*1388. Shri S. K. Raxmi: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that the Delhi
base of ihe Indian Airlines Corporation
is equipped and fitted to keep in good flying
condition only five Vikings;

(b) whether now it is proposed to over-
haul rtwelve Vikings with the same equip-
ment at the Delhi basc;

(c) whether a number of these planes are
« grounded for lack of parts and paucity of
technical staff; and

(d) if so, the remedy proposed ?
The Minister in the Ministry of

ommunications (Shri Raj Bahadur):
C No.
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(b) The overhaul of all Vikings is already
being done at the Delhi base which has
adequate staff and workshop equipment
for the purpose.

(c) Only one Viking aircraft is grounded
for want of major spares which are on order.

(d) Does not arise.
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Rice Godowns in Orisea

*1390. Shri Sanganna: Will the
Minister of Food and Agriculture be
leased to refer to the reply given to
tarred Question No. 656 on the Bth
December, 1955 in respect of the Central
Rice Godowns in Orissa and state the latest
position of the construction work of the
godowns ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain):t The latest posi-
tion in regard to construction of Central
godowns in Orissa is as follows:—

Expenditure sanction for construction
of gedowns at Khurda Road and Khariar
Road has been issued and the work of cons-
truction is expected to be undertaken by the
C.P.W.D. shortly.

Layout plans for. construction of godowns
at Koraput, Chandbali and Berhampore
with a capacity of 20,000 tons at each
centre have bren approved. Estimates
for expenditure for construction at these
three places are expected to be ready soon.

At Balasorz, the suirability of a 22 acre
site is under examination for construction
of godowns of 40,000 tons capacity.

Water Supply Scheme, Gauhatl

*1391. Shri Debendra Nath Sarma :
Will the Minister of Health be pleased
to state whether the Government of
Assamm  has requested the Central
Government for any grant or loan for
improving Weter-Supply system of
Gauhati and other towns of Assam ?

The Minister of Health (Rajkumari
Amrit Kaur): No request for any urban
schemes was received from the Assam
Government during the First Plan Period.
The State Government have, however,
proposed to undertake 3 schemes during
the current year.

Chiluvur Railway Station

*1392. Shri Ramachandra Reddi:
Will the Minister of Railways be pleased
to state:

(a) whether there was any representa-
tion from the Ezblic or recommendation
by the Regional Railway Users® Consultative
Committee that a halt of Janata Express
at Chiluvur Railway Station (Southern
Railway) be provided in the schedule of
timings; and

(b) if so, what action was taken thereon ?
The Deputy Minister of Rallways

;nd Transpert (Shri Alagesan): (a)
es,

(b) The matter has been examined but
tnere is no traffic justification.
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State Farm

*1393. Shri Balwant Sinha Mechta:
Will the Minister of Food snd Agricul-
ture be pleased to state:

(a) the number of Russians who will
work at the State Farm at Suratnagar in
in Rajasthan and for how long;

b) the number of Indians who have
so far been recruited for operational pur-
poses; and

(c) the number which is likely to be
absorbed when it will be in full swing?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) At present
three Russian experts are at Suratgarh
training our personnel. The period of
there stay will depend on how soon our
men get trained.

(b) Bo persons have been recruited so far.
(c) About 600 persons in various grades.

Opening of Post Office in Township

*1394. Shri A. K. Gopalan: Will the
Minister of Communica be pleased
to state:

(a) whether the Government of India
have received representations from the
residents of Kalyan Camp in Bombay
for sanctioning & Post Office in Township
No. 2; and

. (b) the reason for the delay in sanction-
ing a Post Office for the township when the
population is over 20,0007

The Minister in the Ministry of
Communications (Shri Raj Bahadur):

(a) Yes.

(b) A post office could not be opened
for want of suitable accommodation which
is being searched for though the orders for
opening one have already bgen issued.

Indian Central Cotton Committee
*1395. [ Sardar Igbal Singh:
{Snrdlr ALrpnri:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Indian  Central
Cotton Committee held its meeting in
February, 1956; and

(b) is so, the decisions arrived at for
the development of cotton production in the
country ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) The Committee agreed to the targei
of 55 lakh bales as envisaged in the
Second Five Year plan.
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Sindhu Resettlement Corporation

*1396. Shri Gidwani: Will the Mini-
=ster of Transport be pleased to state:

(a) the area given to the Sindhu
Resettlement Corporation for the purpose
of development and allotment to their
-sharcholders in Gandhidham township;

(b) whether the scheme submitted
by the Sindhu Resettlement Corporation
for the development of the area and allot-
ment of plots to the sharcholders has been
:approved by Government; and

(c) if not, the reasons for the delay ?

The Deputy Minister of Railwa,
and Transport (Shri Alagesan): (a)
2600 acres.

(b) and (). Layout Plans have been
submitted by the Corporation for the deve-
Jopment of an area of 554 acres. These
are under consideration by Government,

Cholera in Bihar

*1397. Shri Shree Narayan Das: Will
‘the Ma.imster of Health be pleased to state:

(a) whether any aid has been sought
by the Bihar Government from the Centre
ifor checking Cholera there; and

‘(b) if so, the nature of help sought and
the a ssistance given so far?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No.
(b) Does not arise.

Horticultural Research Station

88s. Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the scheme for the estab-
lishment of Herticultural Research Statious
-on a regional basis for the improvement of
fruit crops has been finalised;

(b) if so, the main features of the scheme;

(c) the name of the places where these
-stations are to be located ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No.

(b) and (¢). Do not arise. _
Board of Agricultural and Animal
Husbandry

886. Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Government have
received the report of the 11th meeting
-of the crops and soils wing of the Board of
.Agricultural and Animal Husbandry of the
Indian Agricultural Research Institute; and

(b) if so, the main recommendations
<contained therein?
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The report is
still awaited,

(b) oes not arise.

New Obeervatories

887. Shrli Ram Krishan: Will the
Minister of Communications be pleased
to state:

(a) whether the scheme for setting
up two new observatories during Second
ve Year Plan has been finalised: and

(b) if so, the name of the sites chosen
and other features of the schemes?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
(a) and @ A statement giving the
cuied iformaion i adon e "l
o X ;
VIII, Annexure No. 23].[

Railway Printing Press, Calcutta

Shri Ramananda Das:
”‘-{sm Balmiki:

Will the Minister of Railways be
pleased to state:

(u) whether it is a fact that the printing
Superintendent  of Eastern Railway at

cutta ordered recruitment of about 200
Khalasis in the printing department in
June-July, 1956;

(b) whether it is also a fact that no
attempt was made to fulfil the quota fixed
for the Scheduled Castes through the
Government approved and  recognised
Scheduled Castes Organisations or employ-
ment exchange;

(c) the number of Seheduled Castes
selected for appointment;

(d) whether the quota fixed for Sche-
:inuéed Castes is being maintained there;

(e) if not, the reasons therefor?

The Deputy Minister of Railwa
snd Transport (Shri Alagesan): (a) 1\(;.
(b) and (¢). Do not arise,
(d) Yes.
(e) Does not arise.

Claims

889. Shri Karni Singhji: Will the
Minister of Railways be pleased to

state:

(a) the number of claims registered
and settled during the years 1952-53,
1953-54 and 1954-55 on the Northern
Railway with particular reference to Bikaner
claims office;

_(b) the total amount of claims made and
paid during these years; and
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(c) the reasons for undue delay in the
settlement of the claims ? .

The Deputy Minister of Railways
and Transport (Shr_l'Ahrun):_ (a)
to (c). A statement giving the requisite
information jis laid on the Table of the
Hciuse [See Appendix VIII, Annexure No.
24).

Fleods in Travancore-Cochin

891. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the estimated area in which the
recent floods in Travancore-Cochin have
destroyed standing crops; and

(b) the estimated loss thereof?

The Minister of Food and Agricul
ture (Shri A, P, Jain): (a) 3211 acres.

(b) Estimated loss:—
(i) In terms of grain 45,00 mds,
(approximately);
(i) In terms of value Rs, 4.6
lakhs (approximately).
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Research-cum-Testing Centres for
Bullocks

893. Shri Ram Krishan: Will the
Minister of Food and Agriculture be
pleased to state:

mhethﬂ the scheme for the es-
tablishment of 16 centres for agronomic
experiments and four research-cum -testing.
centres for bullocks during the Second
Five Year Plan has been finalised; and

(b) if so, the main features of the
scheme ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) The scheme
for Agronomic Experts has been finalised
but the scheme for Research-cum-Testing
Centres for bullock-driven implements is
still under consideration,

(b) The scheme for agronomic experi-
ments envisages comprehensive study of
various agronomic practices of important
crops like Wheat, Paddy, Jowar, Maize
and Cotton including irrigation require-
ments at different levels of manuring and in
different soil types. The scheme at each
centre is being conducted on a 15 acre
plot which has been taken on lease and the
work is being carried out under the super-
vision of the staff appointed for the purpose
by the respective State Governments. The
Scheme is being wholly financed by the
Indian Council of Agricultural Research.

Does not arise in the case of scheme for
Research-cum-Testing Centres for bullock--
driven implements.

Employment Exchange, Bihar

894. Shri Jhulan Sinha: Will the
Minister of Labour be pleased to state
the total number of persons who secured
employment through the Employment
Exchanges in  Bihar during the year
19552

The Deputy Minister of Labour
(Shri Abid AlD): 12,229,

Northern Railway Staff

895. Shri D. C. Sharma : Will the
Minister of Rallways be pleased to
state:

(a) whether the staff has been increased
proportionately to the increase in rtraffic
on the Northern Railway; and

(h) if so, by what per cent?
The Deputy Minister of Rallways:

and Transport (Shri Alagesan): (a)
Yes. The increase in staff which depends:
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on numerous other factors is not strictly
in proportion to the increase in traffic.

() 7°5%-
Chupra Station

896. Pandit D. N. Tiwary: Will
the Minister of Railways be pleased to
state

(a) whether  there is any proposal
to enlarge the Chupra (N.E. Rly.) plat-
form and remodel the Chupra Sration;

(b) whether there is any proposal
10 open new stations between Chupra
and Savan (N.E. Rly.) stations; and

(c) if so, when the work on the
above-mentioned will begin?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
There is no proposal to enlarge any pas-
senger platform at Chupra station or for
remodelling the station building. It is,
however, proposed to remodel the yard
and to improve the operating and com-
mercial facilities at this station, which
include extension to the goods shed and
goods platform.

(b) None at present.
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(c) The remodelling of Chupra Yard
has been planned to be under-taken im
1957-58.

Women Employees, P. & T, Depart-
ment

897. Shri D. C. Sharma : Will the:
Minister of Communications be pleased.
to state the total number of women emp-
loyees in Posts and Telegraphs Depart-
ment in March, 1956?

The Minister in the Ministry of”
Co;nmunlutlonl (Shri RajBahadur)t
4,98%0.

Amritsar Railway Station

898. Shri D. C. Sharma : Will the
Minister of Railways be pleased to.
state:

(a) the total allocation for develop-
ment of Amritsar Railway Station, the
yard and workshop during the Second
Five Year Plan period; and

(b) the details of the various phases of
the programme ?

The Deputy Minister of Railways.
and Transport (Shri Alagesan):

1956-57 1957-58 1958-50 1959-60 1960-61
(a) Railway Station Rs. 58 thousands.
Yard Rs. 5,75 thousands.
Workshop Rs.  3.45,00 thousands.
(b) Railway station e ‘I'_/ e
Yard 49 331 ..
Workshop 2,100 1,25,00 I,25,00 . 74,00 .

No1e:—This programme is only tentative at present.

Passenger Guides

899. Shri D. C. Sharma: Will the
Minisier of Railways be pleased to
state:

(a) whether Government  propose
to appoint passenger guides at stations
cn  the Saharanpur-Amritsar section
of the Northern Railway;

(b) if so, at which stations; and
(¢) if not, the reasons therefor ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
to (c). Passenger Guides are already pro-
vided at Saharanpur, Ambala Cantt.,
Ludhiana, Jullundur City and Amrit-
sar on the Saharanpur-Amritsar section.

The question of provision of additional
passenger guides on the Railway as a
whole is under Northern Railway’s con-
sideration.

Health Minister's Welfare Fund

900. Shri Krishnacharya Joshi:
Will the Minister of Health be plt's‘:ed to
state:

(a) the toral amount collected for the

Health Ministcr’s Welfare Fund during
1956 as far as information is available; and

(b) the amount spent on the Welfare
work during the samc period ?

The Minister of Health (Rajkumari
Amrit Kaur): (@) Rs. 20,359-11-3-
during the period from 1st January, 1956
to 31st of July, 1956.

(b) Rs. 1,24.452-6-0.
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Freight and Passage Earnings

.903. Shri Krishnacharya Joshit
Will the Minister of Trmpolt be
pluged to state the freight and passage
carnings of the Indian shipping companies
?;gﬂsﬂi?on the coastal trade for the year

4-55

The Deputy Minister of Railwa
and Transport (Shri Alagesan): ’I{:
freight and passage earnings of Indian
Shipping companies in the coastal and
adjacent trades during 1954-55 were
Rs. 9,90,40,086 and Rs. 1,16,15,527 res-
pectively. Figures for the coastal trade
alone are not available.

Chittaranjan Loco Works

904 gaﬂlu- hb.nl Sh:;hz

Will the Minister of Rallways be
pleased to state:

(a) whether any proposal is under
consideration of Government for in-
creasing the production capacity of
the Locomotive Works at Chittaran-
jan  under the Second Five Year

H

(b) if so, the details of this proposal;
and

(c) when this proposal will be imple-
mented ?

The Deputy Minister of Rallways
;nd Transport (Shri Alagesan): (a)

es.

(b) The details have nnt been finalised
so far, The nature of expansion for
manufacturing steam locomotives would
be dependent upon the extent of dieselisa-
tion and electrification of the Railways.

(¢) When the details arc finalised.
Northern Railway

Sardar Iqbal Singh:
""‘{Snrdar arpuri:

Will the Minister of Railways be
pleased to state:

(a) the percentage of increase envisaged
in goods traffic over the Metre Gauge
and Broad G uge section of the Northern
Railway during the Second Five Year
Plan period; and

(b) the steps taken or contemplated
to be taken to provide efficient trans-
port facilities for the increased goods
traffic.

The Deputy Minister of Railwa
and Transport (Shri Alagesan): (:s
and (b). A statement i8 laid on the
Table of the House. [See Appendix VIII,
annexure No. 25].
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Rajkumari Sports Coaching Scheme

Sardar Igbal Siagh:
’“‘{S.rd-r arpuri:

Will the Minister of Health be pleased
to state:

() the extent and nature of assis-
‘tance given to the Punjab and Pepsu
States under the Rajkumari Sports
Coaching Scheme, in the year 1955-56;
and

?(b) the assistance proposed for 1956-
57

The Minister of Health (Rajkumari
[Amrit Kaur): (a) and (b). A statement
is laid on the Table of the Lok Sabha
{See Appendix VIII, annexure No. 26].

Sugar Mills

Sardar 1 l Singh:
Sardar pu.rl:

Will the Minister of Food and Agri-
<ulture be pleased to refer to the
reply given to Unstarred Question
No. 1042 on the 16th April, 1956 and
state:

(a) the names of the places where the
-sugar mills are situated; and

(b) the total crushing capacity of
«ach mill ?

The Minister of Food and Agri-
-culture (Shri A. P. Jain): (a) and (b).
‘Qut of a total number of 160 suilr mills,
147 are registered under the Industries
(6evelopment and Regulation) Act, 1951.
The remaining 13 sugar mills are un-
-registered and lying idle. Two statements
giving the required information are laid
-on the lele of the House. [See Appendix
"VIII, annexure No. 27].

Sulphate of Ammonia

{Sardar Igbal Slngln
Sardar

Will the Minister of Food and Agri-
«<ulture be pleased to state:

(a) the amounts of short-term loans
.granted to Punjab and Pepsu State during
1955-56 for the purchase of Sulphate of
Ammonia and other manures separately
and subsidy, if anK to compensate for the
loss on account of heavy transport charges;

(b) the total consumption of Ammo-
nium Sulphate, Phosphatic manures
and fertilizers in these States during
the above period as compared to 1953-54
and 1954-55;

(c) the total quantity of Ammonium
Sulphate indented for these Stat.;
fordxgss -56 and the actual al ocation made ;
AN

(d) the amounts of short-term loans
proposed to be granted to these States
winder the above heading for 1956-577%
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The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) Skort
term loans granted during 1955-56:

Sulphate  Super-

of  phosphate
a
Rs. in lakhs Rs. in lakhs
Punjab . . 60-75 8:19
PEPSU . . 2000 .

No subsidy was given to the State
nments to compensate for the loss
on account of heavy transport charges.
[ ]
O]

(i) Consumption of Sulphate of Ammomnia
1953-54 1954-55 1955-56

(Tons) (Tons) (Tons)
Punjab 15,295 22,112 | 14,296

PEPSU 3399 3,929 3,318
(ii) Consumption of Super-phosphate:
1953-54 1954-55 1955-56
(Tons) (Tons) (Tons)
Punjab 396 473 255
PEPSU 23*° 14* Distribu-
tion was
not arran-
ged by
tate Go-
vernment
during
this year,

*Information is for calendar years 1953
and (1554»

Quantity of Sulphate of Ammonia:
Indented Allotted
during dunng

195§ 1955
(Calendar (Calendar

Year) Year)
Punjab . . . 18,720 18,72¢
PEPSU . . 5,500 5,507

(d) Short term items proposed to be
granted during 1956-57 : rope

Sulphate of Ammonia  Super-phosphase
(Rs. in lakhs) (Rs. in lakhs)
Punjab 11.13 Proposal not yet
recelved. y
PEPSU Proposal not Do.
yet received.
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Wagon Supply to Jute Mills
919. Shri Jhulan Sinha : Will the
Minister of Railways be pleased to state:

(a) weather it is a fact that some jute
mills at Katihar and rice and oil mills at
Forbesganj in Purnea District in
Bihar are going to close down for want of
wagons to clear their products from their
godowns; and

(b) if so, the action taken or proposed
to be taken in the matter ?

The Deputy Minister of Railways
and T (Shri Alagesan):
( This Ministry is not aware of it.

(b) Consistent with® the Preferential
Traffic Schedule the clearance of the traffic
in question is effected to the maximum
possible extent, On 28-7-56, there were
no outstanding registrations on account of
the Katihar Jute Mills for movement of
their products, In the case of Rice and
Qil Mills at Forbesganj, the outstanding
registrations were not high and old.
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I A S. [Recruitment

912. Shri H. N. Mukgrjee: Wil the
Minister of Rallways be plessed to state:

(a) wheth-rit isa fact that a circular
was issued by the Railway Board precluding
applications by Rai'way Officers for emer-
gency recruitmen: to the Indian Adminis-
trative Service; and “

(b) the reasons therefor ?

The Deputy Minister of Railwa.
{,nd Transport (Shri Alagesan): (a)
es.

(b) Th- difficult cadr: position of th:
‘Railways and the large scal: requirements
of staff for implementarion of the Railways’
Szcond Five Year Plan nzc:ssitated the
dssu: of th: Circular.

Foodgrains

913. Shri Bheekha Bhai: Will the
Minister of Railways be pleaszd to state :

(a) whether it is a fact that thousands
of maunds of food-grains k-pt in, open
without sh=d at Bhatinda Railway Station
Jhav: bxn d:stroy.d du: to lightning flash;
and

(b) if so, th: total cstimated valu: of
ood-grains ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) and
(b). There was no destruction of food-

rains, kpt in op n at Bhatinda Rajlway
Station, by lightning. Contents of 31
wagons of food-grains booked from Metre
‘Gauge stations of th= North=rn Railway
to stations on th- Sothern Ruilway, were
kept at Bhatinda Station and cleared in
stages on differ nt dates b:tween 9th and
14tn July, 1956. Th* consignments wer:
partly in th- cov red sh d and partly in the
oven for want of space in the covered sh-d.
“Those k:pt in the open ware as usual pro-
tected b{‘ tarpaulins, There was unfor-
tunat ly havy rainfall and wind during this
period, Slight damage might hav - occurrsd
to the consignmen's by train. The
<onsignm-nts being for various plac's in
the south; no information is available about
the exact extent of damage.

Sealdah Station

914. Shrl N. B, Chowdhury : Will
th+ Minister of Railways b pleased to
stat::

{:2 wh'th'r a proposal to shift th
Sealdah Stetion from its present site t
remove inconveni:nc: of passsngers io
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under the consideration of the Govern-
ment ; and

(b) if so, when the scheme is likely te
materialise ?

The Deputy Minister of Railwa
;Ind Transport (Shri Alagesam): (a)
0. . .

(b) Does not arise.

Ration Shops in Tripura

915. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether it isa fact that assurance
was given to the dealers of ration shops of
Tripura that carrying cost of rice from
Agartala Government godown to the ration
shop of rural areas would be borne by
Government during the period of abnor-
malcy created by floods ?

(b) whether transport cost was given to
the dealers so far ;

(c) if so, the rate ut which it was given;

(d) whether it is a fact that rate of
transport cost which is sought to be
supplied to the dealers by Government at

sent is much lower than the rate that has
een spproved by Government in the case
of the Transport Agencies like Cooperative
Transport Society ; and

(e) if so, the reasons thereof ?

The Minister of Food and Iculture
(Shri A. P, Jain): (a) and (b). Yes, Sir.
(c) Six pies per maund per mile plus
one anna per maund as handling oharge for
each handling point,
(d) No, Sir,
(e) The question does not arise.

Rani of Jhansi Memorial Committee

916, Shri Sanganna: Will the Minister
of Communications be pleased to state:

(a) whether Any request has been
made to the Government of India by
the Rani'of Jhansi Memorial Committee,

cr for the issue of postage stamps

b edring he picture of Maharani Laxmibai
of Jhansi on the occasion of her centenary
on the 18th June, 1957; and

(b) if so, with what results ?

The Minister in the Minis of
Communications (Shri Rej Bahadur);

(w) Yes.
(b) The matter is under consideration,
Passenger Guides
917. Shri Sinhasan Singh: Will the
Minister of Railways be pleased to state:

(a) the grades and avenucs of pro-
motion of the passenger guides appointed
in different Railwags; and
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b) whether these passenger guides
an( r)eport directly to higher sauthorities
against the irregularitics of Railway
Station Steff about the amenities of passen-
gers and whether they are given any periodi-
cal chances to meet D.T. S.and other
high officers to put forward passenger grie-
vances?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (8)
(i) Rs. 60—150.

Personal to these Social

(ii) Rs. 100—185 | Guides who were origi-

(ilf)Rs, 150--225 | nally recruited on these
(_scales of pay.

Their avenue of promotion is the same
as for Ticket Collectors with the proviso
that they should take their place in the
seniority list in th: lowest grade
Ticket Collectors.

(b) No, except on the South Eastern
Railw)ny. They ?]0 not meet higher officers
periodically. However, they can meet and
report matters to officers while inspecting
stations.

Anti-Rabies Vaccine

918. Shri Rishang Keishing: Will
the Minister of Health be pleased to state:

(a) whether the anti-rabies vaccine for
treatment was not available recently any-
where in Delhi due to certain Government
resirictions; and

(b) the Government restrictions due to
which anti-rabies vaccine was not readily
available and the action taken to make the
vaccine readily available in Delhi ?

The Minister of Health (Rajkumari
Amrit Kaur) : (a) This is not a fact.
Anti-rabic vaccine is always availabl - in the
Willingdon and Safdurjang Hospitals, New
Delhi, and in the Hindu Rao Hospital ana
Jama Masjid Dispensary, Delhi.

(b) Does not arise.
Community Projects and N.E.S.
Blocks

919. Shrl Sanganna : Will the Min-
ister of Food and Agriculture be pleased
to refer to the reply given to Starred
Question No. 2349 on_ 18th May, 1956
relating Community Projects and N. E, S.
Blocks and State: ‘

(a) wherher the information called for
the remaihing States has since been recei-
ved; and ‘

(b) if so, what is rhe position of each
state?

The Minister of Food and Agricul-
ture (Shri A, P. Jain) : (a) Yes—except
from Jammu & Kashmir State , '

(b) A staternenr is liid on the Table
g':q" the lgfmc [i¢e Appendix VIII, annexure

- 28).
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Railway Concession

920. Shri Shree Narayan Das : Will
the Minister of Rallways be pleased to
state:

(a) the number and names of such
bodies of educational, cultural or social’
importance as have applied for enlistment
in the list of such institutions and organi-
sations a8 are entitled to get Railway con-
cessions for their delegates to attend their
annual Conferences he!d in India, during
the year 1956 so far;

(b) the names of the those which have-
been enlisted ;

(c) the names of those whose applica-
tions have been rejected; and

(d) the reasons on which they have
been rejected ?

The Deputy Minister of Raﬂmﬂl-nd
Transport (Shri Alagessn) : (a) During
1956, 15 bodies have applied for ‘inc'usiom
in the list of all India bodies entitled to rail
concession. A list of these bodies is laid.
on the Table. [see Appendix VIII,
annexure No. 29).

(b) and (c). None of these bodies has.
been included in the list,

(d) The existing list consists of a few
recognised all-India bodies of educational,
cultural and social importance, whose:
annual meetings are attenced by large
numbers from all over India, or whose
Activities sre consicered to be of a great
importance for «ducational, cultural or
scientific advancement, This list was made-
in 1955 after a careful review. The next
review of this list is to be made in 1958
when the claims af all th-se bodies will be-
duly considered, on merits.

Floods in West Bengal

931 Shri N. B. Chowdhury : Will
the Minister of Food end Agriculture
be pleased to refer to the rep'y piven
to Starred Question No. 250 on 1“:-: 25the
July, 1956 and state whether the estimated
loss in Midnapur has been calculated on the:
basis of cost of cultivation already incurred
I;’Y the peasants or on the basis of the value
| the expected harvest wlich t.ave been
ost? .

The Minister of Food amd Agricul-
ture (Shri A. P. Jain): On the basis of
the value of th. expected harvest which has.
becn lost.

T. B. Hospital, Imphal

922. Shri Rishang Keishing : Will
the Minister of Health be pleised te
state .

(a) whether it is a fact that mor:
atients are admitted into the T.B.
ospital at Imphal-than there is accommo-

darion ar presenr; ]
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(b) whether there are several paticnts
on the waiting list for admission to the
hospital;

(c) if so, whether Government propose
to increase the number of beds in the

exis T. B. Hos in the immediate
fntuﬂren;s and preal

(d) the provisions made for starti
additional T. B. hospitals in other part
Manipur to with the increasing T. B.
incidence in the State?

The Minister of Health (Rajkumari
Amrit Kaur):(a) Yes. While there is
_accommodation for 20 T. B. patients, there
-are 47 T. B. patients in the hospital.

(b) Yes. 107 T. B. patients are attending
as out-patients for treatment.

(c) Yes. There is a proposal for cons-
truction of one 100 bedded ward in 1957-58
under the Second Five Year Plan.

(d) A provision of 5.472 lakhs has been
included in the Second Five Year Plan of
the State for opening of—

(i) one Central T. B. Cilnic,
fii) two sub-clinics, and

(ii1) one moblie T. B, Chnic; and for
the construction of one 100 bedded T. B.
Hospital.

T. B. Hospital, Imphal

923. Shri Rishang Keishing: Will
the Minister of Health be pleased to
state ;

(a) whether there is any arrangement
for segregation of female !l" B. patients
in the T.B. hopsital of Imphal, Mani-
pur ; and

(b) if not, whether any arrangement
is proposed to be made in the immediate
future for a separate female ward in the
T.B. hospital ? :

The Minister of Health (Rajkumari
Amrit Kaur) 1 (a) Yes.

(b) Does not arise.
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Train Examiners

925. Shri N. B. Chowdhury: Wil
the Minister of Railways be pleased
to state :

(a) whether the pay scales of appren-
tice train examiners of the South Eastern
Railway differ from the tpny scales of
the corresponding staff of the Eastern
Railway ; and

(b) if so, in what ways and the reasons
therefor ?

The Deputy Minister of Railways.
;I.nd Transport (Shri Alagesan): (a)

0.
(b) Does not arise.
W |
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‘Guards on Northern Railway

927. Shri R. P. Garg: Will the Minis-
‘ter of Rallways be pleased to state :

(a) the number of! posts *of A, B,
-and C class Guards on Northern Railway
‘and separately in the Divisions ;

(b) whetheritis a fact that the number
«of A Class Guards has been reduced by
abolishing Conductor Guards and if so,
how the Guards have been compensated
‘for being reduced in their Grade ;

(c) whether it is a fact that guards are
tloa being confirmed for the last few years;
-and "

(d) if so, why?

The Deputy Minister of Rallways
-and Transport (Shri Al-‘_lpu.n): (a)
A statement is laid on the Table. [See
-Appendix VIII, Annexure No. 30].

(b) Yes. But, there has been no reduction
in their scale of pay as they have been
provided as Guards Grade ‘A’ in the
same

(c) and (d). Yes in rei¥ct of ex-E.I.

‘and E.P. Railway Units. This is partly
due to abnormal conditions resulting from
regrouping of Railways and partly due to
principles for determining combined seni-
-ority of Guards not having been laid down.

Parlakimidi-Light Raillway

928, Shri Sanganna: Will the Minis-
“ter of Rallways be pleased to state :

(a) whether Government are aware
‘that a reservoir is being constructed
-across the river Vamsadhara in the Kora-
put District in Orissa by the Government
«of Orissa and the Andhra State ;

(b) if so, whether any dislocation will
be caused to the Parlakimidi-light Rail-
‘way in the South Eastern Railway Zone
-on account of this Reservoir ; and

(c) if so, to what extent?

The Deputy Minister of Railwa
and Transport (Shri Alagesan): ({;
The Government understand that the pro-
posal is in the exploratory stage.

(b) and (c). It is not possible to say at
present

Improvement of Raillway Track

939. Shri L. N. Mishra: Will the
Minister of Railways be pleased to
atate

(2) whether there is any proposal to
improve the present railway track between
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Dhamharaghat and Koparia station of

North Eastern Railway in Bihar ; and
(b) if so, the details thereof?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) and
(b). There is a_very heavy flow of spill
water from the Kosi river during the rains
through the gaps left by the wash out of
two bridges in 1938 when the Kosi changed
its course. The Bihar Government have
undertaken construction of flood bunds
along the river banks. Proposals for pro-
viding bridges and an all weather line in
place of the present fair weather low level
diversion between Dhamharaghar and
Koparia stations will be considered when
the stabilising effects of the works under-
Pkﬂ by the Bihar Government are known.

Sheds on Platforms

930, Shri Shree Narayan Das : Will
the Minister of Railways be pleased
to state :

on which sheds have been and are be
provided on platforms of stations
different Railways ;

(b) the number of cases in which any
deviation has been made from the prin-
ciples laid down ;

(a) what is the basis and princirle
ng
on

(c) the total number of stations for
which sanction has been accorded to
rovide shed covers on the platforms on
ifferent Railways ;

(b) the number of such stations ia
each Railway where such shed covers
will be provided during the Second Five
Year Plan ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan): (a)
According to the extent orders cover over
platforms is provided taking into consider-
ation the climatic conditions, number of
passengers and the nature of traffic dealt
with at a particular station. Normall
sufficient area is covered to ecnable
the maximum number of passengers, booked
or detrained, to be accomm ted ar the
rate of 6 sq. ft. for each passenger. At
important stations the whole platform is
covered. The actual provision is made
on a programme basis according to the
importance of the station, the availability
of ﬁnds, and the acceptance of the demand
by the Passenger Amenity Committee.

(b) to(d). The information is being
collected and will be laid on the Table of
the House in due course.
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Extra Departmental Postal Employees

932, Shri Kel‘u‘mn: Will the Mi-
nister of Comm ations be pleased
to state the pay of different categories_ of
extra-departmental postal employees ?

Tae Minister ina the Ministry of
Com nuaications (Shrl Rej Bahadur) :
Extra Departmental

The categories of

—————

4% LSD—3.

24 AUGUST 1956 Written Answers 1632

Staff together with their scales of pay

are as follows :(—
Category Basic Allowance Dearness
Allgwance
1. %D. Sub~ *Rs Re. 35/
'ostmasters . . 30 to 40 as(-
2. E.D. Branch
Postmaster . *Rs. 10t025 Rs. 10/~
3. E.D. Delivery *Rs.10to25  Rs. 10/-
nt
4. E.D. Mail
Carrier . *Bs.10t030 Rs. 10/-
s. E.D. Stamp
Vendor Rs. 10 to 3§ Rs. 10/~

*A fixed allowance upto Rs. 10/- is given
in addition to these Extra Departmental
Sub-Postmasters or Extra De
Banch Postmasters who are required to
convey or deliver mails. Similar increase
is possible for combination of duties of mail
conveyance and delivery of articles.
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« LOK SABHA
Friday, 24th August, 1956.

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12.09 p.na. .
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER INDIAN AIRCKAFT
Acrt.

The Minister of Communications
(Bhri Jagjivan Ram): Sir, I beg to lay
on the Table a copy of the Notification
No. S.R.O. 1645, dated the 21st July,
1956 together with an Explanatory
Note, under sub-section (3) of section
5 of the Indian Aircraft Aect, 1934.
[Placed in Library, See No. S-344/56]

APPROPRIATION (NO. 3) BILL

The Minister of Revenue and Civil
Expendlture (Shri M. C. Shah): Sir, I
beg to move*:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year
1856-57, be taken into considera-
tion.™

4246

Mr. Speaker: The question 1s:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service ot the financial year
1956-57, be taken info conside-w-
tion.”

The motion was adopted.

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill.

Bhri M. C. Shah: I beg to move:
“That the Bill be passed.”
Mr. Speaker: The question 1s:
“That the Bill be passed.”
The motion was adopted..

APPROPRIATION (NO. 4) BILL

The Minister of Revenne and Civil
Expenditure (Shri M. C. Shah): I beg
to move*:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the
31st day of March, 1952, in excess
of the amounts granted for those
services and for thai year be
taken into consideration”.

Mr. Spesker: The qwestion is:

“That the Bill to provide for the
authorlsation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services during
the financial year ended on the

*Moved with the rec dation of the P
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31st day of March, 1952, in excess
of the amounts granted for those
services and for that year, be taken
into consideration.”

The motion was adopted.
Clauses 1 to 3, the Schedule, the

Enacting Formula and the Title were
added to the Bill

..Shri M. C. Shah: I beg to move:
“That the Bill be passed”.
Mr. Speaker: The question is:
“That the Bill be passed”.
The motion was adopted.

BUSINESS OF THE HOUSE

Shri Kamath (Hoshangabad): On a
point of order, I am constrained to
bring to your notice one important
point. Almost every other day, the
Order Paper springs a surprise on Uus.
The National Volunteer Force Bill has
been pending since November last. Tt
was first put on the agenda in Novem-
ber, 1955. But subsequently, it was
omitted. In it came and out it went
from time to time. Even yesterday,
it was mentioned in the Order Paper.
But suddenly, today it has vanished.
It has performed the vanishing trick
sgain. In today’s Order Paper, item
4 is the State Financial Corporations
(Amendment) Bill, perhaps in the
place of the National Volunteer Force
BRill. For this Bill, some of us are not
prepared at all. We were prepared
for the other one. The manner in
which the House is being treated is
very unfair.

Mr, Speaker: Was it mentioned in
the Order Paper of yesterday?

Shri Kamath: Yes; but without any
notice, it has been changed.

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
The Government do not want to pro-
ceed with the National Volunteer
Force Bill during this session. The
decision was taken very late and
therefore, I regret I could not inform
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the House. It ig not commz up dut‘mg
this session.

Shri K. K. Basan (Diamond Har-
bour): The House sat till about 6.30
p. m. yesterday.

Mr, Speaker: Except in cases where
a decision is arrived at very late in
the day, after the sitting of the House
is over, in all other cases, when & deci-
sion is arrived at a little earlier—on
the pr:vious evening itself—the hon.
Minister may inform the House of the
decision, so that the hon. Members
may pass over that particular item
and come prepared with the next
item. )

So far as the change is concerned—
the changes made in the Order Paper—
I should like to say that the hon.
Members ought not to be under the
impression that the iterms mentioned in
the Order Paper alone will be taken.

. Buddenly, the items may collapse and

the House alsp might suddenly adjourn
without transacting business for vari-
ous reasons. i

Shri Eamath: May I submit that
some time is allotted for the various
stages of each Bill, by the Business
Advisory Committee; and later
approved by the House. For instance,
if the Government Premises (Eviction)
Amendment Bill jis taken wup, the
Minister concerned knows how long it
will take and he comes prepared with
his own particular Bill. It is easy for
the Ministers to do so, assisted their
big staff and what not. But for the
Members, this side and on the other
side also, they have to study many
Bills singlehanded. So, if you say that
we must study all the Bills that are
put on the agenda, it will be very
difficult for us.

Mr. Speaker: The hon. Members
must come prepared after studying
as many Bills as possible a reason-
able number of Bills,

The Prime Minister and Minister of
Exiernal Affairs and Finance (Shri
Jawaharlal Nehru): If I may say so,



Government Premises
49 (Eviction)
the hon. Member's objection hus some
force. I admit that it is rather incon-
venient for Members to see a Bill
suddenly being removed. I am very
sorry it happened. My colleague said
that the Government have decided to
take up that Bill at the next session,
but, if the House wishes that it should
be taken up during this session, we
shall take it up in this session at a
not distant date. We might try to
arrange It that way.

Mr. Speaker: Not that the hon
Members are very particular thst that
Bill should be taken up today.

Shri Jawaharlal Nehru: I wanted tc
express my regret for what has hap-
pened. I was only saying that we
might arrange to take it up during
this session, if it suits the convenience
of the House.

Shri Kamath; I may remind the hon,
Prime Minister that the National

Volunteer Force Bill has been pending

in the House since November last.

Mr, Speaker: Is it the desire of the
hon. Member that it should be taken
up during this session?

Shri Kamath: Yes.

Mr. Speaker; If the hon. Prime
Minister is willing, they might pro-
vide a particular date for this Bill

—

GOVERNMENT PREMISES (EVIC-
TION) AMENDMENT BILL—concld.

Mr. Speaker: The House will now
take up the turther consideration of
the following motion moved by Sardar
Swaran Singh on the 23rd August,
1956, namely:

“That the Bill further to amend
the Governmert Premises (Evie-
tion) Act, 1950, as amended, be
pa”ed”‘

Shri K. K. Basu (Diamond Har-
bour): This Bill was moved with the
observation of the Minister in charge
that it is a very innocuous piece of
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legislation and that it is nothing but
an amendment to the existing small
piece of legislation. But, if one goes
through the Bill and studies the
amendments, one will find that the

' amendments go much farther than

what was provided for in the original
Act.

Yesterday, there were a number of
speeches made by several hon. Mem-
berswhourgadthatﬂﬁsBi]lshould
not be amended in the way in which
1t has been sought to De amended.
The main idea of this Bill, it seems to
me, 1s to empower the Delhi improve-
ment Trust or any other local body,
as provided in the Act, to evict a
person trom the public premfses as
deflned 1n the provislons. The old Act
restricted ithe powers and provided
vnly vertaln powers for the Central
Government., Therefore, to say that
this is a simple plece of legislation 1s
just to create an illusion in the minds
ot the people. This is far from an
innocuvus piece of legislation. I for
une opposé the particular amendment
which empowers the local authorties
to evict persons. I oppose that amend-
ment ‘with all the force at my com-
mand. At this stage, wnen we are
talking in terms of Improvement of
the living conditions of the common
man, we are giving certain powers to
the Delhi Improvement Trust to come
in the way of the common man! We
know the activilies of the Delhi
Improvement Trust. The Ministers
who are in charge of legislation like
the present une, have time and again
come forward with the suggestion that
they have been duing all that is possi-
ble to see that the poor people do not
suffer at the hands of the Government.
But the result of this Bill would be
that the poor people who are now
living in the city of Delhi will not have
any right hereafter to live in the city.
We are told that they are belng trans-
ferred to places which may be five or
six miles away from the city. Here.
they are getting some sort of occupa-
tion just to een their body and soul
together. But this change that has
been made now would affect a number
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of poor persons and also the poor
refugees.

What is the basis of this slum clear-
ance?! Do you mean to say that. the
provisions that have now been made
in the Bill are In accordance with the
Constitutional provisions or  spirit.
We have adopted the proposal or the
goal for a welfare State and the ideal
of a welfare State has subsequedtly
been changed into one of the socialist
pattern of =ociety. Yet, the ppor per-
sons who have no means of livelihood
and who are living In the slums are
asked to go filve or silx miles away
from the city,

Now, I would ask one question.
Where is the problem of slum clear-
ance arising now? Let us be honest
about it. You should declare that the
city iz meant for the rich to live and
the slum dwellers have no right to
live here. You cannot simply say
that you should remove all the peo-
ple living in the slums and send
them away to long distances from
the city. I do not go into the merits
of the case, but let us realise the
position created for the poor artisan
or the poor -worker who has to live
in the city for his means of liveli-
hood. How can they carry their trade
coming from .a long distance of five
or six miles away from the city, to
the city proper?

Perhaps, the idea of the authori-
ties is that the whole city of Delhi
should be just like New Delhi is at
present. So far as the position of
New Delhi is concerned, the British
Government had some views about it,
namely, that it should be a preserve
for the Britishers and officials. But
unfortunately I find that even today
the present Government has the
same attitude. We know what diffi-
culties the citizens of Delhi have to
face regarding the construction of the
houses. The Prime Minister once had
the idea—it was about two or three
years back—that instead of construet-
ing big houses, with ten acres of
compound around them, for the
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benefit of Ministers, Secretaries and
other high dignitaries, it would be
better to have more compact build-
ings. I would ask, how many of the
high dignitaries in the Government
services could afford to have, on their
own, such big houses and other
comforts as they are now enjoying
and as are provided by the Govern-
ment. It is mot possible for the
common men of India and even for
big businessmen except those living
in the Malabar Hill or in the Alipur
quarters in Caclutta, to live in a
building or house with a big
compound and all that. Today the
slums in Delhi are being cleared to
build such palaces and business
houses, so, that the foreign tourists
will come and go oyt saying “Delhi
is a big city of palaces”. But what
about the people who had for genera-
tions contributed to the building of
this great city brick by brick? Should
they lose the right of living in this
city? I can understand if the Govern-
ment honestly come forward and say,
“Delhi is meant for Government
officials and big business people only,
because the cost of living is too
high”. They do not do so. The idea
of slum clearance should be to
accommodate the slum-dwellers in
the area mnear about Delhi from
where they can eke out their liveli-
hood. I find from the reports and
different publications that slums are
being shifted from the heart of
Delhi to places where again the
‘slums are created.

Our hon. Health Minister has been
going round the world and she must
have seen to what extent those
countries have tried to -solve the
problem of slums. Not only in the
socialistic world, but even in the
capitalist world, they have tried to
establish workers colonies and build
multi-storeyed buildings for them
near about the city, On the other
hand, here we are having slum clear-
ance not to rehabilitate the same per-
sons who were living in the slums
but to build palaces for Government
officials and others, I would urge upon
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the Government that by slum clear-
ance we mean that the slum-dwellers
must be enabled to live in a better
way in the city itself or in some
area near the city; they should not
be shifted four or five miles away
from the city. In November, 1943, I
think, the present External Affairs
Minister of Australia, who was then
Governor of West Bengal, took it into
his head all of a sudden that Cal-
cutta should be cleared of slums.
They wanted to build a road and
they acquired the basti and the
houses built for the slum-dwellers,
who were pu.shed out 3 or 4 miles
away without any accommodation.
What was the result? It is not my
figure, but the figure given by the
Cheif Executive Officer of the Cal-
cutta Corporation. The population
per square foot in the bastis and
slum areas increased. Where formerly
two people were living in a 10 square
feet area four people began to live
after the slum clearance and the rent
per head also increased, because the
accommodation available for those
slum-dwellers became shrunk. My
whole proposition is this. While
advocating slum clearance, it must be
done in such a way that in the city
itself there are certain areas where
people with moderate means can

live. Unless we have that sort of -

planning, though it may be possible
for rich people, Government officials
or even Members of Parliament to
live in big houses, the common peo-
ple will have no right to exist in the
city of Delhi or in any eity for that
matter. I want that the whole atti-
tude ghould be changed.

My suggestion is that we should
subsidise these buildings and the
return on the investment made should
not be 6 to B8 per cent. At present
there is no rent control for the newly
built houses and they charge what-
ever rent they like. I want you to
compare that with the return on
Government investment. When indi-
viduals get 8 to 10 per cent, return,
why should the Government also
always expect to get the same thing?
In the Constitution the principle of
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a “Welfare State” was adopted and it
was subsequently improved upon by
the party in power as “socialist
pattern of society”. So, we must see
that the slum dwellers also have
equal rights to participate in the
common amenities and enjoyments
that are afforded to the citizens of
Delhi, Unless that is done, this Bill
has no meaning.

There is another point also. It is
very dangerous to give power to the
executive against which there is no
right of appeal. Originally it was in
the hands of the Central Govern-
ment, which can be directly called
into question. But now they are
creating an autonomous body and
giving powers to them. We will not
be able to question it anywhere,
more s0 because in the new set-up,
Delhi State will have no legislature.
There is no way in which- the Delhi
Improvement Trust can be brought
before the forum of Parliament or
any other legislature. I do not know
the real position of the Delhi
Improvement Trust, apart from the
reports I have seen and which go
very much against it. Now powers
of summary eviction have been given
to the Delhi Improvement Trust.
Even if a particular officer issues the

‘order in an indiscrete manner, within

15 days action should be taken. We
know fully well how difficult it is to
work up the Government machinery.
We know how people go before the
courts and get protection to find out
whether it was actually necessary
for the purpose of the Government.
The definition of ‘“public premises”
has also been widened. In the original
Act, it was restricted to Government
premises. I can understand the Delhi
Improvement Trust being’ given
certain powers which are absolutely
necessary, but I do not want this
summary power to be given to an
autonomous body like that. It is more
than the delegation of authoriiv
which is necessary.

Something has been sald about the
advisory committee. I do not know
what the fate of the advisory cem-
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mittee will be. After sometime, the
Minister may not be there; there may
be a change-in the Government and
new people may come in. Even if the
Congress Government comes to
power, t.hnlr composition may change.
Therefore, advmory bodies have no
meaning in the present state of
things. We know there was a long
discussion in this House about the
working of the Displaced Persons
(Compensation and Rehabilitation)
Rules, where they had much more
statutory power. I am very much
concerned about entrusting se much
power to the bureaucracy, about
which we have very much doubt. I
do not say that every member of the
Government machinery is bad; but,
some of them, more especially the
senior members among them, have
not got over the bureaucratic atti-
tude that prevailed in the old British
days. A majority of them have not
got over it.

I would urge upon the Govern-
ment to-be sincere. If you are sincere,
come forward and honestly say that
by slum clearance you mean that the
common man, the poor man, will
have no right to live in the heart of
the city of Delhi. Honestly say so if
° you want that the slums should be
cleared for the purpose of - building
big palaces for big officers and busi-
nessmen, so that the foreign tourists
who come to see Delhi may say,
“Delhi is a nice place, compared to
any other metropolis in the world”.
I have no doubt that we all want
Delhi should be beautified and Delhi
should be improved. But Delhi should
have not only palaces; it must have
butldm,gs for the poor too. Of course,
Delhi was the seat 6f many empires
in the. past and so it should have
‘those*'big. palaces and all that. But
what about those people living in the
slums? We must have houses for
them also. This problem is not new
to us for we come from dreas waere
the people are much more closely
connected with the cities life, So
Delhi should not confine itself to
palaces. We have found that the peo-
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ple living in Delhi, especially in Old
Delhi are in a worst condition. So,
buildings must be, provided for them
too.

Therefore, I urge upon the Gov-
ernment: don't have this Bill; with-
draw this Bill and bring forward
another improved Bill. Regarding the
Delhi Improvement, not only the
common man but even the big busi-
nessmen feel that it is not functioning
well. It has not only to build palaces
but has to look after the comforts of
the common man in the city. Every
one has to live hapfily and that is
the concept of the welfare State.

With these words I oppose this
particular provision of the Bill and
wish the House will throw away the
Bill so that the Government will, in
course of time, bring forward another
improved Bill which will help the
people of Delhi and rehabilitate the
slum dwellers, not by building
palaces but by constructing cheap
houses for the common man,

Shri C. K. Nair: (OQuter Delhi): At
the fag end of the discussion on the
Bill I am going to support this Bill
but with certain modifications which
I expect the Government to keep in
view when they bring forward a
more comprehensive and more useful
legislation, without which  the
improvement of Delhi is impossible.
Of course, I feel that this particular
Bill is very inadequate to cope with
the tremendous problem that is
facing the Government and also the
people, especially at present when we
are passing through a wvery crucial
period on the history of Delhi for

- our State is going to disappear and,

perhaps, the rtesponsibilities falling
upon Parliament will be much more
hereafter than before. Up till now
we have been facing demonstrations
at the Ministers’ places in the State.
But hereafter we are going to have
more demonstrations, perhaps at the
gate of Parliament. Therefore, we
have to be very very careful about
it. A number of speeches have been
made and an appeal has been made.
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It is really a human problem; it is
not an architectural problem. I am
afraid even this Delhi’s master plan
—what is going to happen God alone
knows—is not likely to succeed
because I do not see anybody with
imagination associated with it. It is
full of architects. I do not know what
is the sort of thing they are going
to produce. Therefore, I want to
make an appeal to the Government
to be more careful before bringing
before Parliament or the public this
master plan. The master plan must
be given the real human touch. It is
more human than anything else
because we have to face the crime
of displacing the people who are
suffering in the slums. It is not only
human in every respect but it is
economical, social and psychological
too. Of course, people will have to be
shifted some six miles away or so.
I don't mind that because even now
the municipal committee’s employees
are going to be given accommodation
perhaps four miles away from the
municipal premises. It is inevitable.
Now Delhi has more than ten miles.
It is a city of distances. We will have
to put up with that.

But still there must be a proper
approach; that is what we are lack-
ing at present. T have been advocat-
ing for a master plan for the last
five years and we are very glad that
we are going to have one very soon.

An Hon. Member: Last five years?

. Bhri C, K, Nair: Even before that
I have been advocating that in the
Chief Commissioner's Advisory Coun-
cil, of which I was a
because we have been noticing
before our very eyes how things are
going in anarchic way. That has to
be cgntrolled. Unfortunately, we are
not able to do it because of the lack
of a master plan. Fortunately. we are
going to have one. But let it not be
a dead plan prepared by the archi-
tecis alone; let more experienced
engineers be associated with 1t and
also social workers and sociologists
may be associated with it.

member’

Bill

How to deal with this human
aspect of this problem? Of course,
we can simply build two or three or
four types of houses and ask them to
occupy those houses in the colonies.
But, as I have repeatedly stated, the
city of Delhi contains about two
lakhs of population living in slums?

An Hon. Member: Two lakhs?

Shri C. K. Nair: Not less than two
lakhs. Fortunately, the Bharat Sevak
Samaj has taken up the work in right
earnest. They have roused the
enthusiasm and spirit of the people
and also the slum dwellers. Not only
that, even the authorities have been
attracted towards their services,
including the Prime Minister. He is
now taking great interest in the
improvement of the city. That means,
we cannot do it without a much
bigger and more comprehensive law
to deal with the difficulties which we
will have to face at every step in
every gali and in every slum area.

Therefore, I feel that two things
have to be done very soon. One is
that the master plan must be com-
pleted with the fullest possible con-
sideration given at least to the
substance of what we have been dis-
cussing here. The master plan must
have a very good reception. If it gets
a bad reception, that will be very
bad for the whole of Delhi. There-
fore, we should be very careful about
it because I have been noticing that
aspect has been neglected in spite
of our repeated requests—no -non-
official or social worker is associated
with the master plan. I think we have
every right to demand it. It is
simply stated: It is an expert's busi-
ness. No, it is not. If it is an expert's
business, that expert must also know
human nature. That has been ignored
in the plan, that is what I hear. They
are more particular about keeping
the monuments and things like that
Let theres be monuments and we are
very hapby to have them because in
the most historical place where we
are living in, we must have respect
for them. But the human problem is
there and the living monuments are
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to be respected more and they should
be given better facilities for living
in this ecity. Therefore, this aspect
of the question should not be lost
sight of.

Secondly, the workers of the Bharat
Sevak Samaj are working there. How
‘do they work? They arc associating
the services of the School of Social
Work of Delhi where there are post-
graduates taking great interest in
this subject; new blood with imagina-
tion is there. They want to help us
and we are undertaking a very big
survey work. So far more than a
thousand ilakas of Delhi lLave been
visited and full, detailed and
comprehensive survey is being under-
taken, with the help of the School of
Economics of Delthi also. But we are
not getting as much help as is really
required for the tremendous task
before us. The Government is not
doing anything in that respect. Of
course, they are going on with the
master plan. But how can they do it
without knowing really the difficulty
of every individual and family living
in the slum areas?

Therefore, my appeal is this. For
this master plan an authority has to
be created. This Improvement Trust
has become notorious; we all know
it. It is a plain fact, I say this in
Parliament, and so it should be
scrapped. Of course, the Delhi Deve-
lopment Provisional Authority has
been created for one year. This is
also a pitiable effort. Everything is in
a flux even now. Perhaps, after
December we will have no Authority
to control. Therefore, I expect that a
Bill is going to come socon to estab-
lish a permanent Authority with full
powers and armed with very effective
law_and all that. Therefore that
authority is inevitable. Of course, if
we force any authority, it is very
difficult to face the people. Therefore,
their feelings, their opimions and
their interests also should be kept in
mind when we pass any laws,

These are the two points which
have to be considered.
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Pandit K, C. Sharma (Meerut
Distt.—South): Mr. Speaker, Sir, 1

' rise to support this measure. I am in

full sympathy with the observations
made by my hon. friend Mr. K. K
Basu and also Mr. Nair.

Sir, the twg pre-requisites for any
planning, or for any development
planner, are that the man in the field
should be the final authority as to
what steps should be taken. Nothing
is possible to be done which is
significant and important if every-
thing is to be debated and judgment
to be taken by people far away from
the field of action and taking, more
or less—it may be human—but, more
or less, an academic view of life, an
academic view of things. Practical
things are donc on the spot by peo-
ple who have to plan and who have
to execute it. The other point is that
it is also necessary that the people
as such should be associated with any
development plan and Mr. Nair is
right in saying that the social work-
ers, or the people who are willing
to participate in that work and to
assist therein should be taken into
confidence and their support, their aid
should be taken advantage of,

Taking these two points as accept-

" ed maxims I fail to understand where

do all these considerations which my
friend, Mr. K. K. Basu has pointed
out come in. It is a simple Bill which
is in the definition of ‘public’
premises and it does not add any-
thing. It simply removes certain
lacuna that existed, which has been
found from the experience of work-
ing, necessary and wuarranted, by the
facts in planning and development.

Then, there is another addition
“unauthorised occupation” and then
“the authority competent to permit”.
These are very simy’e additions, very
simple amendment:. They do not
warrant any drastic criticism or hard
criticism whatsoever against this
simple Bill
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So, I beg to submit that if you
have to take up the job of clearance
of slums some hardship is necessary
for this simple principle that every-
thing beautiful is a thing difficult. If
you have to do something which is
worth doing then, Sir. hardship, here
‘and there, is bourid to occur. The
only human effort could be that it
should be minimised and it should be
as less as is humanly possible.

With these words I support this
Bill,
dfra svee TTe Wy (TENiE)
AT ST qTEAT |
Shri Kamath (Hoshangabad): May
1 point out, Sir. that there is no

quorum in the House? There should
be a quorum for Panditji.

Mr. Speaker: There is the quorum.
We are not going to put anything to
the vote. The hon. Member, Pandit
Thakur Das Bhargava, may continue.

dfea T Tr Wt ¢ 4% T faw
F a1 F w1 A Y A TFO Y of
IR AT fF AT R
el & fret e Y e dfe &
T ¥ fagwa & wot wow g
0 IEHT W aug ag g v dgrew A
ag g1t § i foraet & 49 sroeit aede
7 g, 90 & fFEY 1 o S e
a1 gEEE FIIN & WAL AGT foqT 4w |
A1 ag wafea & i geT wame fan
AT aFw F AR F I9 AT
goed @ 5 o oW famm @
7 T GaT g1 WR ST gE grar qu.
¢ fowrga T & dfea ww g aw
qHT Tt § et fs A fafreT
qTga™ FET $< ar qg arfaw & fw
W A9 F wex fade (Fe-fEm)
FNFA F T AT a9H § I 99
aEETEE (W) W e (I
gar) fear s arfge ar )

&7 fawram o fr s fre ade &
£ A AFH AR TE fw SR

nt 4262
Bill
T (wrEwe)  fer w9
TS & adEeErs 99 aeEl
FT firerar mar | Yo gAY, YL R,
f0 T HIT & FAT A AN F
foad & T A R T AT F
T &Y Fyare frded o g A
1 AT 34 a9 gAR) Iete qg
fe &% & #7 A fafrer ofea
Tg o faeidt (Ferafy) & w_M
fr og @@ g & A ST g IEEr
qFEE § | F9 gArC (fea St F Al
F A F Faeman {7 qw § 77 G
feat fir gy AT Fatg e & faefaet
¥ qufen § ggwafaai ofr & wf g
W W atg § §3 g fafres
arfgar § weamET g1ar & faw S §
HHME AT AT § FEam 4 I
T quest @t i ==t fafeze anfear
FT gATE AT g5 gaedl v gd 1 A
T wEl & qram I AfEaEr T2
T #R fafreet atfgar 4 sT@ fag
OF o9 W gEHSEl W AG  FaT
o FHer (wwaEvew afafy)  #
Fete (whedeT) 7 @ fF 97 woEd
¥ faars fogi fr aifeanie # o=
ST Fg TR fad 7 4 STy faes
T A FER I AT Y, I F
adfeams A derq (Friargr) foar
o | gAak #fiwT gew 4 omE
FAE qoré W IAF W Ag ATH A<
T F f5 feT e 1 oag T
& THET T FAMAT Sy AT g T
i gardt afres mfdmr 3 S gw A
w3 §T FIT FC 0F T Faedeft w1
T gU IR qifEe (FATOA)
fear W< ag dw= =+ far fF wwwae
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a1 7 F0E, g aw § qumar § oW
o f % aee 7@ g5 o
e 9w O FAET A 4 o
I TET T B ARG 0T oAl aF d
FAAATE FTE AR £ 7Y Foam |
T 184 Y F AR W &Y TF R
* oF dar o A (s 9)
a8 faar o § fomer f faar s
uwr #fesw sfafe= (as condition
precedent) Gwieesit daad (wdar
HEAWE) qv | #7 w99 AT a1
fi ot fs st & demer #7897
FEEL B firqEr T I st §v
T A e T A, wATE e
TE A Ft ofafodiesr feaow (arvar
F afwai) & 7€ SfFw  ag e
FH F | Tt T FEATAH FT AT
& Wl aF g e wd g & fr g
T WHTT G ATA AT TG I FT AT
M 39 ufafodedr ferw w2 T8
FHT AT | qgi WA FF THH A
w1 GEeT § A g )

ST, AW wifeX § ag FeAr
tfe ot f agw st sfigq &
o fo 5 70 ¥ =9 o W
favddt &1 wgr Tnfaw = w7 =T
¥ A g et anfee ar e 9

. TS 1 wuTe @ 9T
SEHTE % €Y qg FgT 9EaT & 6 I
AR OF O oY gHIET A Far T
T A TF ag9 & AUEL NS AR
T §

“afrar gfew T @@’ “wrE
ofen o g fafree arfea 7
T3 FhmeE 4 7 famn 6 9% wmaga
WA q@ F a9 daaT § W et 7

W wR A fen aq F I gg
wrgn § R oag w338 wEw A

Bili

fem ? wmaee &ty Aed A
ST HA 7 ag S faar i fee
TEREW § 9% FIT 3T g T
T g A IARr fasrwas @ )
IAF AR AT AT GCF ¥ IHEE
¢ fr awy fee 4 3 for st Wi

- gEET, e (Trsdr) F°7T fmr

o, @fFw gEET W sl T deEer
TE g W LA TG 7S Ay e
Freegiee (e g) +at &1 gwar
g & fr et | o grer ar few &:

‘IR TARR T AR T]7qT) .

AR FH ¥ I FT TR FH
¥ =T #)

# e § F ome wmigw
fafree aifgar sve o= @Ea &
q gEfay qods W § aifv § 79
T FT HATE S T | IART &Y THE AT
a1 A1 5 A 26T e, AT qgw Y
M I e I oA 0w A
+fr fasieft 1 78 wgr grenifs ev Iuig
@ 9 5 ag Fg0 5 g9 s
¥ fF oY Gerdw o § fad gu
§ 39 femmst A @ 1 Afea
IR FG TG w1 | W AE Fg &
& g gran % w0 7 39 T w0
gt § Y FH F T agr & AT wOAT

.My sy § afF g awd fEan

gaTd A g wrd Fr oA ( fafe aar

" e W €OAF) & 98 WL HOA

s A F1 faet 7Ef wmarar ww ¥ w7
qeae & faw ot 7@ @ 1 |
TR 1 ot ) T, A IR 7 WY
R e fF dw g v g
@ T AT | IEH gAY awed
& faa #gr f o 39 fo w7 feam o
AT g1
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@I #eq § A9 1 &Y 3w {7
g | oF a 78 5 o Geammwdy &€
(Fromm @vE) § Smer  elzed
i (dfafgm  femm) s oA,
FHA & A ar A qwerw
T 34 1 goe ug fx o venTw fadt
4 ag grsear q¢ f6d wdd oY £
&R &Y T g &Y &Y T, T e ag
orewd (e &r) A fRE o ar
T wEY, A wreeaT A1 wewd fEa
AT | B IR TE T TG FE |
qE T @A FF &1 AT ;Y
gHedl FYd §, 98 g HHIT dEH T
fomr %1 firaer =g &, &7 g5 fm,
St ag 2 wowr 5 a3g & T FE
& & wwm dw a9 frad w@
qare & seonfad o oY T w8
JERT T AT E | OF A AC T A
fa gu arw fru o foed femg e
# wrd-wré §Y 1§ ™, 92 9T g, gAitF
IAF AT L AAE AL A | wW gEA
ar g ag frear § fr e teut F
St aTe o AT A7 96 A A8 Y
g1 9T 5 g 99 TeEm S Q@
FE T g AR TS g I Ay
1 g R | A 7@ gfeegE g g
# o fawr 9T 9o T w7 @ 9
fF ag fae fegmam & a9+t fafaw
foadtsr & areq gag T w4 31 &
fegem & wm wmea § 7 qEl wewt
Foamr wigeht §7 ag o & %
I HH A% G AW §, I
= FE TEF TG 2 HEAT, qE IEE
mifew § 9% *1f frarer A awar
& e § R g gew 4 e
T 7o fafaw wEg (=mR,
araran) & ufegfea (w9 afes)
T 1 T T R (ST )
werded  (qeQ)  weRtegest
gfeeias use (Faar ufrard wfew )
¢, e og fawr 7 o Y w2 @

Bill

¥ &% ot wgw eyt ¥ auw faww
FANEY T Fgr AT, {7 TEH I TH FC
7o SgTar @ fr @ faw 7
w1 S 8, T qT THL FOT AHT FF
@A FA | W TG T
FT FT FTGRT G A AAEATAT FT A
¥ dgae wrw ¢, fafaw 28 S vl
FY fordy & foft &7 2 7 §F T,
fordr 7@ a@ & s A T+
e aei w ofad ww dT WY
(o ToEa  F aTFET) F aX T
o agw g 1w e W Afew
fea, T g+ el W § wifw
forar gaTd ‘7" wfem A agat &
et 0 7 gt & e T A
s femr 1 W T & ofew ww
dT WY g9 T & | g FEEr
quma T WY 0w 77 § o fF agt 0
A § 1 AT 9 S wdEde (39)
& fafaer srfiore & a=r & 7 § =@r
S ft A T=ET € ) TWowEA ®
gd faesll & A 3= (rent) ©wwe
(frrar wfafaw) s mm w=
mifas 7= #1 WA W6 2 v ag
fadft forcrdare &t faeT oorg e 3,
gasfa +ff ft g2 oF g9 waw F7¢
fear, mefen (waTEs) g E,
T WA &F g % ag ey
wfew frwr % ff g7 7% w1 gg 7T
=% a1 fEE m R g @
THar TE AT T TR e g R
qz uHfafes wfwwe damages &
4, #7 fraet T@ & et F skt
fawan a1 fis 989 oY ©F wg W fegan
3y ®e FT faur, Af 99 et
fraE Fr I AT o3 To w fam ) &7
Fvaww (Trafaw) faere & o f5
ufigfen (FATTEE) W aE &
arbitrarily feTar gl st g
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W a@ ¥ % ufemafer sfeaT &
weare & a1k faeelt aret #1 oF wer
g{%lmmﬂa@wwmﬂ
ﬁ:m’ﬁmxﬁmnﬁmm 298
wEl W oy AwE TEAEe 3 F
fodl, ¥oy WHM W FAT AT F
a/T 9T @A AT A {é’rﬁrwaﬁs
IR AT TATHE IR THET uang?
et 21

waifera Gz (wae & durdn)
F I A HETE ATEA A T FAE
3 o W weateq & g 99N 0F A
mﬁwirw&aﬁa’zm&qwﬁﬁm

iz =T F AR & gae feam s,
e o far mar & fe oY &S
gt ag w12 ford ST | &R A
qT AFT AT §, q% & I g
FE AT & | AT, T TE FAA
guort afaes (st
) & a1 9T a9 A7 |

=t W wo Wl (EifwETy) :
zw faaa &7 T oY @Y a9 |

dfga T TR AR @ AEA A
1e¥e § a8 THOT AT A
o7 9 TgF I © ATE AEHT 6™ §
ff 44 AIATER F AEM] A § qFW
¥ Fromiaat BT I @ FY g
v g JE A T oA @
g Far o t¥ T S #)
fafemeqr  (WHTAT) 9T ofF er &
s A ag oY fn 08 arema ond f 5w
Y TR FTA A T & A W
“ug WA A aw R fol f teve A
9T v W IFH A fovar ot fr ofems
quEs (ardaf wew)  F fad
waTa fod AT /R 1 A qg qfenE
qwawwmmm? A T

Bill

ot o ST & RETHEA UEEH HT g
T FE I qa T dF R
#r T gg ot o9 7g FA v ar
mi’ra&&w TN qG T
aifed & 1 gATL FW 9F A THo o
maﬁﬁﬁwﬁa‘r@a’n # Fgar §
fr g w@TT AEA o A7 faw A
fererit |TE & AT wEeAre | AY R gwsit
F wege 4, amaw fad omd | FEET
# ar faly ot gy g 9w fergee
§ mfefaifrde (Frenfasst)
Y O wearT Y § a9 faet § Iy
7 s § 7 A7 w0 we fan A,
st g e ATEw 7 fodle frar § f
o feht F E A1 g E A
AFR A - wr AT S W) a9
o fmar o 1 s FEm oW
waAe w1 & ofre (rdaferar)
& faft w1 7 1 W€ 3w A & WY
ag O e smefral #1 ot v agt 1
o gu & agiﬁaz-rwrgvli“ﬁﬁ&m
a2 gEA WO Fifeegad
(dfaerr) @ &, T Ew € fE
fergeam & faeft Y fgr & 992 &,
% ag 49 @ aF § fF Wt T gw
gt & @A & 70 | frwr T g
&% fagr oma ! 4E TG TRl &
=X 5 & A1 4g § fF e oF
seerT &1 et § fod T gl

‘GETied TEE WEEW I 7 gHTd Fd

oFam @ | A @@ aw fafafes
ovgs ¥ mefegs Sy g, o R
¥¥w wAAT & FErdrs A A, 5o
Forert mrefae %t faerear 99 & fovamt
ot e 3 7 A 9 st e

' =rgan ¢ fw fow e ofir w1 o

FaTed & SEd | U U WA Sy
Tt wrg 1 St faw ofare § ww

st ot AT FAR § T WS I
FarEy § ot 77 S ot a7 7g wedr
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ST a1 FAT & | W 51q §) &
fooala TR o oy Igw ¢ fE
T O ST Y TG g i oy
o1y frrer § O SEEY O wwE W
afar a3 | oR o W W aE F
fedfaferdem (37atw) somedwfe
T F G &, A g TAH A o @
&1 o FE A g & fF qg e
ofan & @, dfeT saar forl qem
w1 wfar Ff t f | 7oEe T g
& fr g 7wt fedy & o= waw wgEe
oA A AR A A W@
afad 5 37 Fil w1 aweltd WY 3T §
=R TR FT gero o A 3 | afe-
fode g fafre age & 2 faan,
TATH COFATY WEwT 7 2 [Gmm fE
T & q9T g w A o Afe
foeft & o i 2 o ot oot O
feet € ot g &t & o fawr &
T §, IR I ITAE | Yo, ¥o FATT

F AT OF qT F T FT AT F

qua #¢ faa 1y A et Y i A
oy ot 7 wmar | Ko F@r g
Tg a0% A & TN 9gAR A1, q®
TOFT AE ¥ AW FT TmA 2F FT |
TINEA T g T T4 & Forgd ofeg
T TE & R wwoen i o fafa
faadfa  (Tmfs @) #t @
T HON E At @ =A% OF H1 g
@ | & wwn § 5 @ w a
o e @1 9% gegaTe e &
it fw gt wifeegee & faeme 2
St EETT AT A4 WTH § | It
Tygu AT AT g fam wr
qeF g Tl S f 0 & owwd
Fifwew & afaers F=m e #
AT g1 & 7 7 ¥ ¥ o faer F¥ W<
agi FAr whed | '

1 pM.

8kri Fergze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): I do not want to speak. I just
want to have a clarification with

24 AUGUBT 19568
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pabie

regard to the assurance given by the
Minister for Works, Housing and
Supply which is given on Page 19 of
the Select Committee’s report, with
regard to the setting up of an
advisory board. I would like to know
what power the advisory board will
have and what the composition of this
board will be and whether the deci-
sion of this board will be binding on
the Improvement Trust or not. I
would lik: to know this because this
is a very important thing. This
assurance has been given by the
hon. Minister to the Select Commit-
tee and he has repeated it on the
floor of ithe House. I would like to
know what sort of a board this is
going to be, whether this board is
going to have the power to impose
its decision on the Improvement
Trust, or it is just going to be an
advisory board.

The Minister of Health (Rajkumari
Amrit Kaur): In the first place I would
just like to reply to what the hon.
Member Shri Feroze Gandhi has said.
Obviously an advisory body cannot
be a body whose decisions would be
binding on the Trust, but I have no
doubt that when I ask Members of
Parliament to form an advisory
board—really the Improvement Trust
is almost in a sense not even function-
ing today because it is the Delhi
Development Provisional - Authority
that is functioning, and when the
bigger authority comes the Improve-
ment Trust will be merged in it—I
have the hope that in regard to the
removal of ‘people from any area,
their advice will be considered with
the consideration that it merits and
that there will always be a compro-
mise or an agreed solution arrived
at. I am a great believer in the build-
ing up of traditions and in believing
in Government’s assurances, but if I
have to tie the hands of whatever
executive body there is that it cannot
move unless the advisory board’s
advice in toto is accepted, that is not
a position that Government could
possibly take.

Bhri Feroze Gandhi: What will be
the composition of the board, whoe
wil be the members?
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Rajknmari Amrit EKaur: I myself
was going to ask Members of Parlia-
ment. I have not thought in detail
about it. I can name three or four
€ven now. I thought I might have
five Members of thjs House. Three
Members of this House are already on
the Delhi Development Authority and
I could have three more Members who
can come and advise us, if that 1s
acceptable to the House, or if you
would like five, I am prepared to
have five on this particular advisory
board. I have no doubt that the
Development Authority will listen
with the utmost consideration to all
their views. They can go round with
you, see the areas and plan out things
in consultation with you.

Shri Feroze Gandhi: Will there be
only Members of Parliament on the
advisory board? Nobody else?

Rajkumari Amrit Kanr: There again
1 was saying it should be an advisory
body of the Members, but T am per-
fectly willing to have even non-Mem-
bers on the board. I will be guided
by whatever the Members of this
House say,

Mr. Speaker: It is not that the non.
Member wanted to say that others
must be there.

Shri Feroze Gandhi: I do not want
to say that. I only wanted to know
the hon. Minister's mind. There was
ng suggestion,

Rajkumari Amrit Kagr: In my mmd
T ondy thought that because I was
giving an assurance on the floor of
the House it should be Members of
this House who are interested in this
question, but if the Members of this
House would care. to suggest to me at
any tlme that we should have some
others from the citizens of Delhi, I
have ng objection. Already Shri C. K.
Nair, Shrimati Subhadra Joshi and
Shri Naval Prabhakar are there and
I thought if Shri Feroze Gandhi him-
self came and two other Members, I
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Pandit Thakor Das Bhargava: May
1 know if there is an advisory board
already existing?

Bajkumari Amrit Kaur: They aie
on the Delhi Development Authority.

Pandit Thakur Das Bhargava: We
are not asking about the Delhi
Development  Authority. We  are
asking about the advisory body about .
which assurance has been given by the
hon. Minister of Works, Housing and
Supply with regard to this Improve-
ment Trust. She is speaking of
another authority.

Mr. Speaker: [ understood the hon.
Minister to say that at every stage 1n
every institution there is representa-
tion and she Is willing to have five
Members of Parlament as members of
this advisory boay

Shri Feroze Gandhi: It has been
made clear that the decisions of this
advisory body will not be binding on
the Improvement Trust.

Shrimati Sushama Sen (Bhagalpur
South): What is the use of it then?

Shri Feroze Gandhi: It is only advi-
sory. That is the position that we
want to understana.

Bhri C. K. Nair: Is a mere assurance
sufficlent to empower the * advisory
body to make their opinion accepted
by the Authority? That is the polnt

Mr. Speaker: Then it ceases to be
an advisory body. The hon. Member
wants to tell the House -if it is an
advisory body, then it advises. It
must be up to the Government to
accept or not to accept

Pandit Thakur Das Bhargava;
This is the principle that 99 per cent.
of such advice is accepted because it
1s a statutory body,

Mr. Speaker: That is what will be
adone, but if you ask the Government
to commit itself and to say it must be
binding, it ceases to be an advl-
sory body. Though technically and
by convention almost everything
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that is advised or every advice
is taken and ought to be addpt-
ed and wherever the Government
has got a difference of opinion, they
may put it up once again to them so
that there may be unammity, still
there might be cases where it cannot
be accepted. That Is their iaea.

The hon. Minister may go vn.

Shri C. K. Nair: Will it be a statu-
tory body?

Mr. Speaker:
the statute.

Rajkumari Amrit Eaor: I want to
contradict what Pandit Thakur Das
Bhargava has said that I did not reply
to any of the points he raised yester-
day. I replied to all of them and
pruved, I hope to the satisfaction of
the Members of this House if not to
his satisfaction, that all the allega-
tions that he had made were in correct.
Only this morning Shri Feroze Gandhi
took objection to a remark that one
of the Deputy Mmisters of Govern-
ment had made with regard to a parti-
cular Member. I wish now to take
strong objection to the remark that
has been made by Pandit Thakur Das
Bhargava. He has said:

I take strong objection to it. Do
you understand what it means, Sir?

An Hon. Member: What is the
word? '

The Minister of Defence Organisa-
tion (Shri Tyagl): It is a proverb.

Rajkumari Amrit Kaur: I dp not
care if it is a proverb or what it is.
I say that it is a most objectionable
remark. [ take strong objecton to it
and this is the point raised by Shri
Gandhi this morning. I have listened
on more than one occasion to many
things that have been said, unkind
remarks, unmerited remarks that have
been made against me on the floor of
this House, but I have never used
language such as this against any of
the Members. I have far too much
dignity and I treat even 3 remark like
the one I refer to with the contempt

It is not included in
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that it deserves, but I think that is
should brought to ‘'your notice.

I have replied to every allegation
against the Improvement Trust that
has been made and I have got proof
here to show that what has been said
is wrong. I have said that as far as
sympathy with the refugees 1s concern-
ed, perhaps no one has greater sympa-
thy in his heart than 1 have, having
seen them in their distress and helped
them., And I am not Egoing to do
anything in the future either that is
goIng io cause thermn harassment. My
friend opposite asked: “Is Delhi poing
to be a city of palaces and going to be
only for the rich people? No place
in India can be for rich people. Rich
people are a handful, and there is no
plan here that wants to sena away
the poor people from places where
they are living and not to rehabilitate
them, but where there is overcrowd-
ing, where 10,000 people are living and
only 5000 are supposed to live, then
naturally those persons have to be
removed, and we always make it a
point to remove them to places where
it is possible for them to earn their
living, get employment and live in
much happier conditions than those
in which they are living today.

1 do not want to say anything more
because | have said everything that is
‘possible to be said in rhy reply yester-
day.

Mr. Speaker: I am sorry, 1 nave not
peen able to follow the statement made
about aurat. I do not know the impli-
cation of 1t because I am not conver-
sant ‘with the language. But I find
this tendency, which I strongly con-
demn; ng ditference ought to be made
on the ground of sex. Referring to a
wuman or @ man and saying that a
woman 1s always that way, or that a
man is always that way, is not right.
And 1 found even the Deputy Minister
referred to the lady Member. Now,
an hon. Member of 1mportance and
long standing refers to aurat. Both
men and women are equally compe-
tent t; manage the administration.
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The President can be an aurat. Under
these clrcumstances, to distinguish on
mgmunﬂo!sexandsayitisadis-
qualification and refer to it on the
floor of the House, is mot proper.

pandit Thakur Das Bhargava: May
I just say this, because you said that
you were not conversant with the
language? 1 oPly said:

siyca gife a9 g2 1
Mr. Speaker: What does it mean?

Pandit Thakur Das Bhargava: it
only means that if a Wwoman is an
administrator, then, well, she does
not administer like a man; she
administers; perhaps, as .if there was
a terror of God. That only means
that she has no meICy and is very
stern and observes the rules in all

- sternness, whereas a man would not
do so. Is it wrong?

Rajkumari Amrit Kaur: The inter-
pretation of that is that if a woman is
an administrator, God help those peo-
ple, it is the curse of God. His inter-
pretation is not right.

Mr. Speaker: With all respect, I do
not approve of the statement. I find
that all over, the reference is in deri-
sion—that if a woman is an adminis-
trator, God save us or that she wlll
administer the rules and regulations
with a stony heart and so on. I
appeal to all hon. Members in this
Parliament, and I hope it will be
heard all over the country, that no
reference shall be made to any person
merely on the ground of sex, either
one way or the other. I think here-
after, whatever might be the beauty
ot a proverb and however tempting it
may be to use it, care shall be taken
not to use such proverbg in future.

Qo far as this matter is concerned,
1 hope and trust that nothing is meant.
If the hon. Minister thinks that it
ought not to find a place, I shall have
no objection to ask that that portion
ntegd not appear in the record.

Hereafter, proverbs relating to the
pecularities of women, particularly
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about their conduct or harshness or
anything, shall not be quoted in the
House. And I won't be taken napping.
Unfortunately, I was not able fo
understand the meaning of this. This
creates a lot of trouble.

Shri Velayndhan
Mavelikkara—Reserved—Sch.
rose.—

Mr. Speaker: Enough has been said
so far as the Third Reading is con-
cerned. I will now call upon the
Minister, Sardar Swaran Singh.

The Minister of works, Housing and
Supply (Sardar Swaran Singh); At
this stage of the Bill I do not propose
to take much of the valuable time of
this honourable House. :

The observations that were made by
Shri Basu about the general principles
of slum clearance are ungxcepﬁonable
and whenever any slum clearance
scheme is formulated, I am " sure
adequate steps will be taken to ensure
that slum evictees are not put to any
hardship. Objection has been raised
that this perhaps i too general a
statement and that something more
gpecific should be said with regard to
the actual handing of the slum
evictees. 1 am sure that a comprehen-
sive legislation will have to be under-
taken to crea‘e an Authority which
deals with slums. Power will also
have to be given to that Authority to
clear the slumps after making provision
for alternative accommodation. Princi-
ples will have to be settled for working
out any compensation that might be
due either to the owners of the struc-
tures or to the owners of the land
upon which those structures are
situated. Already the amendment in
the Constitution oes provide for
fixing a scale of compensation with
regard to slums, which need not be at
the market value, and the eourts will
not go behind that. It is the inten-
tion of Government ‘o undertake com-
prehensive legislation which will lay
down all those principles.

It is an exaggerated statement for
Shri Basu to make and to paint the
picture that the way we are handling

(Quilon cum
Castes)
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this problem is taking wus towards
making-Delhi a city of palaces and
that the poor people will not have any
place in it. That, I submit, is not a
very fair criticism so far as Govere-
ment’s schemes and the various slum
clearance or slum improvement sche-
mes are schemes about the general set-
tlement of the general layout and the
master plan are concerned. I would
like to remind this honourable House
that a very large number of residential
units have been put up for people who
cahnot be described as rich. The large
number of ‘government quarters for
Class* IV employees, for clerks and
for low-paid staff, the large number of
refugee tenements that have been built
in. the city, the housing that has been
undertaken by the Improvement Trust,
all those activities ir this field of con-
struction clearly show that the inten-
tion iz not to give any particular type
of turn tp the general appearance of
the City of Delhi, excepl the natural
desire to see that the lot of thcse
people who are in Adifficuity and who
live in sub-humar conditions. in filthy
surroundings, in unhygienic conditions
should be mmproved That is the sole
desire. Somehow u¢ other my hon.
friend Shri Basu apoears to be very
much obsessed about foreign reactions.
We always do take care of all foreign
reactions, and it is not an undesirable
featurce that we should take pride that
anybody who comes tg Dellu or, for
the matter of that, to any other city
should have a feeling that the place is
neat and clean. Iz the hon. Member
seriously suggesting that we should
take care to ensure that any man who
comes from abroad should always see
that the things are very filthy and they
aTe not hygienic and the layout is not
good”?

Shri K. K. Basu: Oh yes!

Sardar Swaran Singh; My submis-
sion 1s that perhaps his own suscepti-
bility to those toreign influences one
way or the other is cartly responsible
for accusing the Government that we
are doing all this work of improve-
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ment of the city only to make it as a
show-piece for foreigners, If the
foreigners like it atier 1the improve-
ment, I will be happy. But my princi-
ple desire is to brivrg some comfort
and some solace to the unfortunate
people who are suffering. ~

Shri M. S. Gurupadaswaiy
(Mysore): We accuse both, both the
Government and foreigners.

Sardar Swaran Singh: I submit that
the essential basis fur any slum clear-
ance scheme will cousist of adequate
re-housing, principally at the place
wherever the slum is removed. If all
those slum evictees cannot be re-
housed there, and the place does not
fit in with the gencral master plan
which might be approved of after due
consideration, then udequate provision
should be made for rehousing them at
another appropriate place; and that
also should be. undertaken in such a
manner that the minimum hardship is
caused to those evictees. This, I am
sure, will be the gencraj orinciple that
will have to be follovred in implement-
ing any slum clearance scheme.

t 4278

Shri €. K. Nair; Will thig principle
be accepted in the magter plan that, as
far as possible, the local people should
be accommodated firs!, and it there is
an excess they may Le sent out?

Sardar Swaran Singh: I think so far
as the details of the master plan are
concerned, this will be before the
general public and T am sure the
Members of Parliament will also like
to look at it. So, instead of discussing
it In theory, it will be much better
that we have a logk at the plan and

‘then make suggestions which could

really be implemented. :

Then again, the suggestion had been
made by more than one Member that
the re-housing scheme in relation to
a slum clearance project will have to
be subsidised. That is a principla
which the Government have accepted.
But there is alwavs a limit to the
quantum «f subsidy. That limit real-
ly decides the -imiftations which have
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to be adhered to, ani within which we
have to work, in order to undertake
re-housing schemes, tn determine the
size of the houses, whether they should
be multi-storeyed or not, tc determine
the availability of services and so on.
All those considerations are naturally
reflected in the rentals that will work
ouL

1§ may straightway say that slum
clearance schemes will necessarily
involve a certain quantum of subsidy.
Government have already accepted
that principle. Schemes have been
circularised to the various States,
specific projects have been invited,
suggestions have been asked for, and
they have been asked to submit con-

crete schemes in answer to that letter .

which has gone out, where the broad
lines of the slum clearance scheme, the
quantum of subsidy that could be made
available, the guantum of financial
assistance by way of loan that could be
given, etc., are clarified. I took oppor-
tunity on an earlier occasion to place
a copy of that circular on the Table
of the Sabha.

With regard to the suggestions made
by Shri C. K. Nair, namely, that there
should be a master plan, and that there
should be a bigger authority which
should be Invested with powers to deal
with this question in a comprehensive
manner, a reply has already been given
by my colleague the Health Minister.
She has already told the House that
a master plan is nearing completion;
it will be placed before the public and
before the Members of Parliament;
they can then examine it, and what-
ever suggestions they make will
receive the consideration that they
deserve. -

Shri Kamath (Hoshdngabad): It is
only an interim plan, and not the final
one. Interim master plan, isn't it?

Shri E. K. Basa: Ny permanent
masters.

R

! Sardar’ Swaran Singh: My hon.
:friend is fond of permaneni masters,

(Eviction) Amendment 4280
Bill :

_} We are prepared to become permanent
{ masters.

My submission is that it will be
interim in the sense that when ulti-
mately the details are worked out, it
will be a much more comprehensive
thing, giving details of all the little
bits. But this plan is interim in the
sense that it gives the broad lay-out,
the direction in which development
will take place, etc., and it gives the
broad picture; it is interim not in the
sense that it is liable to be changed
later, but in the sense that details may
be filled in later, within the broader
framework that will be forthcoming.

With regard to the constitution of a
permanent authority, I may assure
that this matter is already engaging
the attention of Government. The
very name ‘Delhi Development Provi-
sional Authority’ does indicate that
there will be a Zfull-fledged authority
which will replace the Provisional
Authority. Something had to be done,
because haphazard growth was taking
place all over the city, and this Pro-
visional Authority was constituted
with a view to arrest this haphazard
growth, and to give some shape and
lay down some method for building
activity. I am sure that a compre-
hensive Bill will be brought forward.
If the reaction of the hon. Members ol
this House is one of repulsiveness to
the nomenclature ‘Improvement Trust’,
then the Delhi Development Authority,
which, 1 think, will take within its
wings and within its authority all the
functions of the Improvement Trust,
will be called an Authority, and hon.
Members will have ample time, when
the necessary legislation is undertaken,
to make suggestions; and I am sure
that they will receive full considera-
tion at the hands of Government.

Shri C. K. Nailr; With new blood

also,

Sardar Swaran Singh: I could not
hear.

Shri Nand Lal Sharma (Sikar):
Life-blood.
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Sardar Swaran Singh: What a big
name my hon. friend Shri Nand Lal
Sharma has used,

The work is of a tedious and
labourious character. It is not very
pleasant either, except that the ultl-
mate objective towards which we are
working is really good and noble. But
1t does involve a lot of detailed work.
Individual interests clash here with
the bigger interests of the community
at large. To find some sort of balance
by which the individual interests may
be reconciled, and the jndividual hard-
ships and difficulties may be minimis-
ed, and the bigger objective of overall
improvement may also be achieved, is
something which has to be laboriously
worked for, and cannot be done mere-
ly by catch phrases or strong language
but only by examining the details, by
looking into the djfficulties, by apore-
ciating the handicaps and then by
working out, within that broad frame-
work, the details which are necessary
in a matter of this nature.

Actually, in theory, there is seldom
any conflict. It is only when that
theory is actually translated into prac-
tice and into actual blue-prints, that
all these troubles arise, and it is really
at this stage that wvery ‘ronsistent,
laborious and hard work is necessary
to produce results.

My hon, friend Pandit Thakur Das
Bhargava had complained that the
points that he had raised had not all
been answered. The reply has al-
ready been given by the Health
Minister. It is true that the speeches
that we delivered in reply were not of
the length of the speech of my hon.
friend Pandit Thakur Das Bhargava.
Maybe, we on thig side lack his gift
of elaborating, points, and making
very comprehensive speeches. But we
thought that we were doing our duty
squarely by noting down the salient
points that had been raised, and in cur
own humble way, by trying to zive
Government’s view, or explaining Gov-
ernment’s position with regard to them.

T shall again try to recapitulate and
find out whether I have been really
guilty. After strong introspection, 1
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have come to the conclusion that his
speech, if analysed, comes only to this,
namely that assurances had been
given, which assurances have not beem
complied with, and on which, in spite
of the fact that the Committee om
Assurances had made a repcrt about
them, Government have not taken any
action. The rest of his speech consists
only of illustrations and instances m
support of this broad proposition that
he was trying to develop.

I said in the course of my reply
that we have given our versiom, in
respect of the case that has been
made out by the Committee on
Assurances, That has already been
placed on the Table of the House.
The Committee on Assurances have
asked for further clarification. We
are making an effort to collect that
information, and we shall pass it
on to the committee, and then, I
repeat, we shall either convince
them or be convinced by them.

I thought that instead of using
the indulgence which you so kindly
gave us, if we could sort out the
differences in a spirit of solving
them rather than score a debating-
point by trying to controvert every
little thing, that might be a better
method of solving the difficulties. And
we chose the path of not indulging
in a purely dialectical exercise by
trying to controvert every little
thing that was raised by my esteem-
ed, friend, by these arguments and
that argument.

The essential parts of these assu-
rances are as follows: The first was
about ev-gratia payment. As for
that, my esteemed friend himseif
has admitted that a letter has now
been issued by the Health Ministry,
although this was a belated thing.

Then with regard to the principle
of charging for land on a no-profit-
no-loss basis, I do not knew if my
esteemed friend has seen th= letter
that has been issued by the Health
Ministry, fixing the scale of compen-
sation that is chargeable and which
is to form the basis of charging the
price.
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Paodit. Thakur Das Bhargava: I
bave seen all this,

Sardar Swaran Singh: If my hon.
friend has seen all this, then so far
as the assurances part is concerned,
I could not do better than repeat
what is contained there.

Pandit Thakur Das Bhargava: The
Assurances Committee had said that
i should be given on a on-profit-not-
loss basis. But you charged Rs. 30
per yard as thz market value in some
places.

Sardar Swaran Singh: 1 do not
know wherefrom my hon. friend got
this figure of Rs. 30 per yard....

Pandit Thakur Das Bhargava: From
the documents supplied to us.

Sardar Swaran Singh: ,..for resi-
dential purposes

Pandit Thakar Das Bhargava: For
commercial purposes.

Sardar Swaran Singh: For residen-
tial purposes, it varies from Rs. 11 to
Rs. 12-10 and for commercial pur-
poses, it varies irom Ks. 21 to Rs. 33.
The mar<et value in all these areas
would bz to the tun: of anywhere
irom Rs. 50 to Rs, 70 in the residen-
tial areas and anywhere from Rs. 50
to Rs. 150 for the commercial areas.

It may be that the concession does
not comz up to his expectation, but
to say that no action has been taken
is something -which perhaps does

. not represent a correct picture.

1 would therefere, submit that so
far as this Bill is concerned, we have
discussed it ai very great length. All
these points which have been raised
will be surely kept in view in im-
plementing this Bill.

Shri M. K. Moitra (Calcutta-North
West): On a point of information, will
the Minister be pleased to give an
assurance that the Advisory Com-
mittee will be consulted before evie-
tion notict are issued?
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Sardar Swaran Siogh: 1 think that
that is a matter really of detailed
administration. Actually, the Health
Ministry will work out the details of
the constitution and the way they
function. But I would hesitate to be
a member of any advisory committee
where I am called upon to perform
executive functions. Either I am a
member of the Board itself, or, if I
am in an adviSory capacity, I won't
take thé responsibility of actual exe-
cution of the various schemes. I feel
that the issuing of eviction notice is
very much an executive function. It
may be that boardly the scheme is
settled, that this is the re-housing
scheme and they take the advice and
all that. After that, so far as issuing
of eviction notice in each indiviiual
case is concerned, whether it is 10
days or 15 days and what is going lo
happen and all that, these are mat-
ters of detail, 1 would hesitate to
become a member in an advisory ca-
pacity of such a body which is given
executive functions. Either 1 be on
the Board or if the Committee is
advisory, I will advise on policy mat-
ters but not on details of administra-
tion.

Mr. Speaker: The question is:

“That the Bill, as amended, be
passed”.

The motion was adopted.

" STATE FINANCIAL CORPORA-
TIONS (AMENDMENTS) BILL
The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
I beg to move*:

“That ‘the Bill, further to amend
the State Financial Corporations
Act, 1951, be taken into consi-
deration”. ’

The State Financial Corporations
Act was passed in 1951 in order to
enable State Governments to establish
Financial Corporations for providing
long-term credit to small-scale and
medium-seale industries. Since then,
13 State Financial Corporations have

*Moved with the recommendation of the President
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been established. Some of them have
been in working for three years,
some only for just a few months. I
think the last of them was establish-
ed in Orissa in March 1956. Their
tctal authorised capital is about
Rs. 25 crores, but the issued and subs-
cribed capital is just a little over
Rs. 10 crores, out of which State Gov-
ernments have taken Rs. 33 crores, the
Reserve Bank has taken Rs. 1-T0 cro-
res, scheduled banks, insurance com-
panies and other investing institu-
tions have taken Rs. 3-72 crores and
others, that is, some private parties,
have taken Rs. 0°53 crores. In all,
the total subscribed capital is a little
over Rs. 10 crores.

As I have stated, these Corporations
are intended to cater loan for the
small-scale and medium-scale indust-
ries. The House is aware -that the
Second Five Year Plan has four main
objectives: rapid industrialisation, in-
crease in national income, creation of
more employment and removal of dis-
parity of income and wealth. In spite
of the fact that basic and big indust-
ries will surely be of much help for
rapid industrialisation, I think the
House will agree that small-scale and
medium-scale industries also have
their ‘Yole to play in the
industrialisation of the country
Moreover, for the last two objectives,
that is creating more employment and
removing disparity of income, I think
small-scale and medium-scale indus-
tries are more suited. That is why
the Planning Commission has given
some special importance to these
industries, and it is quite appropriate
that Government should come before
this House to amend the State Finan-
cial Corporations Act so that these
Corporations may do their little bit
in helping the small-scale . and
medium-scale industries.

For helping big industries, we have
got the Industrial Finance Corporation,
the National Industrial Development
Corpotion and also the Industrial
Credit and Investment Corporation.
But so far as the small-scale and
medium-scale industries are concern-
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ed, only the State Financial Cor-
poration in the particular State is
somewhat in a position to help them.
So long the State Governments have
been giving some help to them
through the State Aid to Industries
Act. But I think every Member,
who is conversant with the working
of that Act in his or her respective
State, will agree, that this Act has
not been able to give much help in
this respect. Apparently, the State
Government, by itself, is not the pro-
per machinery to render bhelp,—fin-
ancial aid and loans to industries.
For this purpose, some specialised
institutions are to be set up and the
State Financial Corporations as
specialised agants are betiter suited
te render help, to the small-scale and
medium-seale jindustries.

I think the House will agree that
between the big institutions, the
Industrial Finance Corporation, the
National Industrial Development Cor-
peration or the ICIC, and the,
State Financial Corporation there is
hardly any risk of overlapping. The
Industrial Finance Corporation does
not give any loan less than Rs. 10
lakhs which is just the maximum for
the State Financial Corporation, the
latter do not give any loan of more
than Rs. 10 lakhs—I think they give
loan even up to as low an amount as
Rs. 10,000 or Rs. 20,000. So there is
no conflict or overlapping in the ope-
rations of the Industrial Finance Cor-
poration and the State Financial Cor-
porations or the other two bodies
mentioned previously. Their scope is
more bigger and wider still,

Shri K. K. Basu (Diamond Har-
bour): Can the same national indus-
try get Rs. 1 lakhs from one and
Rs. 10 lakhs from another?

Shri A, C, Guha: They will not get
any thing less than Rs. 10 lakhs from
the Industrial Financg Corporation. [
think the limit for the one is Rs. 10
lakhs and for the other more than
that. So there cannot be any overs
lapping.

Shri K. K. Basu: Suppose a sugat
concern having a capital of Rs. 54
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[Shri K. K. Basu]
lakhs gets Rs. 10 lakhs from the All-
India Industrial Finance Corporation
and Rs. 1 lakhs for its runnng capital
from the State Corporation, can there
be such a thing?

Shri A. C. Guba: I do mot think
there will be any such case.

Shri K. K. Basn: But, it is legally
possible.

_Sll.ri A. C. Guha: For the Indus-
trial Finance Corporation, there is
n:; legal ban; but there is a policy
that it should not give any thing )
than Rs. 10 lakhs. o Tess

These small-scale and medium-
scale industries are spread over the
whole of India in its different parts.
In the Centre, we have just started
under the Commerce and Industry
Ministry an organisation called the
Saml] Scale Industries Corporation.
That also is to help the small-scale
industries, As far as 1 know, its
sphere of activities is altogether of a
different nature from the sphere of
activities of the State Finan-
cial Corporations. Moreover, as I
have said, these small-scale and
medjum-scale industries are spread
over all the different parts of the
country and it is not possible for a
Central organisation, like the Small
Scale Industries Corporation to
render appropriate aid to all these
small-scale industries in different
parts of the country. That is why the
State Financial Corporations would
be of much use and more suited to
help the small-scale and medium-
scale industries.

I have stated that some of these
Corporations have been working for
the last three years, I think the first
was started in February 1953 and the
last in March 1956. 1 cannot claim
that the working of these Corpora-
tions during these two or three years
has been very much satisfactory. I
cannot say that they have been able
to render any substantial financial
help to small-scale and medium-scalz
industries.

Shri Achuthan (Crangannur): May
we know what amount has been dis-
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bursed by them till now for small-
scale industries?

Shri A. C. Guba: I think, a
little over Rs. 2 crores.

This failure of these Corporations
to render adequate financial aid is, to
some extent, due to the provisions of
the Act and to some extent also to
the structure and nature of the small-
scale industries. . They are not so

. well organised and they have not got

the appropriate machinery to ap-
proach the Corporations for the aid
or to be process its needs and applica-
tions in a suitable manner. All these
have to be looked into carefully. 'As
far as the defect® in the provisions
of the Act are concerned, we are
coming befote the House for amend-
ing the ActSo that these Corporations
may render the service that is expect-
ed of theln in helping the small-scale
industries.

About two years ago, this matter
came before the attention of the Re-
serve Bank. I hope the Members will
recollect that on a number of occa-
sions questions have been put in this
House about the working of these
Corporations and the House express-
ed on many occasions its dissatisfac-
tion about the working of these Cor-
porations. So, the whole matter was
taken up by the Reserve -Bank. It
convened a conference of the repre-
gentatives of the different State
Financial Corporations and certain
recommendations were made there.
The main function that the Reserve
Bank has been performing is to help
these State Financial Corporations and
to arrange a sort of co-ordination.
Though there is no such provision as
yet in the Act, all these Corporations
voluntarily agreed to have some perio-
dical inspection by the Reserve Bank
so that the defects in their working
may be examined by the Reserve
Bank and rectified. The different
State Governments also welcomed this
intervention by the Reserve Bank in
this matter. This will just show - that
all these Corporations as well as the
different State Governments were
really eager that these Corporations
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may perform their assigned duty in
a proper manner.

I think these are the main features
of the background. I think I should
now say something about the dif-
ferent provisions of the Bill. In clause
2, we have tried to widen the scope
of the activities of the State Finan-
eial Corporations. The term ‘proces-
sing of goods’ appeared to be some-
what ambiguous and it was not sure
what industry would come under this
definition direetly. So, now, we are
giving a wider definition so that the
State Financial Corporations may
know which of the industries would
be legally entitled to get help from
those Corporations. I hope the re-
moval of this handicap on the work-
ing of the State Financial Corpora-
tions would help them much in
widening their financial activities
and also help the different indus-
tries in getting the necessary aid from
the Corporations.

1-48 p.M.

[Mgr. DEPUTY-SPEAKER in the Chairj

In clause 4 we have provided for a
joint Corporation for more than one
State. I recollect at least on two or
three occasions questions were asked
about the State Financial Corporation
of the Delhi State. I had to reply
then that it. was not possible for the
Delhi State to maintain a separate
State Financial Corporation of its
own and so the proposal was to en-
able the Delhi State and the Punjab
State to have a combined or joint
State Financial Corporation. We
were waiting for a more compre-
hensive amendment of this Act; and
we are now providing that more
than one State may combine in forms=
i?g a joint State Financial Corpora-

on,

In clause 24 of this Bill there is also
a similar provision that a State may
join a Corporation already existing
in another State and thus have a
joint Financial Corporation.

Clauses 4 and 24 may be taken to-
gether because they provide the same
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facilities for the States to have jbint
Financial Corporations.

Clause 6 provides facilities for the
State Financial Corporations for bor-
rowing money from the Reserve Bank.
Besides the subscribed share capital,
there is also provision in the Act
for the State Financial Corporations
to raise further capital by issuing and
sale of bonds and debentures and also
by accepting deposits from the pub-
lic. Issue of further capital as also
raising money by sale of bonds and
debentures would mean a permanent
liability on the State Financial Cor-
porations either to give dividend or
to give interest. But it may happen
that a particular State Financial Cor-
poration may require a short-term
loan for meeting some emergency.
So, it has been provided here, but in
such cases, the State Financial Cor-
poration would be entitled to take
short-term loan from the Reserve
Bank for a period not exceeding 90
days. These borrowings are, of
course, to be against the securities of
the Central or State Governments.

Shri K. K. Basu: The purpose of
the State Corporation is to give long-
term loans; but how will this arrange-
ment serve the purpose if this help
is given only for 90 days?

Shri A. C. Guba: This is just to
provide for an emergency. As yet
there has not been any such emer
gency, but it is better, 1 think, to
provide for such emergency. A Stat’
Financial Corporation may have to
give some loan and in that particular
period it might not have got the
money and it might not be so easy
to raise fresh capital or raise money
by issuing and selling bonds and de-
bentures. For that particular period
it may be necessary for the State
Financial Corporation to get a loan,
and subsequently to raise money by
issuing fresh capital or by selling
bonds and debentures,
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‘Pandit Thakur Das Bhargava (Gur-
gaon): Why against securities only of
the Central or State Governments?
Why not otherwise? They are quite
reliable.

Shri A. C. Guha: I think the Re-
serve Bank also should have some
security. The securities of the Gov-
ernment which is the guardian of
these corporations may be better
securities.

Clause 7 is not of much importance;
it is only a matter of minor import-
ance. The State Government can
nominate three directors on the
Board of the State Financial Cor-
poration, but when there will be a
joint Financial Corporation, the
number of nominated directors on the
Board will be limited to two, that is,
not more than two. :

Clause 9 is somewhat important.
According to the Act, the managing
director is appointed for four years,
but it may happen that a managing
director has to be removed before the
expiry of his term. A similar case
happened and I think hon. Members
will recollect the case of the
Industrial Finance Corporation—
Shri Lanka Sundaram will recollect
it surely......

.Dr. Lanka Sundaram (Visakhapat-
nam): Those were the days when
you were on this side.

Shri A. C. Guha: Even if 1 be on
this side, Dr. Lanka Sundaram was
thundering from there. Anyhow, 1
might have started the game, and he
has to give it the finishing hush. It
has been provided that whenever
necessary, Government may remove
the managing director even before
the expiry of the four-year term, but
he will, of course, be given the oppor-
tunity to give his explanation to the
charges levelled against him.

Clause 12 is also somewhat impor-
tant. It has two sub-clauses. Sub-
clause (a) relates to giving the State
Financial Corporations agency fune-
tions on behalf of the Central Gov-
ernment, State Government &nd the
Industrial Finance Corporation. I
think my hon. friends will realise that
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it is not so easy for the Central Gov-
ernment or the Industrial Finance
Corporation to render any financial
help in distant places, and it is better
to have some agency in this respect
to process it and look after it; and
some after-care also is necessary. All
these things could better be given to
the State Financial Corporation who
will have more direct contact with
the local matters and local personali-
ties. I hope the House will also
appreciate the provisions contained in
sub-clause (b). These provisions en-
title not only the small-scale indus-
tries but also the cottage industries
to get accommodation from the State
Financial Corporation. The provision
is that any loan to be taken from the
State Financial Corporation as also
from the Industrial Finance Corpora-
tion will be against some recognised
security. But here we are providing

~that on the guarantee of the State

Government or of a scheduled bank
or of a co-operative bank, loan may
be given to small industries and even
cottage industries, which may not be
‘in a position to give a regular guaran-
tee or security for the loan. This is
particularly intended to help not only
the small-scale industries but even
the cottage industries,

Shri 8. V. Ramaswamy (Salem):
What is the minimurh amount of loan
that they can get? -

Shri A. C. Guha: They can get
down to Rs. 10,000. Giving loans to
small-scale and cottage. industries
would involve some risk on the part
of the State Financial Corporation.

Pandit Thakur Das Bhargava:
What is the rate of interest if we
advance money to cottage industries?

Shri A. C. Guha: That will depend
upon the State Financial Corporation
concerned. I think the hon. Member
may influence his Punjab State Fin-
ancial Corporation to charge lower
rate.

Pandit Thakur Das Bhargava:
If the guarantee is to be given, those
who give guarantee shall also charge,
and so it will be prohibitive.
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Bhri A. C. Guha: May not be. I do
not think the State Government will
charge anything.

Bhri K. K. Basu: Banks will.

Shri A. C. Guha: Banks may
charge. The normal rates of interest
charged by the State Financial Cor-
poration is about 6} per cent.

Dr. Lanka Sundaram: What are
your intentions in this matter in res-
pect of the cottage industries?

Shri A, C. Guha: The State Fin-
ancial Corporation may also render
help to the cottage industries, but the
State Financial Corporation will also
have to look after the safety of its
own fund and yet will have to take
some risk. That risk will be coun-
terbalanced by the guarantee by the
State Government or the scheduled
banlk.

Dr. Lanka Sundaram: There is a
little confusion here. We are not
talking about removing securities for
the loans given. What is the rate at
which you propose to lend? Will it
be lower than the current bank rate
or is there any rate available for
you? '

Shri A. C. Guha: If it is 6} per cent,
surely it is lower than the rate at
which a small-scale industry or a
cottage industry can get loans from
the banks. There is no provision in
the Act. That will be surely left to
the different Corporations to decide.

Pandit Thakur Das Bhargava:
If you require scheduled banks’ gua-
rantee, then the banks are also bound
to charge something from those peo-
ple, and so the rate will be prohibi-
tive.

Shri A. C. Guha: I think he can
make his points in the clause by
clause consideration of the Bill.

Mr. Deputy-Speaker: 1 would also
request the hon. Members to reserve
their remarks till their %peeches.
There have been sufficient questions
put.

24 AUGUST 1956

Corporations (Amend- 4294
ments) Bill
Dr. Lanka Sundaram: We want to
have a complete picture of the mind
of the Government. -

.

Mr. Deputy-Speaker: Let not the
House be converted into a Committee.

Shri A. C. Guha: Clause 21 pro-
vides for the inspection of these Cor-
porations by the .Reserve Bank. I
have already stated that these Cor-
porations have voluntarily agreed to
nave inspections by the Reserve
Bank, and the relevant State Gov-
ernments also have agreed, and have
rather welcomed this inspection by
the Reserve Bank.

It is felt that there should be some-
provision in the Act so that the Re-
serve Bank may have some statutory
right to inspect the working of the-
different Financial Corporations. They
will submit their report to the Cent-
ral Government as also to the State
Governments and whatever steps are-
to be taken wil] be decided in con-
sultation with the Central Govern-
ment and the Reserve Bank. This I
consider to be a very important pro-
vision as this will help in coordinat-
ing the activities of the different
Corporations and will lead to some
uniformity of rates, etc. Of course,
there must be some difference accor-~
ding to the areas and the availability
of funds and the investment possibi-
-lities of the Corporation.

2 PM.

The other clauses are more or less
of a procedural and drafting nature.
There are some clauses which pro-
vide for the management of the in-
dustrial concerns to be taken over by
the Industrial Finance Corporation.
As in the case of the Industrial
Finance Corporation, we have pro-
vided for an industrial concern to be
taken over by the State Financial
Corporation for the failure of fthe
concern to redeem its loan. Then
there must be some arrangement for
running, or disposing of that indus-
trial concern. There are some clauses
to that effect and they are more or

less of a procedural and drafting
nature,
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[Shri A. C. Guha]

I hope I have placed befgre the
House the main features of this mea-
sure and I hope the House will
accept it.

Shri K, K. Basn: I would suggest
that we should get some more facts.
The hon. Minister has supplied us a
statement showing the loans given,
but the number of loans advanced
and the units to which they were
given has not been given. For instance
it is said that the textile industry was
given Rs. 14 lakhs as loan. It may be
that the major portion of this loan
may have gone to one concern. Un-
less we know these details how can
we judge to what extent the Finan-
cial Corporations have fulfilled the
functions for which they were
intended.

Shri A, C. Guha: Ten copies of a
big report on the working of the
State Financial Corporations have
‘been placed in the library.

Shri K. K. Basu: I have seen it.
The unfortunate part of it is that you
have lumped the information to-
gether. Moreover, information is
given only industry-wise. For inst-
ance it is said that textile mills were
given a loan of Rs. 20 lakhs. We do
not know among how many concerns
this loan was distributed. Supposing
a single mill were to get Rs. 18 lakhs
out of Rs. 20 lakhs. Our main object
is to help the small concerns. Accord-
ing to the legal provisions, the Re-
serve Bank gets a report; but it is
very difficult to know how exactly
thizs has functioned.

Shri Bansal (Jhajjar-Rewari): I
strongly support what my hon.
friend Shri Basu has said. In fact,
this Act was passed in this House in
1951. Since then as many as thirteen
State Financial Corporations have
come into being. But so far we do
not have information in regard to
even one State Financial Corporation
as to how it has functioned. There
is, of course, no provision in the Aect
that the report should be placed be-
fore the House. But I submit for
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your consideration that when we are
asked to pass an amending Bill in
the light of the experience gained so
far, the hon. Minister owes it to this
House to give us the detailed annual
reports on the working of these
Financial Corporations, so that we
may assess as to how these Corpo-
rations have functioned and decide
whether the amendments which are
being made are reasonable or not
reasonable. In the absence of .this
information, I do not think this House
should be asked to proceed with this
far-reaching amending Bill. I suggest
for your consideration that you may
postpone consideration of this Bill un-
less it is the intention of the hon. the
Finance Minister to make a farce out
of this amending Bill.

Mr. Deputy-Speaker: We cannot
postpone it before the Consideration
Motion is placed before the House.
Let me first place the Consideration
Motion and then we will decide as to
what to do. The hon. Minister has
heard the reactions of hon. Members.
Perhaps, as we proceed he might col-
lect the information that hon. Mem-
bers require. I shall request him to
collect this information and supply it
to hon, Members because of the in-
tense feeling shown by them. I see
that he has not got that information -
just at present.

Dr. Lanka Sundaram: That is
exactly the reason why some of us
wanted this information earlier. We
have not got this information to
which we are entitled, and we cannot

‘discuss the clauses without that.

-Shri K. K. Basu: In the case of
West Bengal—which is a commercial
and industrial State—I find that only
16 per cent. of the applicants have
been granted loans. This is the only
information which is contained in the
report, of which he says ten copies
have been placed in the Library.
People are clamouring for loans.
Unless he is in a position to give us
more information, I suggest that we
may postpone discussion of this mea-
sure till Monday next, by which time
he can give us the information.
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Shri A. C. Guha: Enough details
have been given. It is not possible
for the Central Government to say
with all details how many applica-
tions were received in each State and
the amount which was given to
individual applicants. I think if hon.
Members read this report which is
more than 100 pages they will get
enough details for the consideration
of this Bill.

Shri K. K, Basu: We have not got
that report; the report supplied to us
is hardly five or six pages.

Shri Bansal: Give us the hundred-
page report and we shall proceed
with this Bill.

Mr. Deputy-Speaker: I should first
place the motion before the House.

Motion moved:

“That the Bill further to amend
‘the State Financial Corporations
Act, 1951, be taken into con-
sideration.”

Now, we may discuss this matter.

Shri Bansal: I hope you will allow
me to repeat in brief what I have
said.

Most of these Corporations have
been functioning since 1951 and up
to now 13 Corporations have been
established. Every year the report
of their working must have been
placed before the State Legislatures.
What I want is that a copy each of
these reports ought to have been
placed in the library of this House, if
not on the Table of the House. Those

of us who have the time and energy .

would have gone through them.

Dr. Lanka Sundaram: Not one, but
one for each of the 500 Members.

Shri Bansal: [ mean sufficient num-
ber of copfes. I would not have
minded even if one copy of the report
on each of the State Finance Cor-
poration had been made available, so
that such of us who take interest in
these things may have gone through
those reports and followed their
working. As it is, we are absolutely
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in the dark about the working ~of
these bodies.

It was by accident that I happened
to be in one consulting committee in
Punjab. There a brief summary was
given to us of the working of the
Punjab Corporation and to my sur-
prise I found that it was a tale of
absolute mismanagement. I think it
will be borne out if the hon. Minister
makes a copy of the report available
to us. I, therefore, say that before
we are called upon to give our views
on this far-reaching amending Bill,
we must insist that a copy of the
report on the working of these Cor-
porations should be made available
to us, so that we can draw our own
conclusions and take an intelligent
part in the discussions, unless the
hon. Minister wants that we must
give our seal of approval without
understanding anything.

I must say in fairness to the
Minister that I have been supplied on
my asking him with some informa-
tion, but I am not satisfied with the
information that I have got and I
cannot take part in this debate intel-
ligently unless I get the detailed
reports on the working of these Cors
porations as they have been placed
before the legislatures. I suggest to
the hon. Minister that when he brings
forward Bills of this nature, he must
place all relevant information befora
the House. Otherwise, as I said, this
debate will be a farce. We will be just
putting our seal on a thing which we
do not understand and which we have
no earthly means of understanding.

Dr. Lanka Sundaram; Sir, the Chair
would have noticed by pow that each
one of us want to assist the hon. Mi-
nister to get this legislation passed
and placed on the statute book. I am
sure there is no doubt on that point,
But, Shri Guha claims that it is not
possible for the Government to give
details of the various State corpora-
tions. 1 may say here that when the
SRC Bill was considered by the Joint
Committee, there was the division of
the State corporations. Data was ob-
tained and given to us. It was specifi-
cally obtained and supplied to the
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[Dr. Lanka Sundaram]

Joint Committee. In other words,
Government is in a position to obtain
the information if it makes some
effort. Unless and until this infor-
mation is made available, I am afraid
that none of us can possibly take part,
take an intelligent part in the debate.
I strongly endorse the suggestion
made by Shri Basu and Shri Bansal
that this may be held over. DMean-
while, an attempt may be made by
the Minister to circulate to the hon.
Members some 30-40 copies; some
copies may be obtained and placed on
the Table also. Almost each of the
States has got a corporation and all of
us are anxious that they work in such
a way as to benefit the industries for
which they were created. To enable
us to understand the implications of
this Bill, we must have a report on
these corporations. So, I hope that
you will use your discretion and agree
to postpéne the debate on this Bill.

‘Mr. Deputy-Speaker: Is it not pos-
sible for the hon. Members to proceed
with the genera! discussion for some-
tilme? We may continue for sometime
and then we have to take up non-
official business. Meanwhile, the hon.
Minister may collect and give us that
information. What I understood from
the objection raised by the hon. Mem-
ber was that it was difficult to pro-
ceed with clause by-by-clause consi-
deration.

Shri A. C. Guha: If the hon. Mem-
bers want information relating to in-
dividual parties applying for loan or
getting loan, we have no such infor-
mation.

Mr. Deputy-Speaker: They would
not be interested in individual parties.
The general categorles etc. may be
given.

Shri A. C. Guha: It has been given
in the papers circulated to them.
Copies were also placed in the library.
It is there industry-wise. How many
industries in each- State—is that the
information required? I am afraid that
informatiom is not available with us.
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Dr. Lanka Sundaram: He may send
a telegram and get the date on Mom-
day.

Shri Bansal: Yesterday, I went te
the library and ransacked the entire
library up to 4 o'clock. Day before
yesterday, there was not a single

paper in the library. These reports
have been placed in the library per-
haps yesterday evening. We have no
information whether these reports
have been placed there yesterday
evening. I do not want information
about each individual industry. All I
want is that we should get a copy
each of the reports that must have
been placed on the table of the State
Assemblies—reports on the working
of the relevant State corporation.
Without that, no discussion is possible.

Mr. Deputy-Speaker: Before I plac
ed the motion before the House, there
was certainly a proposal to make 1
motion for adjournment. Afterwards
there is no formal motion made.

Dr. Lanka Sundaram: That is
understood. If you will permit me, T
move a formal motion.

I beg to move:

“That the debate on this Bill
be adjourned till Monday or
Tuesday or until such time as the
Minister furnishes us with this
da:

Shri A. C. Guba: This data may not
be available: these are not either with
the Government or the Reserve Bank.

Mr. Deputy-Speaker: I have no

choice. It is for the hon. Members
to proceed. .

Shri A. C. Guha: Ten copies of the
report, etc. containing all the neces-
sary information relevant for the pur-
pose of this Bill have been placed in
the library.

Mr. Deputy-Speaker: The allegation
is that the inormation has been put in
the library only yesterday. An hon.
Member went to the library several
times day before yesterday to look
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into these and these were not avail-
able. The complaint now is that the
time was not sufficient. THe hon.
Members could not benefit by that
information that has been supplied.
‘What is the reaction of the hon.
Minister to that complaint? When was
this igformation supplied?

Shri A. C. Guha: This information
was made available to us only day
before yesterday. Shri Bansal made a
request the day before yesterday and
he got_ the report yesterday. We
placed These copies in the library also.
They were not available with us be-

fore. The two hon. Members who
have been making this complaint
have all got the report.

Shri Bansal: I rise o a point of
order.

Mr. Deputy-Speaker: Order, order.
The point is now clinched and we
need not go on indefinitely. Some in-
formation has been placed in the
library only yesterday; it was not
available before. The hon. Members
want further information but the
hon. Minister says that he could not
supply any. further information. That
is finished.

So, now the question is this. The
information is in the library but the
hon. Members want further time to
study that literature.

Dr. Lanka Sundaram: Up to this
moment, you will have noticed that
every hon. Member in this House is
willing to assist the Minister to pro-
ceed with a proper discussion. I now
raise a point of order and I want
your formal ruling on it. Times out
of number, Bills are brought before
this House dealing with the activities
of State enterprises and corporations
and every time the same plea has
been trotted out. You will recollect,
Sir, the Sodepur scandal. There was
also the difficulty with regard to the
Industrial Finance Corporation. There
werg so many other difficulties and
every time the same plea is taken. T
am prepared to satisfy you and the
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House that he can and must obtain

the information and help us to get
that information. When the SRC
were

Bill was being discussed, we
supplied with copies of the debates
of every State legislature. Without
committing a breach of the privilege,
1 may say that in the Joint Com-
mittee on the SRC Bill when the
question of the division of the Indus--
trial Finance Corporation of the Bom-
bay State came up for consideration.
a telegraphic request was made to the
Bombay Government. The reports
were obtained. A sub-committee was
appointed and then we proceeded with
the discussion. I seek the protection
of the Chair in this case also.

Mr. Deputy-Speaker: The hon. Mem-
ber has raised a very wide question.
That can be dealt with exhaustively
on some other occasion. For the pre-
sert, we are concerned with this. Of
course, I will look into that point

also.

For the present, we are concerned
with this situation which has arisen
just now. I can very well see the
anxiety of the hon. Members to have
the requisite information. I would
ask the Minister to supply all the
information that he can possibly sup-
ply so that it will facilitate the Mem-
bers to have a useful discussion in
this House.

Now, the hon. Members want fur-
ther time to study the literature in
the library. I cannot give a ruling
whether the information that is avail-
able in the library is sufficient or not
without going through that.

Dr. Lanka Sundaram: We must get
the 100 page document; only eight
pages are given to us.

Mr. Deputy-Speaker: There is a

- formal motion that the discussion be

adjourned.

Dr. Lanka Sundaram: I moved that
the discussion be adjourned till such
time as the hon. Minister was in a
pasition to supply us' all the reports.

Mr. Deputy-Speaker: It cannot be
put in that form. Then, it may have
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to be determined whether the infor-
mation has been sufficient or not.

The present motion would be that
the discussion on the motion made by
the Minister be adjourned. I shall
put it to the vote of the House.

The question 1s:

“That discussion on the metion
‘that the Bill further to amend
the State Financial Corporation
Act, 1951, be taken into considera-
tion’ be adjourned.”

The motion was adopted.

INDIAN RAILWAYS (AMEND-
MENT) BILL

Mr. Deputy-Speaker: We will now
take wup the Indian Railways
(Amendment) Bill.

shri Ramath (Hoshangabad): Sir,
I rise on a point of order with regard
to this matter. Yesterday in the
Order Paper this Bill, the Indian
Railways (Amendment) Bill, was
shown fairly low down in the list and
on normal, ordinary computation I
thought that it would be reached
only tomorrow. I would submit, Sir.
—1I do not know whether other hon.
Members are in the same position as
myself—that I had intended to give
notice of amendments to this Bill to-
day so as to be in time for the con-
sideration of the Bill tomorrow. So.
if the Bill is taken up today, 1 do
not know how much time is allotted
for it and whether there would be
time for sending in the amendments.
May I know how much time has
been allotted?

Mr. Deputy-Speaker: Three h-urs.

Shri Kamath: That means the
amendments will be in time to-
morrow also. Then it is all right.

The Depuiy Minister of Railways
and Transport (Shri Alagesan): I
beg to move:

“That the Bill further to amend
the Indian Railways Act, 1880, as
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passed by Rajya Sabha, be taken
into consideration.”

Sir, 1 think I owe a word of
apology to the House for bringing
this measure so late before it. The
Bill was adopted by the Rajya Sabha
three years back, and it was not pos-
sible to bring it before this House
all these months and years. It is
doubtful whether I would have got
an opportunity even now but for the
despatch with which this House has
been transacting legislative business
in the current session. At the same
time, I should hasten to add that
what the bill seeks to achieve
already been enforced and, is under
operation on all the Railways. The
Bill when passed would simply
invest what already obtains with re-
gard to hours of work, periods of
rest, ete, with the status of a statute.

The Bill, as has been stated, deals
with questions relating to the hours
of work, rest, overtime etc. of rail-
way staff. The two conventions of
' Washington and Geneva relating to
hours of work and rest were imple-
mented in 1930 by amending the
Indian Railways act. Under this
amending Act, railway servants were
divided into three categories—con-
tinuous workers, intermittent workers
and excluded workers. The hours of
work for continuous workers were 60-
in a week and of intermittent work-
ers were 84, Continuous workers were:
also entitled to one day’s rest in a
week. The running staff were ex-
clided from the scope of thees rules.
These provisions had been in force
for only a few years when the staff
began putting forward demands for
further reducing the hours of work.
Ever since 1940, the workers had been
putting forward these demands and
as no agreement could be reached
between the Railways and the repre-
sentatives of the workers, it was
mutually agreed in 1946 to refer the
questions to adjudication. The Adjudi-
cator gave his award in 1947 - His
recommendations were accepted by
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Government in 1948 and were imple-
mented within the time limit of 2%
years prescribed by the Adjudicator
on all the ex-Indian Government
Railways who were the parties to the
dispute. This was effected by altering
the Hours of Employment Regulation
which had been framed under the
amending Act of 1930. Even in the
case of the ex-States Railways taken
over by Government in 1949 and 1950,
it was decided to apply the recom-
mendations of the Adjudicator and
in fact, these have already been im-
plemented on these Railways. While
effect had in practice been given to
the changes recommended by the
Adjudicator, it was felt by Govern-

ment that it would be more appropri--

ate and in accord with international
usage to provide for these alterations
in the Act itself so as to afford statu-
tory safepuard to railwaymen. Hence,
we have come forward with this Bill
before the House.

I shall now refer in brief 1o the
important provisions in the Bill. I
have already referred to the classifica-
tion of railway employees as continu-
ous, intermittent and excluded work-
ers under the earlier rules. The first
important change which the. Adjudi-
cator’s Award made was in respect of
classification of the staff. The Adjudi-
cator introduced a new classification
called ‘intensive’ which was intended
to cover staff whose work was of a
strenuous nature involving continuous
concentration or hard manual labour
with little or no period of relaxation.

The next change which the Adjudi-
cator's Award made was in the defi-
nition of ‘essentially intermittent’.
According to the earlier rules, staff
were classified as essentially intermit-
tent if during a period of 12 hours,
there were period of comparative
inaction aggregating not less than two
hours including two periods of not
less than half an hour each; or, if the
latter did not obtain a total period of
inaction of less than 4} hours. Accord-
ing to the Award, this period of in-
action should aggregate 6 hours or
more (including at least one period
of not less than one hour or two
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periods of not less than half an hour
each).

The third change was in the inclu-
sion within the scope of the Award
of the running staff to whom the
Employment Regulations have not
hitherto been applied.

Lastly, the Adjudicator’'s Award
defined specifically the class of staff
who should be excluded from the
operation of these regulations.

After classifying the staff, the
Award proceeds to determine the .
maximum hours of work on which
each class of staff may be employed.
In respect of intensive workers, the
Award lays down that they shall not
be employed for more than 45 hours
a week on the average in a month. In
respect of continuous workers, the
limit has now been fixed at 54 instead
of 60 as it used to be previously. In .
respect of essentially intermittent, the
limit has now been fixed at 75 hours
as against 84 previously. Section
71(C) proposed in the Bill seeks to.
implement in full this award of the
Adjudicator. The Award also pro-
vides that where for any reason the
staff are employed for hours in excess
of those preseribed, overtime pay
shall be paid at the rate of 1% times.
the remuneration for excess hours as.
against 1} times previously allowed..
The proviso in proposed section 71(C)
is in conformity with this portion of
the Award.

In respect of periodical rest also,
the Adjudicator’s Award goes further:
than the earlier provisions. As I
have stated above, under the 1930 Act,
only continuous workers were entitled”
to a weekly day of rest. The Adjudi-
cator's Award now provides for perio-
dic rests as follows: for intensive and
continuous workers at least 30 con-
secutive hours in a week; for essenti-
ally intermittent workers at least 24
consecutive hours in a week, includ-
ing one night; and for excluded Class
IV staff, at least one period of 48
consecutive hours in & month or one-
period of 24 consecutive hours in each
fortnight. In the case of running
staff the periodic rest may be four



.43C7 Indian Railways

[shri Alagesan) ’

periods of not less than 30 consecu-
tive hours each or five periods of not
less than 22 consecutive hours each
including one full night in a month.
These provisions have been included
in the proposed section 71-D of the
Bill. Proposed sections 71-C(4) and
71-D(4) provide for temporary
exemption from the restrictions of the
hours of work and grant of periodic
rest in cases of emergencies like
accidents etc. It is necessary for the
Administration to have these powers
in order to ensure that the continuous
work of the Railways is not interrupt-
ed. Safeguards for the payment of
adequate overtime or the grant of
compensatory rest have also been
included in the Bill. Proposed section
71-E confers on the Government
powers to make rules on specific
matters. Provision has also been made
in proposed section 71-G for the pro-
mulgation of rules regarding the
inspection of Railways in respect of
the way in which they have imple-
mented the provisions of this Act. It
is proposed that the inspecting machi-
nery under the Labour Ministry shall
be entrusted with this work and that
that Ministry shall also ultimately be
the appellate authority for the deter-
mination of the classification of rail-
way services. The rules made in this
regard will make the position clear.
As 1 told the House before, these
recommendations have been imple-
mented and they are now only being
placed on the statute-book.

There are a few minor matters
about which specific provision has
‘not been made in the Bill, for example
definition of supervisory staff. We
propose to include such points in the
rules which would be more appro-
‘priate than to include them in the Act
itself because any later amendment
or adjustment could be made without
having to go through the process for
amending the law.

There are certain recommendations
made by the adjudicator which are of
a minor nature and which again have
been enforced by the railways. The
class of staff to be excluded from the
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operation of these regulations has
been defined in the proposed sec-
tion 7T1A (c). Item (iv) thereaf
mentions:

“such categories of class IV
staff as may be specified by the
Central Government by rules
made under section 71E;”

I can make it clear that it is not
the intention to exclude large num-
bers of class IV staff under this head.

The provisions of the present Bill
mark a great advance in legislation in
protecting the hours of work and the
periods of rest of railwaymen. I
commend the Bill to the approval of
the House.

Mr. Deputy-Speaker: Motion mov-
ed:’

“That the Bill further to amend
the Indian Railways Act, 1890, as ~

passed by Rajya Sabha be taken
into consideration".

Shri Kamath: I find that you were
pleased to announce a little while ago
that three hours have been allotted
for disqussion and passing of this
Bill. I find that the Business Advisory
Committee is going to meet only this
evening to consider this matter. So no
time has been finally fixed for this
Bill. I would therefore suggest thft
the period of three hours should not
be taken as final.

Mr. Deputy-Speaker: The Business
Advisory Committee had advised that
three hours be allotted for this Bill.
That advice has not been brought to
the House for its approval.

Shri Kamath: It hag not come for
the approval of the House.

Mr. Deputy-Speaker: That is what
I am saying. It has not been so far
approved by the House. Otherwise,
the Committee’s recommendation is
there. We will see to it, as the debate
proceeds. '

Shri T. B. Vittal] Rao (Khammam):
This amending Bill provides for the
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regulation of conditions of work of
the railway employees who have not
been covered by the Factories Act. As
the Minister himself has said, the
provisions incorporated in this amend-
ing Bill are already being given effect
to, and that only the formal legisla-
tion is being brought forward.

When we consider this Bill, we
thould bear in mind that a large
percentage, as much as 40 or 45 per
cent. of. the railway workers do not
have any statutory provisiong gov-
trning thelr eonditions of work.
Among this large numbar, such im-
portant staff as running staff js also
included. The running staff are the
key to any transport system. This
class of men carries out the duties
which are a little more arduous than
those discharged by the workers in
the factories. So, while we consider
this Bill, we have to bear in mind this
important aspect. Again, there are
other categories of staff also such as
_Station Masters, Assistant Station
Masters, etc, who have not been
included in these provisions.

The hours of work which were fixed
by statute some years ago have been
revised because it was contended on
behalf of the railwaymen that the
work-load has not been properly
assessed and that therefore there is
need for assessment of the work-load
of the various categories of the work-
ers on a proper basis.

In the year 1946, the strike notice
that was issued contained 13 points.
One of these referred to the condi-
tions of work and the implementation
of the hours of employment in the
railways. Then, the strike notice was
withdrawn, because the question of
wages was referred to the Central
Pay Commission, and a High Power

Commission was appointed to go into -

the case of the workers who were
likely to be declared surplus on the
cessation of the war. Then the hours
of work and conditions regulating the
work were prescribed.

Now, when we take into considera-
tion theé changes that are incorporated
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in the Bill, we should also take into
consideration all the workers employ-
ed in other industries and see how far
they have progressed during these
years. 1 may point out that in the
factories, before 1948, the workers had
to work for nine hours. That had
been reduced after 1946, and the Fac-
tories Act of 1948 contained the pro-
vision saying that the hours of work
would be reduced to eight. Then, the
overtime rate was increased from one
and a half times to two times. The
54-hour week was also reduced to a_
48<hour week. These changes had
been brought about in the industry
without any cut in the wages of the
workers. That was a very welcome
thing.

Under this Ril], one important thing
is that for overtime wages for the
staff who carry out an onerous and
arduous duty which is sometimes
risky, the rate has been fixed at 1§
times. I know the Minister will tell
me that it was 1} times in the former
days. He would say that that was the
normal rate and that it has now been
increased to 1} times. These workers
have to be on duty continuously. But
in the factories, if a worker has to
work for eight hours, he should have
a break after four hours of continuous
duty. So, when you do not provide for
any break for these workers on the
railways, I cannot understand why
they should not be paid twice the
overtime wages. Various industrial
tribunals have ruled that the overtime
rate for any work performed after
the normal duties should be paid for
at double the rates. So, I have aiso
tabled an amendment to this effect.

The adjudicator has categorised
various types of workers and they
have been approved by the Minister
himself. But I do not understand why
the railways themselves should cate-
gorise the workers, when it has been
definitely laid down in the adjudica-
tor's award that such and such types
of workers should be treated as con-
tinuous, intermittent and intensive. I
fail to understand why the adminis-
tration wants to have the powers two
classify or categorise these workers.
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For intensive workers, it is said
that they do not work for more than
45 hours. I have to bring to the
notice of the House the case of a
section of the category of intensive
workers, namely, the section control-
lers: The section controllers, in some
places, because of the nature of their
duties, are to do only 36 hours of
work a week. In some other places,
they have got to do 48 hours’ work.
They have got an eight-hour shift. So,
I want that these section controllers
should be assigned a period of work
which is not more than 36 hours a
week. There should not be any dis-
Luiudaation between one type of
worker in wi. disgrict and the =€
type of worker in another wistrict. But
for such categories of workers there
is no protection. He may say that they
do not come under the reference of
the adjudicator’s award. There should
not be any category of workers who
should be left out from the statutory
provisions we are going to make.
Otherwise, this again will lead to dis-
putes and industrial peace will be
disturbed.

In the Factories Act, the Mines Act
ete., it is usually laid down that when
an employee is unable to avail him-
self of the off due to exigencies of
service, he shall be given a compen-
satory off. Here also it is mentioned,
but no specified time is fixed within
which that compensatory off should
be given. In the Factories Act and the
Mines Act, it is clearly laid down that
compensatory off for the off forgone
skould be given within a specified
tine, one month or two months. This
also may be mentioned.

There are some workers who are
working more than 75 hours a week.
A work-load which has been assess-
ed several years ago does not hold
good now; it should be revised. I do
not consider that there should be any
worker, to whatever category he may
belong, should be given such a long
spell of 75 hours of work. This is too
much. So, I have said that it should
be reduced to 54 hours.
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1 do not know who suggested that
while computing the overtime wages,
the whole month should be taken into
consideration. It does not exist any-
where. In the Factories Act, itison a
daily basis. The Factories Act fixes 8
hours a day and not more than §
hours on any day. Here there is no
limitation or prohibition that beyond
a specified period of time, he shall
not be allowed to work. To compute
it on a monthly basis is totally wrong.
So, it should be computed at least on

the basis of a weekly average, hecauos
there is no time luitation for a shift.

The Minister said that the adjuca-
wr's award could be effective only to
the parties to the dispute in 1946. In
1946 some of the railways were State-
owned and some others company-
owned. But, wherever the workers
were, they got a guarantee from their
respective employers that the adjudi-
cator’s award would be made applic-
able to all the railways. That was the
undertaking given. Even for imple-
menting some of the provisions of
this Aect, it had taken a pretty long
time. It was not till 1953 or 1954 that
these provisions were enforced on the
railways. It was only in 1954 that
some of the running'staﬁ really came
to enjoy the provisions of this Act.

ing the weekly rest also, the
principle laid down is the same as in
computing overtime wages. The
worker is to be given compensatory
off only on a monthly basis. Of course
for that month he gets what he would
have got really at the rate of one day
in the week; but, the way in which
it has been put makes us suspect that
there is no adequate staff, who
should have been generally there. The
staff for relief is completely inade-
quate.

In conclusion, I want to say that
it should be binding on the railway
adrginistration to see that relief
arrangements are so made that the
worker should be relieved after a
certain spell of time. Today what
happens is this. Take, for instance, a
few lines on which I travel very often
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To give precedence to the Grand Trunk
Express and the Janata Express,
the goods trains are allowed to stand.
They are stopped for several hours
during the whole journey; sometimes
it takes 5 hours more and this parti-
cular employee, who is a driver, a
fireman or a second fireman, has to be
continuously on duty for 13 or 14
hours. The work of the engine crew
is such that it is also injurious to
their health. If sufficient relief
arrangements are made in between
stations where running sheds exist
already, these difficulties could be got
over. I would appeal to the Minister
to accept at least some of my amend-
ments.

The administration is taking some
powers for making rules. I would like
the Minister to place the draft of the
rules before the National Federation
of Indian Railwaymen and obtain
their comments. After that, the revis-
ed draft should be placed before the
Indian Labour Conference; their com-
ments and criticism should be invited
and then only the rules should be
made effective. Today the Indian
Labour Conference is the highest
advisory body in our country. There
is no other body where you can dis-
cuss these things. In the International
Labour Organisation, there is an
“Industrial Committee on Inland
Transport” where we discuss the
problems affecting the workers engag-
ed in the transport system. Though
we are a member of the Internationai
Labour Organisation, whose conven-
tion we are going to ratify after this
Bill is passed and President’s assent
is obtained, there is no such beody ir
India. The Ministry of Labour has
been rather incompetent and ineffi-
cient. They have not given any
thought to this though they partici-
pate annually in the meeting of the
International Labour Organisation. A
large delegation is sent there to serve
on various industrial committees. But
the same thing is not done here,

Here there is no forum where the
workers can go and ventilate their
grievances; There is no forum of the
nature of an industrial committee
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where we can discuss and thrash out
things. We had recently an industrial
committee on coal mines which sat
here for three days. We have gone
through some 200 regulations on con-
ditions of work and we have been able
to come to an agreed decision on
many aspects relating to the condi-
tions of work.

Therefore, I earnestly suggest to the
hon. Minister—of course, I am not
very confideni that he will accept my
suggestion—that the railway adminis-
tration will stand to gain by their
placing these draft rules before the
Indian Labour Conference, which is
going to be held in India. There we
can discuss these things. That is the
highest body regarding matters con-
cerning employer-employee relations
and after discussion there we can
finalise things.

Shri Frank Anthony (Nominated—
Anglo-Indians): I feel the House has
been taken somewhat by surprise with
regard to this Amendment Bill and I
hope that those of us who have given
notice of amendments will be allowed
to move them because we were under
the impression that this Bill would be
taken up on Monday.

This Bill is of a very vital character
and I hope that after hearing the
views of some of wus the railway
administration will be disposed to
accept those views. In the Statement
of Objects and Reasons the railway
administration have underlined the
fact that it is seeking to give statu-
tory effect to the recommendations of
the adjudicator’s award and 1 am
accepting that statement at its face
value. I believe it is the intention of
the railway administration to imple-
ment bona fide the intentions and the
spirit of the recommendations made
by the adjudicator. I feel that, per-
haps unwittingly, in drafting several

" of these provisions, the railway

administration is not only not imple-
menting the spirit but even the letter
of the adjudicator’s award. If Ihave
the opportunity to move my amend-
ments, I shall elaborate my arguments
then. But I want to draw pointed
attention.
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Shri Alagesan: The amendments

were not circulated.

Mr. Deputy-Speaker: The House
has been taken by surprise in regard
to this Bill. The hon. Member will
be sending his amendments.

Shri Frank Anthony: One of the
vital matters in this measure in res-
pect of which I am completely
at varlance with the raflway admnis-
tration is to the clause which refers to
over-time for ‘continuous’ and ‘inten-
sive’ workers for the period of their
employment. I don't think any mem-
ber of this House, who is aware of
labour legislation, who is aware even
superficlally of the adjudicator’s award
will not accept the position that it
was the week which was accepted by
the adjudicator as the standard of
buman endurance and that it was the
week which was accepted as the
standard for work and operation. Then
if it was the normal standard which
the adjudicator accepted, I  submit
that it must be the normal standard in
assessing not only the work, in
gssessing not only the human endur-
ance but it must be the normal stand-
ard for assessing the emoluments.
‘I'hat is my greatest grievance and I
feel that in this measure by introduc-
ing the seemingly innocuous words
“on the average in any month” the
whole purpose and intention of the
adjudicator's award will be completely
stultiffied: more than that, it will be
perverted.

As my hon. friend who has preceded
me has remarked, what is the prinei-
ple which jnforms a measure like the
Factories Act? There we have the
weekly norm prescribed, 48 hours per
week. But, as far ag I am aware,
there iz also a certain provision which
says that it is eight hours or nine
hours a day. So my point {is this.
How is over-time calculated? I would
be right in insisting that the rallways,
if they want to be progressive, as
they say they want to be, they
should come forward with progressive
legislation and they should also accept
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ag the normal standard for the calcul-
ation of over-time work on the daily
basis. If you say that a man is a
continuoug worker and he should not
work for more than eight hours per
day, does it not seem only reasonable
fhat if he works for more than eight
hours then he should get the benefit
for that over work? That is the
prineiple which ‘informs the Factories
Act where although they have pres-
cribed 48 hour week yet if a man
works beyorrd eight or nine hours, he
gets the benefit for every minute of
work for that particular day. What
doeg the railway administration do?
The adjud]cator's award, quite rightly,
have prescribed certain norms, week-
ly norms—six hours per day for the
intensive worker, eight hours per
day for the continuous worker and
tweive hours per day for the inter-
mittent worker, They have also pres-
cribed the weekly norm—42 hours, 54
Yhours and so on and so forth.

Now, once we accept that position,
what is the conclusion we must
Inevitably arrive at? It is that at
least the adjudicator envisaged that
when a man is over-worked, his
over-time must be calculated on a
weekly basis. But that is not being
done. I do not know why it iz not
being done. I am not going to use
harsh words at this stage. 1 say per-
haps the railways have not understood
the clear intention of the adjudicator’s
award. I am giving them the benefit
of doubt. But if they insist on pro-
ceeding with this phrase *“on the
average in any month”, then I will
be the first to condemn them for
deliberate mala fide because what is
ha ing at the m t? You take
your continuous workers; take your
running staff. They are now classl-
fled as continuous workers. If for
certaln reasons. instead of 8 hours a
day they are asked to work 10 hours
a day,—I am not insisting as my hon.
friend has insisted that you should
give over-time on daily basis though
I say, technically, legally and mor-
ally it will be a completely reasonable
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and acceptable request—I am saying:
at least implement, as you purport to
implement, ag you say you want to
implement, the intentions of the
adjudicator’s award. You are not even
giving them over-time on a weekly
basis. That is what I do not under-
stand.

Bo far as intermittent workers are
concerned, you have only prescribed
that they will not be employed for
more than 75 hours a week. All right
I am prepared to accept that. The diffi-
ecultles of the railways may be such
that we cannot at present pay our staff
on a daily basis. I am prepared to
concede that.

An Hon. Member: Why do you con-
cede that?

Shri Frank Anthony: Even in the
Bill they have stated that so far as
mitermittent workers are concerned.
But so far as the continuous workers
are concerned, so far as the intensive
workers are concerned, people who
are doing more exacting type of work,
you have introduced the phrases
“employed for more than fifty-four
hours a week” apd ‘“employed for
more than forty-five hours a week”
respectively. If you had stopped
there, it would have been all right. But
then you say “on the average in any
month”. What do you mean by “on
the average in any month™. I will tell
you what they are doing by it. I do
not want to use harsh words. When I
talk to the railwaymen, what do they
say? They are honest people with not
a very full vocabulary. They say in a
blunt way, that the railways are
twisting us out of our money, they
are cheating us out of our money.
‘When you take the legal definition of
cheating as causing wrongful gain to
one and wrongful loss to another, you
are causing wrongful loss to the
worker and wrongful gain the railway
Adminigtration. Whether that consti-
tutes cheating, I leave it to the con-
science of the Railway Administration.
What are you doing? This is supposed
to be a progressive piece of legislation.
Take your running staff, men who
earn blood money. They do not work
for 54 hours a week. Some of them
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work 20 hours a day, 18 hours a day,
28 hours a day.

3 PM.
An Hon. Member: A day?

Bhri Frank Anthony: Not a day;
some of them work 26 hours continu-
ously. Some of them have done it
They do not mind. They say, all right.
You work them so excessively. But
then you deprive them of their over-
time. This is what I cannot under-
stand; I cannot understand the atti-
tude of the Railway Administration.
As I say, I am pot insisting that you
should pay them overtime on a daily
basis. But, can you say that it will
not be a dishonest evasion of the
adjudicator's award if you do not pay
overtime on a weekly basis? That is
what the Railway Administration is
doing. They are working these men
for 70 hours or 80 hours a week: not
54 hours. They work in a fortnight for
130 hours or 140 hours. What do they
do? In the next fortnight, they are put
oft. They say, on the average in any
month. They work out for a month.
It does not come to more than 54
hours a week.' You have overworked
them; you have killed them with work
for a fortnight. You give them exces-
sive work. Then you say, on the
average in any month. What does it
mean? Your norm of a day, your
norm of a week means precisely
nothing. You are enforcing, in order
to deprive these men, the norm of a
month. Seventy hours a week, 140
hours a fortnight means nothing. They
do not get one anna of overtime I
just do not understand this. I hope
that the Railway Minister will not
justify that. If he justifies that, then
I say, he will deserve and he will
incite trouble, more than trouble. from
the railwaymen.

Mr. Depaty-Speaker: Not inside the
House.

Shri Frank Anthony: I do not know
probably one may do it. But, it will
certainly be an indirect incitement.

I request my friend, and all that I
am asking to do is, to cut out the
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words ‘on the average in any month:
If a man has worked overtime, on the
basis of a week give them the benefit
of overtime. This is a reasonable
request; it is a request for elementary
justice.

There are several matters in res-
pect of which I hope the Admiristra-
tion will accept the amendments
which I have given. For instance,
take intensive workers. The intensive
workers are not supposed to work
more than six hours at a stretch.
They are irx an anomalous position of
not getting a day off in 365 days.
Does my friend know that? How are
the rosters for these intensive workers
worked? They get 18 hours. They do
not get in the whole year one com-
plete day. For instance, they will
work from the midnight last night to
6 o'clock this morning. They will get
18 hours from 6 o'clock till whatever
it is to make 18 hours and they
go on. They never get one calendar
day in the whole year, off. That is
your intensive staff. This may not
appear to the Railway Administration
to be an important matter. But, I
have always said that the Railways
depend primarily and, in fact, entirely
on the human element. If you do not
meet your men part of their way, if
you do rnot understand their difficul-
ties and their need for rest their
claims for overtime, how do you
expect them to give redsonable loyal
service?

Another amendment, my friend
referred to it, relates to section 71D(4)
which says, when they are required
to do a certain amount of overwork,
the Railway Administration, according
to this, as far as possible may give
them compensatory off. That is not
good enough. It should be an absolute
obligation on their part to give them
compensatory off. I want to delete the
words ‘as far as possible’, I want the
term, in any week within the calendar
month. ‘That is, if you overwork your
men, you must be uader an obliga-
tion to give them compensatory off in
that calendar month.
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1 have been particularly perturbed
by this blagket rule-making powers
that we are going to invest the Cen-
tral Government with. This I will
oppose completely with all the
emphasis at my command. What is
the point in presenting a facade of a
progressive  legislation when you
interpolate provisions giving blanket
arbitrary powers which would com-
pletely nullify every other provision
in this measure? Under two provisions
the Railway Administration, for no
reason, may completely extract a
certain type of work. He may be an
intensive worker. You may arbitr-
arily, as the Railways do, without any
logic, classify him as an intermittent
worker. Why should it be so? We
know who is an intermittent worker,
who is a continuous worker. Why
should you have blanket rule-making
powers arbitrarily to extract people
from one category and place them in
another. I say, you can just scrap the
Bill and just have an one clause Bill
that the Railways shall be a law unto
themselves and may do whatever they
like, whenever they like ard however
they please. But you will not be able
to delude any who know anything
about railway matters, if you put a
clause of this description in.

There is one matter which is also
of very particular concern. Take sec-
tion 71F, where the Railways make
it any obligation on a man not to leave
his duty unless he has been relieved.
This is a most reactionary clause. This
would do great credit to pre-Indepen-
dence days when the Railways were
the nursery of reactionary bureau-
cracy. This measure is one of the
most reactionary that could ever have
been formulated anywhere by a most
reactionary regime. What is signific-
ant in this? What is the adjudicator's
award? Take the running staff. After
12 hours a man shall be relieved if
he has given 2 hours’ notice before
the 12 hours. You shall relieve him.
What do you say? Why? I have had
ul;s with the Railway Administra-
tion. You have suspended men; you
have removed men and dismissed men
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merely because the man has said that:
I am entitled to relief after 12 hours;
you are indifferent and incompetent;
you do not just provide me with
relief; I am signing off; I have done
16 hours, 1B hours, 24 hours. What
have the Railways done? They fly in the
teeth of all the recommmendations; they
fly in the teeth of every progressive
principle which has the sanction and
blessing of all progressive administra-
tions. Now you are putting in this com-
pletely reactionary measure. Sp far at
least, when a driver who was not
relieved after 16 hours or 20 hours
on the foot plate, had stabled the
engine, I was able to go to the Minis-
ter and tell him, the principle is clear
you shall give him relief, he has
worked for 16 hours or 20 hours. The
Minister, though one of his underlinks
had issued the rpotice of removal, was
because of the adjudicator's award.
obliged to reinstate the man. But
what are you doing now? You are
giving statutory sanction to keep a
man 48 hours on the foot-plate. You
will say: “No, we have not got relief.,”
Qur railways are so incompetent
today. So, he will have to stay for 48
hours ooy the foot-plate, and if he
stables his engine, you will dismiss
him and you will say: “Here is the
statutory provision for it.” I just do
not understand this. Either my friend
has not applied his mind to it or he
has not seen the clear implications of
this provision 71F. That is why I wish
to put in a clause. I am meeting the
railways more than half way. I say, all
right, if because of congestion, if
because of incompetence you cannot
give a man relief after the statutory
limit, I am prepared to allow you
grace. I am prepared to allow you to
keep an intensive worker for eight
hours on duty instead of six workers.
About the continuous worker, I say
instead of eight hours I am prepared
to allow you to keep him for twelve
hours on duty, four hours more. About
the running staff, you are pot sup-
posed to keep them continuously on
duty for more than ten hours. I say
1 am prepared to give you a grace of
four hours, I am prepared to allow
you to keep them wn duty for 14
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hours. About the intermittent staff,
you are not supposed to keep them
o duty for more than twelve hours.
I am prepared to allow you to keep
them on duty for 18 hours. After
that, if the Minister is incompetent, if
the Deputy Minister is incompetent,
if the administration has collapsed, I
say it is your business. The railways
today are in many respects over-
staffed. It is only because nobody
cares and when you have a provision
like this, they will care less. Your
controllers do not bother, your station
masters do not bother. These railway
people give notice two or three hours
before. Nobody bothers to get a relief
crew, and now they will bother stiil
less, with the result that the men who
have been workirg for 20 to 22 hours
may have to work for 30 to 40 hours.
And they will say: “After 30 hours
you have left your engine, you have
stabled it, here is your order of dis-
missal.”

I am sincerely hoping the Deputy
Minister has not come with a closed
mind. I am particularly anxious that
in this matter of overtime and in this
matter of over-work he should see my
point of view. I hope he will modify
the phraseology and accept the
amendments which I propose to move.

Shri Alagesan: I have heard with
great attention the two hon. Members
who participated in the debate. There
is no gainsaying the fact that they
are people who constantly apply their
minds to the problems of railway
labour and—at least about one of the
hon. Members I may say with con-
fidence—try to make constructive
su_ggestions.

Shri Anthony, of course, is rather
strong in what he says. He uses
strong language, but I can very well
understand the ooncern that he has
for railwaymen, but in this respect I
should think that he has rather over-
shot his mark and said things which
are not facts.

‘Shri Vittal Rao expressed the fear
that most of the workers are not
enabled to enjoy the statutory safe-
guards that are being provided fnar
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railway labour. 1 showa ke
inform him that that is not the case.
1 have got here the percentages of
workers that have been put under
various categories and the excluded
category which is not brought under
the operation of this Act or the pro-
visions of Hours of Employment
Regulations comes to only 42 per
cent. He feared that the percentage
may be anything between 40 and 50.
He need not have any such fear. The
excluded category which includes
people like—they have been enumera-
ted by the adjudicator also—saloon
attendants, caretakers of rest houses,
reservoirs etc., gate-keepers of “C"
class level-crossings etc., goes to make
up only 4:2 per cent of the total
railway labour force. So, the exclud-
ed category being such a small per-
centage, all the others derive the
benefit of the statutory provisions
that we are going to approve here.

Both the hon. Members made the
point that over-time should not be
calculated over a month, that it should
not be averaged over a month but it
chould be averaged over a week, it
not over a day as Shri Anthony put
it. Shri Anthony also accused the
railway administration of going behind
not only the spirit of the adjudicator’s
award but also the letter of the
adjudicator’s award. I do not know
wherefrom he got this notion that we
are trying to do something which
goes counter to what the adjudicator
has said in averaging it over a month
instead of a week. I have only to
mest Shri Anthony's very effective
eloquence with the calmly considered
statements of the adjudicator himself
in this regard. He will please turn
to page 98, paragraph 322 of the
adjudicator’s award. I am quoting
from the report:

“The All-India Railwaymen's
Federation demands deletion of
the averaging clause. This clause
was considered necessary to pro-
vide a reasonable measure of
elasticity so necessary in railway
working. Without it overtime
payments would be the normal
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railway labour. I should like to

during the first week of the month
when they have to prepare month-
ly returns. On European railways
the period over which the eight-
hour day is allowed to be averaged
in pursuance of article 5 of the
Washington Convention normally
extends from a week to a month.
Apart from the practice in India
1 am aware of only two dountries
where the maximum limit of hours
per week iz averaged over a
longer period In Norway the
48-hour week is calculated over
four to six weeks and in Belgium
over three months. In India the
period of one month was fixed for
this purpose for definite reasons,
for example to provide for the
extra work involved in the pre-
paration of monthly returns and
to admit of overtime payment
being made along with the month-
ly salary. In actual practice this
provision has not entailed any
serious hardship and I am there-
fore unable to support the Federa-
tion's demand in this respect.”

This is what the adjudicator has
said. It is so categorical that I do not
think that the accusation that we are
doing something in this respect behind
what the adjudicator has said can
stand.

Then, Shri Vittal Rao spoke about
compensatory off, about which Shri
Anthony also mentioned. This com-
pensatory off is being granted within
as short time as possible. If there is
anything which does not fall within
this, I should like to have such cases
brought to my notice so that I may
take whatever action is necessary in
those cases. I am told this compen-
satory off is granted within a week or
within a fortnight. It is not taken
beyond that. In fact, my friend
pleaded that it may be given at least
within a month, but I am told this
compensatory off is given well within
that period, namely a week or two
weeks at the most.

Shri Vittal Rao said that whatever
we have done or whatever we are
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trying to do does not represent a pro-
gressive view or progressive outlook
in the mattter. I have only to com-
pare what obtained before with what
obtains at present. Of course I said
it in my speech also. '

The category of intensive workers
was not there before. It has been
introduced now, and they have got
only to work for 45 hours, and the
period of rest is 30 consecutive hours
in a week. My hon. friend Shri
Frank Anthony even forgot the
number of hours a day contains. God
made it contain only 24 hours, but
he said, 26 hours. He also said that
they work......

Mr. Depnty-Speaker: God did not
make it.

An Hon. Member: He said that they
work continuously.

.

Shri Alagesan: 1 accept your cor-
rection. Anyhow, we are accustomed
only to 24 hours a day, but my hon.
friend even passed beyond that
Anyhow, 1 may tell the hon. Member
this much. He was saying that it was
not possible for the intensive workers
to obtain a whole day of rest within
a whole year, and even for one year
consecutively, they were not able to
obtain a day of rest. I do not know
wherefrom he got the information.

Bhri Frank Anthony: 1 shall give
it to you.

Shri Alagesan: If my hon. friend
confronts me with a statement of this
nature, that they do not get even one
full day off within a whole year, I
can only request him to produce
actual cases, so that I can examine
whether it is so. If that is so, it is
really a bad thing; it cannot be per-
mitted. Now, this Bill will become
an Act, and it will have all the bind-
ing force of an Act.

Fears have been expressead that
something will be done by means of
rule-making powers, to nullify the
effect of the Act. It is not uncommon

24 AUGUST 1036

(Amendment) Bill : 4326
to have a provision for rule-making
powers. In every piece of legislation
that this House has passed before, we
have had a provision for rule-making
powers. Likewise, here also, we have
a provision for rule-making powers.
That does not mean that we shall
make rules which will nullify the Act
There is absolutely no justification
for such a fear.

Then, my hon. friend talked about
the rest periods of intensive workers,
and said that they were made to work
much longer than they were needed
to. It may be that when relief is not
available they may be made to work
a little longer than the actual period
for which they are expected to work.
Barring that, there should be no diffi-
culty in seeing that they are given
the needed relief.

In case we do not have sufficient
number of staff to provide immediate °
relief for these categories, certainly,
it is for the Railway Administration
and the Railway Board to see that
sufficient staff are recruited, so that
rest givers can be available there to
provide relief. But that does not
mean that people are made to work
continuously.

So far as continuous workers are
concerned, the number of hours of
work, which was 60 hours before, has
been reduced now to 54 hours. In
the case of the essentially intermittent
workers, it was 84 hours a week pre-
viously, and now, it has been reduced
to 75 hours. Shri T. B. Vittal Rao
has, in his amendment, proposed that
these hours of work should further be
reduced. But I may tell him that
these 54 hours and 75 hours have been
fixed with a view to provide for a
certain amount of flexibility. It is
the intention to prepare the actual
rosters running up to only 51 or 52
hours a week in the case of the con-
tinuous workers, and 72 hours a week
and no more, in the case of essen-
tially ~ intermittent workers. The
extra hours have been put in just to
provide for a certain amount of flexi-
bility. In actual practice, however, it
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will not exceed 52 hours or 72 hours,
as the case may be.

Then, Shri T. B. Vittal Rao pleaded
‘that overtime allowance should be
payable at twice the rate and not at
one and a half times the rate. This
point was raised here even before,
and I had occasion then to meet this
point. In the case of a factory, the
overtime allowance to be paid is twice
the normal rate. The main reason for
that is that it is the intention to dis-
courage the practice of taking over-
time work from the workers. But on

the railways, it is just not possible

to avoid taking overtime work. It
becomes necessary in the very nature
of their duties. For instance, take
the case of the station staff. They
might be dealing with a particular
train, and before that train leaves the
station, and before seeing that the
train leaves the station, it is not
possible for the station staff to leave
the place of work on the ground that
their period of duty has come to an
end. So, in the very nature of their
work, it is not possible to aveid a
little extension of the hours of work.

3.24 P
[Mr. SpEAEER in the Chair]

But in the case of the factories, the
intention is to prohibit overtime work,
and to discourage taking more than
eight hours of work from a worker.
So, the two cases do not stand on a
par. As Shri T. B. Vittal Rac him-
self has pointed out, this has been
raised to one and a half times, as
compared to 1} times before. So,
there is not much force in demanding
that it should be twice as in the case
of the Factories Act. The hon.
Member knows that we have made an
exception in the case of the loco-shed
people two years ago, and there, in
fact, we have given them certain con-
cessions.

My hon. friend also mentioned that
in some places, the section controllers
worked only for 36 hours. I am not
quite sure whether they work only
for 36 hours and not for 45 hours, as
is required of them.

Members’ Bills and Resolutions

Bhri T. B. Vittal Rao: It is sp In
Bangalore and other places.

Shri Alagesan: I do not know. But
that should not be an argument.
Perhaps, it might be a very light
station, and I do not know why the
number of hours of work is only 36
Anyhow, that should not be an argu-
ment for saying that the number of
hours of work to be put in by inten-
sive workers should be reduced from
45 hours to 36 hours on the basis of
what obtains in one or two stations,
where professedly, the work seems to
be much less than the usual work.

As I said, all these things have been
given effect to, and are in operation,
not only on the Indian Government
railways, but also on the ex-State
railways, which have been integrated
with Government railways. We are
now only asking the House to put its
seal of approval on at thing which is
already in practice, and which has
produced, I ecan c¢laim, a certain
amount of satisfaction among the rail-
way workers.

Mr. Speaker: The question is:

“That the Bill further to amend
the Indian Railways Act, 1890, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

Mr. Speaker: This Bill will now
stand over. Now we shall take up
Private Members’ business.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Frrry-NnTH REPORT

Bardar Hukam Singh (Kapurthala-—
Bhatinda): 1 beg to move:

“That this House agrees with
the Fifty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 22nd August,
1956.”

This report deals with two Bills,
One is the Sadhus and Sanyasis
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(Registration and Licensing) Bill, by
Shri Radha Raman. This has been
placed in category ‘B’, and 2} hours
have been allotted for this. Shri
Radha Raman was also present, and
he agreed to this.

The second Bill is the Code of Civil
Procedure (Amendment) ' Bill, by
Shri M. L. Dwivedi. That Bill has
been placed in category ‘A’, and 3
hours have been allotted for it.

Mr, Speaker: The question is:

“That this House agrees with
the Fifty-ninth Report of the

Committee on Private Members'

Bills and Resolutions presented

to the House on the 22nd August,

1956."

The motion was adopted.

CENTRAL GOVERNMENT SER-

VANTS (OPTION FOR JOINING

CONTRIBUTORY HEALTH SER-
VICE SCHEME) BILL*

Shri Jhulan Sinha (Saran North):
1 beg to move for leave to introduce
a Bill to provide option for the Central
Government servants joining the Con-
tributory Health Service Scheme of
the Government of India.

Mr, Speaker: The question is:
“That leave be granted to intro-
duce a Bill to provide option for
the Central Government servants
joining the Contributory Health
Service Scheme of the Govern-
ment of India." '

The motion was adopted.

Shri Jhulan Simha: I introduce the
Bill.

WOMEN'S AND CHILDREN'S
INSTITUTIONS LICENSING
BILL—contd.

Mr. Speaker: The House. will now
take up further consideration of the
following motion moved by Shrimati
Kamlendu Mati Shah on the 10th
August 1956:

“That the Bill to regulate and

Bill

license institutions -caring for

women and children, be taken

into consideration.”

The time allotted for this Bill was
half an hour. The time taken already
s two minutes. So, there is a
balance of 28 minutes left.
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Shri Raghubir Sahai (Etah Distt.—
North-East cum Budaun Dist!.—
East): On a point of order. The sub-
ject matter of this Bill was discussed,
first, in March 1953 when Shri M. L
Dwivedi introduced a Bill of this
very nature. After a fulldress de
bate, that Bill was withdrawn when
the Law Minister gave an assurance
that the Government themselves
would introduce a Bill of this very
nature. Again in September 1954, a
similar Bill was introduced by Shri-
mati Maniben Patel. It was dis-
cussed here and withdrawn on the
assurance of the Law Minister again.
He told us that a Children’s Bill had
been introduced in the Rajya Sabha
and it would be brought forward in
the Lok Sabha itself.

Now, again, a similar Bill has been
introduced by Shrimati Kamlendn
Mati Shah.

Will it be fair for this House to
discuss the same subject over and
over again and will it not be fair on
the part of Government to proceed
with the Children’s Bill with such
modifications as are demanded by the
Members of this House? I want a
ruling on this point from you.
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*Published in the Gazette of India Extraordinary,

dated 24th August 1856. pp. 757—60.

Part II, Section 2,
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My, Speaker: I can only say that so
far as the rules are concerned, as
they stand at present, if the House
has addressed itself to any particular
measure and then come to a decision
in a particular session, nothing can
be done contrary to that decision
during the same session. But there
is no provision for a similar position
with regard to this matter, where
session after session something comes
up and then it is withdrawn. This is
the third or fourth time that the
House has taken up this subject. But
1 am afraid we are helpless.

So far as this matter is concerned,
if a decision has been taken on this
very matter, say, a Bill has been
passed, no other Bill could be pre-
sented whether in that session or in
some other session. If recently a
Bill was passed, there is no mean-
ing in bringing the same Bill in the
next session and saying, ‘Come along,
we want to address ourselves to it’
Of course, there can be an amend-
ment or repeal, but it is not the same
thing as the other procedure. In all
the other cases referred to, the Bill
was withdrawn. Therefore, the
House did not express its opinion one
way or the other. There is nothing
technically or legally preventing the
House from proceeding with this Bill.
I would like to hear the hon. Minister
in this matter.

Shri Radha Raman (Delhi City):
You just now said that the Bill was
passed. I do not think that the Bill,
which you are referring to, was
passed. It is pending. Once it was
withdrawn. The other Bill, Chil-
dren’s Bill, is pending and we want
that either that Bill should be taken

Institutions Licensing
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up or at least this Bill should be
allowed to be discussed. I say this
because this is a very important mea-
sure and we want that such a mea-
sure should be put on the Statute-
book as early as possible,

Mr. Speaker: I never said that any-
thing was passed.

Shri Jaipal Singh (Ranchi West-
Reserved-Sch.  Tribes): On the
previous occasions, it was either
merely the Children’s Bill or merely
a Bill relating to women. This is a
combination of both. So it really is
not the same thing that is being
brought again and again before the
House. It is something totally diffe-
rent.

Pandit Thakor Das Bhargava
(Gurgaon): May I know if an assu-
rance was given by Government that
they would bring forward a Bill of
this nature? I was present at the time
when Shrimati Maniben Patel moved~
for consideration of her Bill. At that
time, some kind of an assurance was
given......

st Frarcorat Age (far
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Pandit Thakur Das Bhargava:
That is a different thing. If an
assurance was given that Govern-
ment would bring forward a Bill, I

want to know why they have not
brought that Bill,

Sardar Hokam Singh: That Bill has
been brought, so far as I can recall.
That contains some provisions relat-
ing to this. That Bill has been pass-
ed by the Rajya Sabha and that is
to come before us. It does not relate
to all the subjects that are discussed
here. But some provisions have been
incorporated so far as the Children's
Bill is concerned.

Mr. Speaker: What does the hon.
Minister in charge say?

The Minister of Law and Minority
Affairs (Shri Biswas): It is a fact that
two Bills had been sponsored by Gov-
ernment. One is the Suppression of
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Immoral Traffic in Women and Girls
Bill, 1954. That was introduced here
sometime in December 1954.

Mr. Speaker: What has happened
to that?

Shri Biswas: It is still pending.
An Hon. Member: Lapsing.

Shri Biswas: The other is the
Children’s Bill, 1954. This was pass-
ed by the Rajva Sabha on the 28th
April 1954 and is still pending before
this House. That is the position.

Now, so far as the Suppression of

Immeoral Traffic in Women and Girls
Bill is concerned, that covers in part

the subject-matter of the present Bill. "

Shri Jaipal Singh: No, no.
Shri Radha Raman: Not entirely.

Mr., Speaker: Let the hon. Minister
develop his argument.

Shri Biswas: I say that so far as
women are concerned, that is cover-
ed. Now Shrimati Kamlendu Mati
Shah's Bill also deals with the case of
children. That is not completely
covereda. That is the position.

Mr. Speaker: Therefore, what is
the suggestion of the hon. Minister
as to what we should do now?

Shri Biswas: A point of order has
been raised and it is for you to
decide, as to whether you will allow
any discussion or not. But what I
‘propose to do is to appeal to the
‘Mover of this Bill to withdraw it on
the assurance that steps will now be
taken to carry forward the pending
‘Bills. This ought to have been done
‘before. I do not know what kept
them back and what were the cir-
cumstances, except that States’ opi-
nions were asked for, and though
many of the States’ opinions had been
received, there are some States from
which opinions have not yet come.

After all, it will be mainly for the
States to administer the law.
‘Whether this Bill is passed or
whether the Government-sponsored
Bills are passed, it will be for the
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States to administer the Law. There-
fore, much will depend upon them.
We have, as I said, got the opinions
of most of the States. Mostly they
support such legislation, and many of
them have also undertaken to enact
such legislation in their own Statea.
After all, uniformity is desirable and,
therefore, Central legislation would
be better than separate legislation in
separate States.

Now, so far as the Suppression of
Immoral Traffic in Women and Girls
Bill is concerned, the subject matter
is within the union list. But it was
not originally so, and the Centre
could not therefore legislate about it.
Because an international conwvention
was since signed in 1950 and ratified
it has now become possible for the
Central Government to undertake
legislation on the subject. The matter
stands there and there is no reason
why the Central Government should
not now be able to go forward with
that Bill and place it on the Statute-
book.

As far as the case of children is
concerned, as I said, Shrimati
Kamlendu Mati Shah's Bill goes
beyond the scope of the Children’s
Bill before the House which was in-
troduced by Government. It does not
cover the same ground precisely, but
still, as a matter of fact, when the
Children's Bill is taken up, it will
render this Bill practically useless
and unnecessary. That is the posi-
tion. It is now for the hon. Mover to
decide what she should do.

Mr. Speaker: When are those two
Bills likely to come before the
House?

Shri Biswas: It all depends. As a
matter of fact, so far as the Law
Ministry is concerned, they are ready
with the Bills. I have got copies of
these Bills in my hands and it will
be for the House to decide when they-
will find time to take them up. The
Ministry is entirely in the hands of
the House so far as the time when
they can be taken up is concerned
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Bhri Radha Raman: The agenda of
the House so far received is already
full and we are doubtful whether
these two Bills will be taken up by
this House during this Session. Since
the Bill which is being moved by
Rajamataji does not cover only what
is contained in the Children's Bill or
in the other Bill and as it has got a
wider scope than either of them, I
think you will allow the discussion to
£o on.

Mr. Speaker: 1 have no objection;
but we have allowed only half an
hour for this Bill. There are a num-
ber of clauses in this and now it is
only a motion for taking the Bill
into consideration. I do not think it
is possible to finish even the com-
sideration stage within this time,
that is the motion for consideration.

st ey wf og ;. wEe §
ara ag & fF ot 9fén faew (fawfraa
fagaw) § F @ g ¢EFRE TR
% 12 wrda | Safay S e (Fe)

o gaar 3 foar @ SR g We

fomr oo @ifs @ Tw @ IA @S

gfafem g & oYt 39 & "wran

St g

Jae gEw fag : wdar ag o

e 4fF &9 W0 @ I TGW & TH

& siYT g9 92 § suvar I W W

% & IFT § T 0, W FEE A

dra 9% § qafad FA F 4y qwm

5 gm a7 feiew feam (fawame-

5% 991) B g7 ¥ Iw@ w2

wiifs a8 srerid (T &) & 19 &

fgw & fad 9= w@ ar froag

ot fer Gfe & Tot o9 FW W

@ A& E o fad A w

auy faar ar

Mr. Speaker: For the clauses also?

Sardar Hukam Singh: Yes, for
everything because it was not con-
sidered probable that it will be pass-
ed because the Government may not
‘aecept.

* Mr. Speaker: Then, why not
adjourn this matter for consideration

some time next week? In the mean-
while Government may make up its
mind and then we may get this
through. The Private Members’ Bills
and Resolutions Committee will also
consider the time that will have to be
allotted to this in case this is to go
through in the House. In half an
hour it is impossible to get it through,
whatever might have been said in the
earlier stages in respect of the other
Bills; and we have to convince this
House once again on the necessity
for this Bill. Then we have to go
through it clause by clause. There-
fore, my suggestion is, let this stand
over to the next day.

What is the attitude of Govern-
ment? I was not able to glean it
from what the hon. Minister said.

Shri Biswas: We are in the hands
of the House. It almost looks as if,
having regard to the pressure of
other business, Government may have
to adopt Private Members' Bills as
their own to get a chance of getting
them passed. We are fast approach-
ing that stage.

St relt FwETAAT WE : GH a1 TAr
AETEfF W ET § Wr@e ged
& famr ag & A &7
Shrimati Jayashri (Bombay—Sub-

urban): The Minister had suggested
that certain changes should be made
in the Children’s Bill and the Sup-
pression of Immoral Traffic in Women
Bill and certain clauses should be
added so that it will serve the pur-
pose for which these two Bills are
introduced. I remember the Minister
had suggested that some such clause
as we have in the Bombay Children’s
Act which says that the State Gov-
ernment may cause any voluntary
Home to be visited and inspected
from time to time at all reasonable
hours by the Chief Inspector of
Certified Schools or any member of
the existing staff for the purpose of
securing the health and welfare of
the children and sanitation, some
such clause should be added. That
was decided on the last occasion. It
was also decided on the last occasion
that a similar clause should also be
added to the Bill for the Suppression
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of Immoral Traffic in Women and
Children which was introduced in
this House.

Th. Lakshman Singh Charak
(Jammu and Kashmir): Any other
modification necessary should also be
made besides this.

Mr. Speaker: If the House is inte-
rested in this Bill, as it appears to
be, and if time is to be allotted, I
think, the whole of one non-official
day, that is 2} hours, will have to be
allotted for this. If the House is
agreeable, 1 shall treat that day as a
non-official cum official day and
allow those two official Bills also to
be moved on the same day.

An Hon. Member: Which day?

Mr. Speaker: On the same day, say
next Friday, if all are agreed.

Then, there is one other course.
Immediately one hon. Member may
move a motion for reference of this
Bill to a Select Committee. Of
course, with the consent of the
House, 1 will waive notice. This Bill
may be referred to a Select Commit-
tee. Hon. Members, both official and
non-official, can sit together and
whatever has to be added may be
added. As an exceptional case, I wiL
allow that day to be used as an
official day also, if the Government is
not aple to find time to have their
Bills passed through. There are two
Bills on the same subject-matter, one
by the Government and the other by
the non-official section of the House.
This is a peculiar situation and,
therefore, I will allow the whole of
24 hours to be utilised for all these
Bills. In the meanwhile, when this
Bill is referred to the Select Com-
mittee, let Government come with
their Bills. Let us see what we can
do.

Shri Jaipal Singh: There is only
one point with regard to which I am
very sorry to say the hon. Minister
is misleading us, in saying that the
Government Bill covers all this. It
does, by no means cover all these
things. This Bill has a much wider
scope. I fully agree with you and we
would have no objection whatsoever
w0 have the whole ume on a non-
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official day to be taken up for these
Bills and the Government may bring
the two official Bills for consideration:
along with this. .

Shri. Biswas: May I make one sug-
gestion with your permission? I, on
my part, am quite willing to sit to-
gether with hon. Members who have
given notice of these Bills dealing
with this or any analogous subject.
and discuss the cial Bills along
with the Private Members’ Bills and
then to come to some agreement.
Possibly that will help expedite the
passing of this measure, which all of
us want to see on the statute-book as
early as possible.

Pandit Thakur Das Bhargava.
The suggestion that has fallen from
you 1s very welcome to us because
we know when the Law Minister 1s
there and this Bill is referred to the
Select Committee he will mould the.
Bill in such & way as is acceptable
to Government. So, let this go to
the Select Committee and let him be
a Member of the Select Committee
and let him mould the Bill accord-
ing to the wishes of the Government.

Mr. Speaker: This Bill may go to
the Select Committee today. So far
as the official Bills are concerned, a
motion can be made tomorrow that
they may also be sent to the same
Select Committee, All these 3 Bills
may be considered by the same
Select Committee together and ulti-
mately it can be decided which Bill
should be taken up here. Then we
shall get that Bill through.

Shri Biswas: You can fix a time by
which this should be completed.

Shri Dabhi (Kaira North): The
priority of the Bills has been decided
for two days. Now, if you allow ane
non-official day to these particular
Bills, 24 hours, then others cannot
come up. Whatever time you may
allow for these Bills the priority
should,not be disturbed.

Mr. Speaker: Priority is not of vital
importance; it is relative.

Shrimati Kamlendu Mati Shah: If
this Bill was not acceptable to Gov-
ernment, why was it allowed in this
House?
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Mr. Speaker: There is no meaning
in that. Any hon. Member may now
move a motion for reference to a
Select Committee without any fur-
ther speech. Let this go to the
Select Committee and tomorrow the
hon. Minister may move both the
official Bills to the same Select Com-
mittee. The same Select Committee
may look into the entire matter and
send them back to us. If there is
not sufficient time on official days
due to pressure of official work, we
may take it up on a non-official day.
I leave it to the hon. Minister. As
he says, he is agreeable to the prin-
ciple because Government themselves
have sponsored those Bills,

Pandit Thakur DPas Bhargava:
I would like to move it for reference
to Select Committee.

Shrimati Eamlendu Mati Shah:
1 agree with your suggestion, Sir.

Pandit Thakur Das Bhargava:
In three minutes I will give you the
mames of the Members of the Select
«Committee.

Shrimati Jayashri: There are three
Bills—the Children's Bill, Suppres-
sion of Immoral Traffic Bill and....

Mr. Speaker: They are not before
the House now. I find there is need-
less discussion on this Bill.

Shrimati Kamlendu Mati Shah:
I will give the names of the Mem-
bers who will be on the Select Com-
mittee, a little later.

Mr, Speaker: The hon. Member
may kindly pass on the names. We
may now take up the next item.
The motion for reference to Select
Committee may be made a little later.

CONSTITUTION (AMENDMENT OF
THE SIXTH SCHEDULE) BILL

Shrimati Khongmen (Autonomous
Distt.—Reserved Sch. Tribes): I beg
to move:

“That the Bl to amend the
Sixth Schedule of the Constitu-
tion of India be taken into con-
.sideration.”

‘The House is aware that the Sixth
Schedule of the Constitution of India

is intended for the administration of
the six autonomous districts of
Assam. The provision is there to
safeguard the interests, land, langu-
age, culture and customs of the tri-
bal people. This is a commendable
act on the part of the Constitution-
makers and of Indian statesmanship.
It is the intention not only of the
people, enjoined in this provision,
but the people of India as a whole to
see that the scheme of the district
autonomy provided under the Sixth
Schedule really becomes a success.
As the House is aware, in five of the
districts this scheme has been under
operation for the last four years. It
is unfortunate that the sixth district,
namely, the Naga Hills District, so
far has not taken to it kindly.

I would like to tell the House that
as a result of the working of this
scheme, many good things have been
attempted and have been done in
these five districts. The people of this
area are gaining experience in this new
democratic self-rule. With more ex-
perienced, of these District Councils, I
have no doubt, will do still better.
However, on the basis of the experi-
ence gained by those who are res-
ponsible for the working of these Dis-
trict Councils, they feel that in order
to achieve the object for which spe-
clal provision was made, the Sixth
Schedule needs improvement by way
of amendments as proposed in my
Bill. I do not claim to be a consti-
tutional expert or that all that I have
suggested would be acceptable to this
House straightaway. I am open to be
convinced of any improvement that
may be suggested for fulfilment of the
broad objective I have mentioned
before.

With these few words I now pro-
pose to give a broad outline of the
provisions of the Bill.

First of all, I have suggested that
for any modification or alteration of
the Distriet Council's boundaries, the
consent of the District Council should
be taken. Secondly, the provision of
the North Cachar Hills and Mikir
Hills Council should be modified to
make room for an elected Chairman,
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and the existing veto power should
go. So far as land is concerned, in
the matter of acquisition and settle-
ment of land, I am suggesting more
powers for the District Councils. With
regard to legislation that may be pass-
ed by the District Councils, I am sug-
gesting that when a Bill is sent for
a second time to the Governor, the
assent for such a Bill should not be
withheld by him.

The particular areas, in which the
Sixth Schedule is in operation, are

undeveloped areas due to the neglect

of our past rulers. In order to deve-
lop these areas, the District Councils
must have strong financial backing.
With &2 view to give the District
@ouncils an assured income, I am
suggesting certain statutory provisions
for strengthening the finances of these
Councils.

I have also suggested that prospect-
ing licences and mining leases for ex-
traction of mineral resources in the
tribal areas should not be granted
without the consent of the District
Councils.

"I am sure that it is not only that I
am anxious but also the House is
equally anxious that the tribal people
of the autonomous districts get proper
representation in the State Cabinet in
order that they may work for the
well-being of the tribal people. I
have suggested some obligatory pro-
visions towards that end. I have also
suggested that the jurisdiction of the
Assam High Court should be extend-
ed to certain cases decided by the
distriet or wvillage courts. I have also
suggested that no law should be made
applicable without the consent of the
district councils.

401 P
[SuRr BARMAN in the Chair ]

There is one more point. The muni-
cipal area of Shillong is not under the
jurisdiction of the district council
concerned the district council of united
Khasi and Jaintia Hills. I have sugge-
sted that this area should come under
the jurisdiction of that district council.

The Constitution provides for the
appointment of a commission to
enquire and report about the working
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of the district councils in the auto-
nomous region. I have suggested that
before such reports are placed before
the State Legislature, the view of the
district councils shall be obtained. I
am sure the House will realise the
difficulties that one encounters while
working in that area according to the
provisions of the Sixth Schedule. I,
therefore, earnestly request the House
and the Government to come to our
help and accept this amendment.

Mr,  Chairman: Motion moved:
“That the Bill to amend the

Sixth Schedule of the Con-

stitution of India, be taken into

consideration.”

Shri L. Jogeswar Singh (Inner
Manipur): Sir, 1 whole-heartedly
support the Bill which has been
moved by Shrimati Khongmen. But,
1 want to have a more comprehen-
sive Bill introduced by the Govern-
ment. For the time being, I feel that
this Bill may be held over till the
discussion on the Constitution (Ninth
Amendment) Bill is taken up. There
it has been elaborately dealt with—the
question of administration of these
district councils. There is also the
question of linguistic minorities which
has been dealt with in the S.R.C. Bill.
So, unless and until these Bills are
discussed in this House, there is no
use of proceeding with this and so I
suggest that this may be held over
till that time.

The Prime Minister announced
yesterday that he was anxious to give
more powers to the autonomous
district councils. In the autonomous
districts of Assam, there are many lin-
guistic groups. Every district has got
its own language and its own dialect
and these are to be safeguarded.

The district councils have not been
given full powers so far as financial
matters are concerned. Development
programmes such as the construction.
of roads, digging of wells and tanks,
ete. have to be taken up there, more
especially in the hill areas where
these district councils are functioning .
They will have to be given the first
priority. But the provisions as they
are in the Sixth Schedule are not
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very satisfactory or adequate and
they do not give adequate powers to
the district councils to utilise money.
The Governor has, at the same .time,
over-riding powers above the dis-
trict councils. Wider powers should
be given to the district coun-
cils. Otherwise, it will not be possi-
ble for them to undertake these deve-
lopment programmes and work them
out satisfactorily. Now and then, they
have to refer to the Assam Govern-
ment and the Assam Legislature.

According to the Constitution, dis-
trict autonomy is given to certain
hill districts in Assam. There are six
such districts. In one district, the
Naga district, no council is function-
ing. In the case of the other districts,
the district councils are functioning.
There are certain difficulties in the
way of their working and Shrimati
Khongmen has brought in this Bill to
remove them. I hope this House will
also realise the difficulties which are
experienced by those who are work-
ing in the district councils.

1 would suggest that this Bill may
be held over till the Constitution
(Ninth Amendment) Bill comes
before this House and we discuss the
SRC proposals contained in that Bill.
There will be full discussion about
the future set-up of the district coun-
cils, district autonomy in Assam, etc.
There was also a suggestion to
appoint a commissioner to supervise
the activities of the district councils
in Assam. There is also the question
of putting in some safeguards for the
linguistic and other minorities. This
Bill should be taken into considera-
‘tion when the Constitution (Ninth
Amendment) Bill is taken up for
discussion here. I appeal to the Gov-
ernment to see that the intention of
the Mover is carried out in that Bill
so that the handicaps and- difficulties
experienced by those who are in
charge of the district councils are
removed. T support this Bill

The Prime Minister and Minister of
External Affairg and Finance (Shri
Jawaharlal Nehrm): Mr. Chairman, I
am placed in some difficulty because T
have every sympcthy with the hon.
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1 Member who hag brought thig Bil
fi and I have every desire to
further the cause which she has at
heart. But, I do feel that amending
the Constitution in this rather piece-
meal way, in regard to an area which
is very much before our minds and
about which we want to do some-
thing, may not be a very desirable
method of progress.

Only yesterday, we were discussing
in this House the problem affecting
the Naga Hills district. The hon. lady
Member's Bill affects the Sixth Sche-
dule and several of the autonomous
districts there. I have no doubt in my
mind that the Sixth Schedule has got
to be amended. How it is going to be
amended, I cannot exactly say. As a
matter of fact, in this repurt of the
States Reorganisation Commission
there is, if I may say so with all res-
pect, an omission and a gap dealing
with these matters. I do not think it
was an intentional omission in the
sense that they deliberately did nct
deal with this matter. But, as far a-
1 know, they were rather hustled at
the end and they wanted to present
their Report by a certain date they
had undertakes to do and they did
not want to deal with this question
in a hurry. Anvhow, this watter has
not been so fully considered by them
there as we had hoped that it might
be, although it is really a part of that
larger problem. So we have to con-
sider this mn this larger perspective
and consider more especially the
Sixth Schedule.

1 submit to the House and to the
hon. lady Member that this larger
consideration would be affected very
much if we go ahead in a piece-meal
way which may not fit in. I cannot
for the present say whether some of
the suggestions made in this Bill
would fit in with any larger consider-
ation. They may fit in, some of them;
maybe, some other series of changes
or amendments might be suggested.
Therefore, as 1 said, Sir, I am in this
difficulty, because I do entirely sym-
pathise with and support the broad
objective she has. But I fear I can-
not support an amendment of the
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Constitution, which is a serious mat-
ter, in this rather piece-meal wgy.

Mr, Chairman: After heaving the
speech of the Prime Minister, may
1 know the reaction ef the Mover of
the Bill?

Sbrimati Khongmen: Sir, in view of
the sympathy expressed by the hon.
Prime Minister, and also in view of
the assurance given by him that he
will look into this, I beg leave of the
House to withdraw my Bill.

Mr. Chairman: Has the hon. Mem-
ber leave of the House to withdraw
the Bill?

The Bill was, by leave, withdrawn.

CRIMINAL LAW AMENDMENT BILL

Shri M. L. Agrawal (Pilibhit Distt.
cum Bareilly Distt.-East): 1 beg to
move!

“That the Bill further to amend
the Indian Penal Code, 1860, and
the Code of Criminal Procedure,
1898, to provide for the abolition
of capital punishment, be taken
into consideration.”

Sir, I consider it a privilege to have
been allowed an opportunity to intro-
duce this Bill and now to move for
its consideration. Nobody can gainsay
that the subject is of very great
importance. Although the subject
admits of making a great appeal on
emotional grounds, I would refrain
from doing so and try to convince
this hon.. House on sheer merits, and
1 expect this hon. House also to bear
with me and consider the subject dis-
passionately, with due solemnity and
come to a decision on the merits of
the case.

In this connection, Sir, I was not a
little surprised and pained to find that
the hon. Minister in the Ministry of
Home Affairs, Shri B. N. Datar, on
the 21st April, 1956, in replying to a
supplementary on Starred Question
No. 1633 permitted himself to make
a casual remark: “there are other
noughty considerations on account of
which it is not possible at this stage
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to take up the question of the sus-
pension of the death sentence when
nearly 9,000 murders are taking place
every year in India” I presume that
the hon. Minister knew that this Bill
was pending, and it would have been
better if he had refrained from per-
mitting himself to have made this
remark without hearing the views of
the House. I regret this remark very
much and I hope the hon., Minister
would also regret it.

Before going into the merits of the
Bill, I would like to say briefly the
position with respect to death penalty
in the world. In Europe capital
punishment has been  abolished or
allowed to fall into disuse in Austria,
Belgium, Denmark, Finland, Holland,
Iceland, Italy, Luxembourg, Norway,
Portugal, Rumania, Sweden, Switzer-
land, and West Germany; and for
murder, the USSR. Six American
States are without death penalty and
9 American States have restored it
after they have abolished it, the abo-
lition having remained from 2 to 28
years.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareili Distt—
East): Sir, there is no quorum in the
House.

Mr. Chairman: The bell is being
rung. Now there is quorum. The
hon. Member, Shri M. L. Agrawal,
may continue.

Shri M. L. Agrawal: Sir, in 12 of
the South American States capital
punishment has been abolished. In
the British Commonwealth only
Queensland is without it. New Zea-
land abolished capital punishment in
1941 but re-introduced it in 1950.
There is again going to be a referen-
dum to decide the position finally.

It would appear that in the Ameri-
can States there has been a slow pro-
gress in the movement for abolition.
It is due perhaps to the influence of
Great Britain that we may, in a
measure, attribute the slow progress
of the abolition movement in the
American States.
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Penal legislative policy in England
was till recently dominated largely
- by the same classes of well-born and
well-to-do  which resisted  the
reform of the penal law a century
ago. Penal policy in the U.S.A. is in
much the same degree influenced by
the legal profession with its natural
conservatism re-inforced by a vene-
ration for English law and proce-
dure. Even in those countries having
capital punishment, the law was
nullified by the decision of the jury
who refused to convict anyone for
this offence.

Before discussing the position in
the United Kingdom, I may just men-
tion why some of the States in the
U.S.A. first abolished capital punish-
ment and then restored it. In this
respect, there was a Royal Commis-
sion appointed in England, in 1948,
and it presented its report in 1953.
K made enquiries in England and in
other countries, and in America, they
have recorded their decisions about
this matter in these words:

“Professor Thurston Sellin of
the University of Pennsylvania,
Secretary-General of the Interna-
tional Penal and Penitentiary
Commission thought that the main
reason for the restoration of capi-
tal punishment was always the
same. Something happened which
aroused popular feeling, probably
quite irrationally, and the legisla-
ture rushed into imposing the
death penalty. He added that if
we look at some of the States
that abolished the death penalty
round about 1914, we find that
they restored it during the demo-
bilisation period. There were
things happening then, and it was
assumed that it had been a mis-
take to abolish the penalty and
they re-introduced it; yet, the
homicidal rates of later years
mndicate that there was no rela-
tionship between the two".

So, the reason was not that they
thought that the abolition of death
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penalty has led to an increase of mur-
ders, but that there were other
Teasons.

In the United Kingdom, the posi-
tion has had a chequered  history.
There were 222 offences including
cutting trees, stealing five shillings,
stealing a handkerchief, etc., that
entailed the death penalty. In the
reign of Henry VIII, there were T2,000
public hangings for theft.

It is nearly 80 years ago that a
Royal Commission was appointed,
that is, in the year 1866, and it was
manned by 12 persons. Five of them
recommended the abolition of capital
punishment while all the 12 recom-
mended degrees of murder to be
introduced so that in every case
there may not be hanging.

Public executions were abolished
in 1888. By a series of enactments
like the Infanticide Acts of 1922 and
1938, Sentence of Death, Expectant
Mothers Act of 1931 and the Criminal
Justice Act of 1948 and the granting
of reprieves by the Home Secretary,
capital punishment has become very
rare,

Between 1866 and 1949, several
Parliamentary committees and Royal
Commissions have been investigating
into this matter and made their
recommendations including abolition
and suspension of death penalty for
an experimental period of filve years.

It was in 1948 that during the
course of discussion of the Criminal
Justice Bill, Mr. Sidney Silverman
had introduced what has become now
his famous clause, namely, that death
penalty should be pended for five
years. He was a private Member.
That clause was not agreed to by the
Lords and the Commons did not
insist upon its retention. In the
meanwhile, the Royal Commission
had been appointed. It was appoint-
ed only to consider the
policy of death penalty, and it
assumed that the death penalty
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would remain. But, they were to find
out whether it could be modified so
as to reduce the riumber of hangings.
Their report was discussed in 1955 on
a motion made by the Government.
At that time also, an attempt was
made to introduce the abolition of
capital punishment but that also fail-
ed. Then, Mr. Sidney Silverman again
introduced a one-clause Bill. That
also was not admitted. Finally, the
Government introduced a resolution
in 1956 and to that resolution, Mr.
Ede moved an amendment, and that
was carried by virtue of which it was
decided by the Commons that the
death penalty would be suspended.
The Government promised that it
would respect the decision and intro-
duce legislation. Later on, they said
that it will be done through a Private
Member's Bill.

Mr. Sidney Silverman again intro-
duced a Private Member's Bill for
abolishing the death penalty and that
was passed by the Commons. But the
Lords rejected it. Of course, they can
delay it but not kill it. They can
delay it for one year; and I am sure
that after one year, the Bill would
be passed by the British Parliament
as a whole.

Very recently, on 9th May, 1956, a
new Penal Code for Poland was pub-
lished, by virtue of which death
penalty was abolished in Poland.

Coming nearer home, I might men-
tion Ceylon. The Ceylon Govern-
ment decided to suspend death penalty
for three years. On the 16th Febru-
ary, 1956, Mr. S. N. Evans twitted this
country and its Prime Minister in
the House of Commons on this ques-
tion. He said:

“Let me turn to what, in ideolo-
gical jargon, is now described
as the uncommitted part of the
World India. How many times
have I heard my Right hon'ble
Friends assert that Mr. Nehru is
the most enlightened humani-
tarian statesman in the world
today? But Mr. Nehru has not
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done away with capital punish-

ment”.

Speaking in this House, during the
last session, the hon. Home Minister
said:

“Qur country is more peace-
ful then any other country in
the world. The number of cogni-
zable crimes committed in this
country was the lowest in the
world It was 1,407 per one lakh
of the population in TU.S.A.
980 in the United Kingdom, 802 in
France, 235 in Ceylon and 154
in India. The number of mur-
ders per one lakh of the popula-
tion came to 3-7 in France, 59
in Ceylon, 4-2 in USA and 2'7 in
India.

In the matter of serious thefts,
the figure for India was 48'8 as
agdtast 364 for the USA and 1T1
for the UK.”

With this state of affairs, it is a
challenge to our Government to show
why if any country, even a country
physically and morally in shambles as
Germany was in 1948 could abolish the
death penalty without any ill effects,
this country of ours, the land of Lord
Mahabir and Buddha—and of
Mahatma Gandhi, the apostles of
peace and Ahinsa and of humanita-
rians like Shri Nehru and Pandit
G. B. Pant and a country which the
hon. Home Minister only the other day
proved to be the most peaceful and
civilised among the nations of the
world, should need the continued pro-

tection of the hangman. The greatest

argument against the abolition of
death penalty is thatit is a deterrent.
It is no doubt a deterrent, but we have
to see if it is a deterreat which is
unique and which cannot be replaced
by any other punishment. Persons
whg have considered this problem
have come to the conclusion that, just
as is found in the countries in which
death penatly has been abolished, life
imprisonment is equally a good deter-
rent. That it is not a deterrent, but
on the contrary it is a slight
encouragement for murder, has been
found by many authorities. The
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greatest of all living psychologists,
Dr. Jung, is of opinion that on the
whole, capital punishment is a slight
encouragement to murder rather than
a deterrent. During the debate on the
Criminal Justice Bill, Lord Stansgate
said “public hangings were abolished
in Great Britain in 1868, because it
was found that instead of prevent-
ing murder, they actually incited
people”.

It will be clear that death penalty
s not the unique deterrent that it is
made out t6 be. A hundred years ago,
the Select Committee of Parliament
reported in 1836 as follows:

“We are induced to believe that
selection of a few culprits who
alone are to suffer death out of
a greater number convicted for
the sam> offence does not dimi-
nish but on the contrary tends
to increase the number of off-
enders.”

So, it is wrong; it is a prejudice in
the minds of the people that death
penalty is a deterrent which has no
equal. There have been  many
examples in England about such
incitement. 1 would not go into de-
tails; 1 will give only a
few  names: Majoram, Rhodes,
Heath, Thomas Wicks ete.
Those were the persons who
were led to commit murder by incite-
ment by witnessing public hangings
and executions. According to Rew.
Roberts of Borstal, out of 167 com-
victs under the sentence of death,
whom it had been his duty to visit,
with the exception of 3 only, the rest
admitted to have been present at and
having witnessed at least one exeru-
tion. So, it is not a fact that a man
is deterrent by seeing public execu-
tion or hearing about it.

The next point is that death
penalty 1s an extremely severe
penalty. Punishment should be
severe, but it should not be over-
severe. Severity defeats its own
purpose, In the reign of Henry VIII,
72,000 thieves were sent to the gal-
lows. In the reign of Elizabeth, the
wirgin, 19,000 criminals perished at
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the end of the rope. But there is no
record in contemporary chronicles of
any diminution in the incidence of
crime. There is an interesting
example. In 1830, when death was
the penatly for forgery, a petition
signed by 725 bankers from 214 cities
and towns was presented to the
Parliament praying:

“That your hon. House will
not withhold from them that pro-
tection to their property which
they would derive from a more
lenient law.”

Capital punishment is, after all, a
selective penalty. We do not hang
boys; women are immune generally
from this punishment. Drivers on the
roads commit so many murders, but
they are not hanged. Then, there
are persons who attempt to commit
murder and fail; those persons are
equally dangerous, but they are not
convicted and put to death. There-
fore, it is after all a selective remedy
and it cannot have that effect which
death penalty should have.

The next point is about certainty
of punishment. If it is certain that
all offenders would be hanged, then
it may have some deterrent effect;
but it is not so. When death penalty
was inflicted for minor offences, peo-
ple preferred to get themselves tried
on capital charges, because the
chances were that they would be let
off when they were tried for a capital
charge and they were certain that
the juries would not convict them to
death. There are many examples to
jllustrate this point, but I would not
take up the time of the House by
giving all these examples. The hon.
Home Minister said that 5,000 mur-
ders are committed every year in this
country. Every murder committed
and every man hanged is an argu-
ment to show that death penalty is
not a deterrent; because, if it were &
deterrent, he would not have com-
mitted that murder. Therefore, 1
submit that it is a totally wrong
argument to say that death penalty
is a deterrent.
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We have to see what is the per-
centage of the persons who commit
murder. If you abolish the death
penalty and even give a reward for
committing murder, a vast majority
of the persons would not commit
murder. The wvast majority of the
people are such that they will never
commit murder. Only a small frac-
tion of persons are of that nature as
to commit murder for gain. Mostly,
people get suddenly provoked, fly into
passion and without considering the
.consequences, commit murder. The
percentage of such murders is very
high. When a man is in that state of
mind, how can he consider the effect
of death penalty? He would not con-
sider it. Mr. M. J. Sethna, PhD,
Bar-at-law, has found that psycho-
pathic and emotional people accounted
for 7372 per cent. of the murders
while 26:28 per cent. of the murders
were accounted for by the profes-
sional murderers. This is a small
fraction. Let us also see how many
of such murderers are actually brought
to book. Mostly they escape detec-
tion. Some of them are acquitted and
some get transported for life and
ultimately only a limited r_g:mber—-a
very small number—of them suffer
the death penalty. We should not,
for this small number, continue this
penalty which, I think, is a vestige of
barbarism and disgrace to this coun-
try.

It is said that fear of death pre-
vents men from committing murder.
The fear of death should be of imme-
diate, certain and irrevocable death
and not of death at some undefined
period of time, because the difference
between the two is of great propor-
tion. Everybody knows that he will
die when %e is doomed to die, but
should he .en always go about in
fear of death? During the air raids
in London, there was no wholesale
evacuation of towns and cities. There-
fore, the risk and fear of death is
only of immediate death which comes
about when a man is about to bt
hanged; not before that. Before that
he thinks he can escape detection as
that is. his only hope. If he cannot
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escape detection, he will not commit
that crime.

Then it is said that people do not
unnecessarily risk death. People do
risk death. They may risk death for
ideals, from patrfotic fervour, in the
cause of achieving some form of fame
and in a personally hedonistic pursuit.
We have heard the stories of many
such peoples. We have examples of
people who have risked death in
climbing high mountain peaks, in
arctic exploration, in flying aeroplanes
etc. Recently, we had the example of
one English frogman who risked
death and the other French birdman
M. Leo Valentin who also risked
death. Then we see that in unlawful
assemblies people face bullets for some
objects. We have the recent examples
of the Kalka firing and the Ahmedabad
firings. They show that persons are
not afraid of death and they do risk
death. They face bullets. Death is
not such a frightening thing that man
would not face death. So much for
the fear of death.

Now we come to the most important
point, its deterrent aspect. What are
the statistics? The Minister in the
Ministry of Home Affairs, Mr. Datar,
stated that 9,000 murders are com-
mitted every year. What of that?
What does it show? Does it show
that this number is due to the pre-
sence on the statute book of the death
penalty? That is not the reason. Here
there were no investigations. There
have been investigations in other
countries. First there was death
penalty existing in those countries and
then it was abolished. The death
rates prior to abolition and after
abolition were considered and it was
found that there was no increase in
the death rate. Therefore, it cannot
be said that death penalty causes
diminution.

Now I would give the authority of
that same Royal Commission presided
over by Sir Ernest Gower.

“We agree with Professor Sellin
that the only conclusion which
can be drawn from the figures is
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that there is no clear evidence of
any influence of the death penalty
on the homicide rates of the
states. The general conclusion
which we have reached is that
there is no dlear evidence in any
of the figures we have examined
that the abolition of capital
punishment has led to an increase
in the homicide rates or that its
re-introduction has led to a fall.”

In 1948 flogging was abolished in
the United Kingdom. Mr. Eden, Home
Secretary, in a later debate said in
the House of Commons:

“The astounding thing is that
crimes of violence which are pre-
viously punished by flogging have
decreased.”

1 think this should be our experi-
ence also sometime hence. Regarding
abolition of whipping he said:

“The prophesies that were made
that this would lead to a great
increase of crimes for which flog-
ging was the punishment have
been completely disproved.”

As I said, in the United Kingdom,
capital punishment was for 222
offences and every time an attempt
was made to abolish capital punish-
ment for some offence, there was an
outary that life and property would
become insecure. But when death
penalty was abolished, these fears
were falsified.

It may be said that these examples
which I have cited are examples from
other countries and not from India.
Unfortunately, we have not made any
researches in this direction. We have
not made any statistics over this
matter. I asked for many figures and
statistics from the Home Ministry.
They have supplied some. But they
have no bearing on this aspect of the
question. But I say, if we treat
murder as prompted by basic emotion
that basic emotion is common to all
countries, to all human beings,
whether they are in England or in
India and, therefore, no question
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arises as to whether things would be
very much different in India. I think
that if investigations are carried out
and figures are collected, the same
experience would be obtained.

So, doming to that example, coming
to that result found by the Royal
Commission that death rate does not
increase on abolition of death penalty,
I would submit one thing for con-
sideration. If you drive a motor car
and it runs at exactly the same speed
whether the brakes are off or on,
surely it is an indication that the
brakes are not working. Therefore,
if the death rate is constant, it shows
that the death penalty does not act as
a deterrent. Whether the death
penalty is there or not, the same result
would follow.

Then, we must not give too much
emphasis on the deterrent effect of
death penalty because to make the
results of wrong doing so. unpleasant
to A that B will be frightened into a
negative sort of virtue, is only a poor
achievement, but it is psychologically
unsound, for in this way you only
suppress the outward expression of
the evil desire, and the desire itself
remains to work itself out in other
ways. The real task for society should
always be to remove the root causes
of crime. By placing the emphasis
upon the criminal rather than upon
the various forces which go to make
him what he is, a retributive punish-
ment actually hinders the accomplish-
ment of this fundamental aim.

Then, over and above the most
important point of deterrence, death
penalty is defended on other grounds.
There are three other grounds: theory
of elimination or social hygiene argu-
ment, theory of prevention and theory
of retribution. As regards the theory
of elimination, I would submit that it
is absolutely unscientific because we
cannot eliminate all our bad persons.
The theory says: why should we keep
a man who is unfit to live in the
society, who is a menace to the
society? Should we do away with
those persons? If we just extend this
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theory, we will see that there are so
many other persons suffering from
great diseases, loathsome diseases
incurable diseases etc. We do not kill
all of them. We just find shelter for
them in asylums and provide treat-
ment for them. So, this is a very
inhuman opinion and is not applicable
to our case. Then there is the theory
of prevention. I would, of course,
admit that death penalty is a com-
plete prevention. A man would not
commit murder after he has been
hanged. But it has been found again
by the Commission that those persons
are good men and the Commission has
reported in 1953 that between 1934
and 1945, 156 men and women were
reprieved, after having been sentenced
to death. Of those only one was
arraigned for a second murder.

This was the testimony also of Mr.
Ede (Ex-Home Secretary of UK.).
He said:

“l hope that the experience of
Mr. Lloyd George would agree
with mine that the ordinary
murderer who is reprieved is the
mildest mannered and best
behaved inhabitant of Her
Majesty's prison and presents very
little difficulty indeed.”

Our Prime Minister Shri Jawaharlal
Nehru also speaking in the Lok Sabha
on 28th May, 1956, said:

“l can find an excuse for a
murderer but not for a person
who throws stones. A person in 3
fit of passion may commit murder
1 have lived with many mur-
derers in the prison—rather I got
to like them.”

This supports the testimony of Mr.
Ede.

I submit that neither on the theory
of elimination, nor on the theory of
prevention it is good to retain the
death penalty. Coming to the last
question of retribution, the idea of
punishment of any type solely to get
even is gradually disappearing,
together with the
unscientific criminological concepts. It
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is theoretically ‘- -primitive -and - it
ignores social responsibility and dis-
regards the possibility of reformatibn.
The further becomes our insight into
the springs of human conduct, the
more impossible does it become to
maintain or justify this antiquated
doctrine of retribution. I have tried
to show to this House that these
theories do not help for retaining the
death penalty.

There is another aspect also. What
do we do when a man commits
murder? He is prosecuted. Some
witnesses are produced. Some of
them may be lying. Some may only
be circumstantial. Sometimes, con-
viction takes place on circumstantial
evidence. The Judges try to come to
a decision on.a comparison and sifting
of evidence, and on the balance of
evidence on either side. They try to
approach to certainty. That can never
be attained in practice. There have
been cases in which it has been found
that a man who never committed any
murder was hanged. When a man is
sent to prison or some other harm is
done, he may be compensated. But,
death admits of no compensation
because the man is not there to receive
compensation. This is what Lafayette
sajd:

“I shall ask for abolition of °
capital punishment wuntil I have
the infallibitity of human judg-
ment demonstrated to me.”

There have been cases in other
countries where a man has been con-
victed wrongly. I would not take the
time of the House in going over all
these cases. I would give only a few
names: William Habron, Brighton
Murder case, Timothy Evans, Derek
Bentley. These men were hanged
while it was found that they were
innocent in the UK. where the judi-
ciary is highly developed and there is
no chance of mistake.

There was another recent case in
which a policeman was attacked. But,
he did not die; fortunately he
recovered. If that policeman had
died, three innocent men would have
been hanged. Nobody would have
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admitted that he had been concerned
in the offence, if these ‘men had been
convicted or murder, as later two men
did admit and the men would have
been hanged. This is a great danger.
These cases are not only in England;
they are in other countries also: in
U.S.A, in Germany, Hungary, Holland,
Austria. It is true that I am not able
to give any Indian cases. But, as I
said before, we have not made any
researches in this direction.

Here is a very interesting case given
by Mr. Paget in the House of Com-
mons. He gave a definite example.
Two citizens of Brooklyn and of
Massachusetts—these are two States in
the U.S.A.—were charged in their res-
pective States with the same murder.
It was common ground that murder
was committed only by one man. On
the same evidence, Brooklyn jury
found the Brooklyn citizen and the
Massachusetts jury the Massachusetts
citizen guilty of the same murder.
This is about the limit. Such mis-
takes do happen and it will be a great
consolation if on this and no other
considerations the death penalty is
abolished. It is true that such chances
are rare. But, the chances are there
A witness before the Royal Commis-
sion showed prescience when she
said:

“I think it would be conceded
that there might be a case where
nobody would get the scnitilla of
doubt because the fact that would
give rise to that doubt was not
known at that time.”

On this subject, Lord Samuel went
to the heart of the matter in his
evidence to the Select Committee. He
said:

“] do not think that one can ever
say that no innocent man has been
executed for murder in the past,
nor can we have an absolute
assurance that no innocent man
will be convicted and executed in
the future. The odds are thousands
to one against it, but that is no
consolation for the one.”

Amendment Bill 4360

Even if one man is wrongly executed,
it is a matter of great shame.

As I began, capital punishment is
due to our prejudice  and
due to wrong traditions. There was a
time when various kinds of torture
used to be inflicted to kill a man for
murder—I would not mention all—
stoning to death, hurling down from
great height, sewing the murder in a
bag with a viper, a dog and an ape and
throwing into water, the spanish
inquisition,flaying alive, disembowling
and evisceration, drawing and quarter-
ing, etc. These are very bad things.
Qur conscience is shocked to hear
that such things were happening in
the past. They were for such petty
offences like shooting a rabbit, forging
a birth certificate, theft of a pocket
handkerchief, association with gypsies,

Mr, Chairman: These are thmzs of
the past.

Shri M, L. Agrawal: But, whenever
any attempt was made to soften the
rigour of this law, it was always
opposed. I shall give only one exam-
ple. In 1913, Sir William Garrow, the
Solicitor General actually opposéd the
abolition of drawing and quartering,
a cruel thing. He said:

“Can Government exist without
such protection? Are the safe-
guards, are the ancient land
marks, the bulwarks of the
Constitution, thus hastily to be
removed?”.

In 1932, Sir Robert Peel opposed a
Bill to abolish capital punishment for
stealing over five shillings from a
dwelling house. He looked upon this
as a most dangerous experiment. In
the Lords, Lord Ellenborough, the
spirited defender of Warren Hastings,
—he was a famous Lord Chief Justice
of England—said:

“l trust your Lordships will
pause before you assent to an
experiment pregnant with danger
to the security of property and
before you repeal a statute which
has so*long been held necessary
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for public security. I am convine-
ed with the rest of the Judges,
public expediency requires there
should be no remission of the ter-
ror denounced against this des-
cription of offenders.

“My Lords, if we suffer this Bill
to pass, we shall not know where
to stand, we shall not know
whether we are upon our heads or
our feet. Repeal this law and see
the contrast. No man can trust
himself for an hour out of doors
without the most alarming appre-
hensions, that on his return, every
vestige of his property will be
swept off by the hardened robbar.”

This was the opposition to such
small things. I think persons who
oppose the abolition of death penalty
are in the same tradition. They also
do not like a change or innovation.
But twenty years hence they will find
that their decision was not proper.

5 P.ML

Apart from these things, death
penalty imposes an odious and degrad-
ing work on the exequtioners. We
shun them. We do not consider them
to be of the same social status. Even
those persons who like death penalty
would not like to associate with the
hangman and the executioner,

Pandit Thakor Das Bhargava: Even
if electrocuted?

Shri M. L. Agrawal: That does not
make any difference. I will come to
that point if necessary.

The press publicity also is very
injurious, at least mostly to the young
minds, and it was for this purpose
that we introduced in the House a
Bill for abolishing horror comijcs.
Young men take to these things and
imitate crime. On this ground also,
it is desirable to stop this kind of
punishment.

I also wish to put before the House
the feelings of the persons whose
relation is to be executed. If you put
a man to death, it does not alleviate
the sufferings of the persons whose
relation was killed, but it causes un-
necessary suffering to the relations of
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the persons to beput to death. Stacey
Aumonier has described very well the
feelings of the persons related to the
doomed man:

“Have you ever tried to visua-
lize the feelings of a mother on
the night before her boy is to be
hanged? (And no crime is going
to curb maternal love; rather it
will make greater claims on the
protective instinet). The - agony
and horror which you and I repre-
senting the State must inflict on
this perfectly irinocent woman
must be more terrible than any
pain the murderer can inflict on
his victims. And as with the
mother, s0 may it be with the
wife, the lover, the sister, the
father, the brother, the children
and the loyal friend. To all these
people life must become numbed
and meaningless at the time and
for ever after a haunted wilder-
ness, where the demons of revenge
for ever lurk.”

In the Indian epic the Maha Bharata
there is a very interesting and
excellent discussion between King
Dyumatsen and his son Prince
Satyavan as regards the justification
or otherwise of the capital punish-
ment. The arguments of the Prince
are strong against criminal punish-
ment. The Prince asks: “Why penalise
the unfortunate wife and children,
parents and relatives of the offender
by killing him? Why put an end to
all chance of reformation by destroy-
ing the prisoner. Again, it is seen
that good children sometimes spring
from wicked persons, so why deprive
the world of this advantage?”

. S50, on whatever ground you may
consider it, death penalty is not pro-
per for this country.

Then there is the question of
sanctity of life and reformation. In
this connection I would like to quote
one or two views. The Archhishop
of Canterbury in 1948 said:

“Within the Church itself always
and in the world so far as practi-
cable, the law of love, with all its
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power to forgive, to convert, to
reform and to refashion must
permeate and shape the law of
punishment.”

So long as convicted murderers are
alive in prison, there is a double
chance, first that any mistake can be
rectiied and secondly they them-
selves can be reformed.

The late Archbishop Temple said:

“] believe that the example of
the State taking life even when it
only does so in return for a life
already taken, does more to lower
the value of human life in the
minds of the citizen than the
deterrent influence of this penalty
can do to protect the lives of the
citizen. In this way I believe that
the main influence of the reten-
tion of the death penalty is
rather to increase than diminish
the number of murders.”

Mr. Ede, Home Secretary in the
Labour Government said:

“Those of us who believe that
we live in the New Dispensation
cannot get away from the emphatic
repudiation of the doctrine by
the founder of the Christian
Faith (the docirine of an eye for
an eye and a tooth for a tooth)."”

“Ye have heard that it hath
been said an eye for an eye and
a tooth for a tooth. But I say
unto you that you resist not evil.”
This occurs in the great manifesto

of the Christian faith, the Sermon on
the Mount.

In 450 B.C. the Roman State abolish-
ed capital punishment. Five hundred
years later an attempt was made to
revive it. Cicero reacted to it in this
way:

“Far from us be the punishment
of death, its Ministers and its
instruments. Remove them not
only from the actual operation on
our bodies, but banish them from
our eyes, our ears, our thoughts,
for not only the execution, but
the apprehension, the existence of

the very nature of these things is
disgraceful to a free man and a
Roman citizen.”

This is a passage from Professor

Hentiq:

“The State can only put real
life into the inviolability of life,
which it continually and rightly
advocates in its reasons for cen-
demning murderers and in its
laws, if it sticks to its own prin-
ciple through thick and thin. If
the unbridled despot bows down
to the holiness of life, then it has
found and brought into use the
strongest of all suggestions. Thus I
see in capital punishment a means
of punishment whose advantages
can be obtained by other means
and whose disadvantages can be
prevented in no other way than
by abolishing it. It is an insuffi-
cient of punish it to
which must be added the possi-
bility of judicial error, which we
cannot exclude.”

This is the +Jast on this subject by

Max Grunhut:

“The maintenance of capital
punishment as an instrument of
ordinary legal system can only
discredit the declared aim of
penal reform that the criminal’s
readjustment should be the
supreme purpose of punishment
The State and community ought
not to answer the criminal with
his own weapon, destruction, even
when they have to resort to force
their action should express the
higher values of law and justice.
For this reason they should apply
a punishment which does not
per se prevent the culprit from
overcoming a realisation of
ethical values, even, if he may
realise this only by strenuous
work and the fulfilment of duties
within the narrow world of a
prison community.”

1 have shown that the burden is @

those persons who are for refaining
death penalty to show that it Is 1



436% Criminal Law

deterrant and a unigue one. So far
there is no evidence to show that it
is deterrent. Their motto appears to
be expressed in this paradox: “It is
wrong to kill. The murderer has
killed. Let us kill the murderer.”
Although they themselves say that it
is wrong to kdill, since the murderer
has killed they want now to take
revenge. That is their stand which is
not logical.

I would conclude by giving a few
opinions about this capital punish-
ment, one or two from other coun-
tries and three or four from eminent
jurists of our own country. Sir Ernest
Gower was Chairman of the Royal
Commission. He has written a book
A Life for a Life. After the report
of the Commission was presented to
Parliament Sir Ernest Gower who
was at first a retentionist himself
became converted to the other side
and he has written this book in which
he has given his opinion. I think you
will permit me to quote his opinion
because it is authoritative:

“Before serving on the Royal
Commission, I like most other
people had given no great thought
to this problem. If 1 had been
asked for my opinion I should
probably have said that I was in
favour of the death penalty and
disposed to regard abolitionists as
people whose heart were bigger
than their heads. Four years of
close study of the subject
gradually dispelled that feeling.
In the end I became convinced
that the abolitionists were right in
their conclusions, though I could
not agree with all their argu-
ments, and that so far from the
sentimental approach leading into
their camp and the rational one
into that of the supporters, it was
the other way about. All I can
say is that, to me, what I have
called the ‘Old Testament' dogma
of ‘a life for a life' makes less
appeal emotionally than does the
‘New Testament’ dogma, which
forbids the taking of life by way
of retribution.
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For me, therefore, the burden
of proof lies with the supporters
of capital punishment. It would
be difficult to say just what it was
that converted me to this view; it
was the cumulative effect of many
things, including such considera-
tions as the right approach for a
professedly christian people, the
manifestly objectionable, not to
say, repressive features of capital
punishment, and the morbid
interest, they excite, the possi-
bility, however small, of hanging
an innocent man, and the large
part that the element of vengeance
seems to play in the demand for
capital pmnishment. Perhaps, the
turning point was when I learned
what a large number of applica-
tions there were for the post of
hangman. Any State institution,
I thought, that inspires ambitions
of that sort in its citizens, and
satisfies some of them, surely does
need to justify itself on utilitarian
grounds.”

Mr. Justice Frankfurter of the
Supreme Court of the United States
of America says:

“l am strongly against capital
punishment for reasons that are
not related to concern for the
murderer or the risk of convict-
ing the innocent and for other
reasons and considerations. When
life is st hazard in a trial, it
sensationalises the whole thing
almost unwittingly; the effect on
turies, the Bar, the public, the
judiciary, I regard as very bad.
I think, scientifically, the claim
of deterrence is not worth much.
Whatever proof there may be in
my judgment does not outweigh
the social loss due to the inherent
sensationalism of a trial for life.”.
Then, Lord Templewood says:

“The death penalty surrounds
with an atmosphere of unhealthy
melodrama a particular form of
crime and leaves the mark of Cain
on the family of the executed
man. However carefully the death
penalty is inflicted, State execu-
tion is a repulsive proceeding.
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Capital punishment is objection-
ble, because, first, contrary to
modern developments of penal
reform, it abandons the possibility
of reforming the murderer;
secondly, being irrevocable, it
gives no opportunity for reversing
a wrong sentence; thirdly, it places
a hateful duty on all who take
part in an execution; and fourthly,
it lowers the moral standard of
the whole community.”.

Now, I come to some of the views
held by prominent Indians. Dr. Sam-
purnanand, Chief Minister of Uttar
Pradesh, speaking in the Legislative
Assembly of Uttar Pradesh, recently
said that he was in favour of aboli-
tion of capital punishment.

The issue of capital punishment in
India was raised forcefully by the
late lamented Speaker of the Lok
Sabha, Shri G. V. Mavalankar, in
June 1954, when he described capital
punishment as the last vestige of
colonialism. The opinion of the late
Shri G. V. Mavalankar was enforced
by the Solicitor-General of India, who
held that the death penalty had
never been a deterrent.

The Hindustan Times, a leading
newspaper of this country, wrote on
this subject as follows:

“There is a very strong case
both on moral and criminological
grounds for re-examination of the
whole policy in regard to death
penalty. Perhaps, in the circum-
stances of the country, capital
punishment could be restricted
to very extreme cases.”.

I am not certain, but I think our
great jurist, Dr. Katju, the Defence,
Minister also, is of the view that
death penalty should not be retained.

Lastly, I shall give you Gandhiji's
views.

Writing in the Harijan, on March
18, 1837, he said:

“] do regard death sentence as
contrary to Ahimsa. Only He
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takes life who gives it, All puni-
shment is repugnant to Ahimsa.
Under a State governed accord-
ing to the principles of Ahimsa,
therefore, a murderer would be
sent to a penitentiary and there
given every chance of reforming
himself. All crime is a kind of
disease and should be treated as
such.”.

I would not like to take more time
of the House. So, I shall now sum
up. I cannot convince myself that the
people of my country are so much
deterred or frightened by severe
punishment, or so much more inrlin-
ed to commit violent crime, than all
the people of all those foreign coun-
tries, that the result of abolition
would be different in this country

1 am convinced that the retention of
capital punishment is a retrograde
action today, and abolition would be
a great step forward along the road
of civilisation and humanity. I am
certain that we in India shall sure-
1y follow the enlightened example of
countries which have abolished capi-
tal punishment, and relegate the
hangman and the horrible tool; of
his trade to the barbarous past.

The Home Minister abolished whip-
ping, following the example of Unit-
ed Kingdom. He has introduced in
this House a Bill to stop horror com-
ics, which inter alia lead to imitative
crime, again, following the example
of Great Britain. The Home Mlinis-
ter, in his Bill seeking to aholish
whipping, gave the following grounds
in the Statement of Objects and
Reasons:

“Whipping as a punishment for
criminal offences is outmoded.
Most countries have aboliched
whipping. Whipping is a barb-
arous form of punishment, which
has no reformative value, and
only degrades the offender.”.

“Dissemination of horror com-
jes is likely to encourage anti-
social tendencies among. childrer,
and exert a harmful influence on
young persons.”.



4369 Criminal Law

These have been given as the rea-
sons for the other Bill. I hope i
Home Minister would ~ consistenily
apply the same criterian to judge the
necessity and reasonableness of this
Bill.

When the heat of controversy has
died down, this measure would be
hailed as a symbol of the gceat moral
and spiritual heritage of India. The
forebodings of the people oi the
tribe of the notorious Lord Ellenbo-
rough, that the abolition would be
followed by a flood of crimes would
prove as baseless herc as ther did in
the UK. where 220 capital offences
have been abolished. I have no doubt
that the doubters would court the in-
glorious fame of false prophets.

The abolition would lead, by its
great example of acceptance of the
principle of sanctity cf life by 1he
State, to a substantial and progres-
sive diminution of murder in this
country. And our Home Minister,
who is a great humanitarian, shall,
after the placing of this measure on
the statute-book, rank among the
great upholders of the sanctity of
life, like Sir Samuel Romilly und
John Bright, and shal! be counted
amoung the great penal reformers and
humanitarians like Bentham and
Beccaria.

I thank you very much for having
given me this much time At this
stage, I do not want o take vp mors
of the time of the House. ’
{Mgr. DepuTY-SPEAKER in the Chair]

After the Home Minister repliez to
my motion, I hope I shall have occa-
sion to reply to whatever he has to
say.

With these words, I commend my
motion for the acceptance of the
House.

Mr. Deputy-§peaker: Motion movel:

“That the Bill further to
amend the Indian Penal Code,
1860, and the Code of Criminal
Procedure, 1898, to provide for
the abolition of capital punish-
ment, be taken into considera-
tion.” ! :
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WOMEN'S AND CHILDREN'S IN-
STITUTIONS LICENSING BILL

Pandit Thakur Das Bhargava: With
your permission, I may be allowed to
move that the Women's and Child-
ren's Institutions Licensing Bill be
referred to a Select Committec.

Mr, Deputy-Speaker: Yes, the
amendment may be moved.

Pandit Thakur Das Bhargava: 1
beg to move: .

“That the Bill be referred to a
Select Committee consisting of
Her Highness Rajmata Kamlendu
Mati Shah, Shrimati Jayashri
Raiji, Shrimati Uma Nehru, Shri
B. Ramachandra Reddi, Shrimati
Tarkeshwari Sinha, Shri Nikunja
Behari Chowdhury, Shrimati
Amu Swaminadhan, Shri A. M.
Thomas, Shri Jaipal Singh,
Sardar Amar Singh Saigal, Shri’
Upendranath Barman, Shri Ful-
sinhj! B. Dabhi, SHrimati Anusa-
yabai Bhaorao Borker, Shrimati
Minimata, Shri Diwan Chand
Sharma, Pandit Chatur Narain
Malviya, Shri Mukund Lal Agra-
wal, Shri Mohanlal Saksena, Shri
Hari Vinayak Pataskar, Shrimati
Shivrajvati Nehru, Shrimati Su-
shama Sen, Shri Radha Raman,
Shri Raghubir Sahai, Shri Bhakt
Darshan, and Pandit Thakur Das
Bhargava, with instructions to
report by the 10th September
1956.”

I may be permitted to add that I
have not included the names of Shri
Biswas and Dr. K. L. Shrimali,
because they belong to the other
House. But I would request them to
be kind enough to help the Select
Comimttee, by their presence, and
they can do so under the rules.

Mr. Deputy-Speaker: I hope th»
hon. Member would have no objec-
tion if the names of Shri Datar and
Dr. M. M. Das are also added.

Pandit Thakur Das Bhargava: Yes,
they may be added. I have no objec-
tion. I have no objection even to the
names of the Ministers who arc not
Members of this House. But I am
informed that it is not possible under
the rules.
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‘Mr. Deputy-Speaker: They canno:
be included.

Zandit Thakur Das Bhargava: [
‘they cannot be included, then, it is
certainly quite a different matter. But
if the rules allow, I do not object to
omerMembersoftheHomealsnbe-
ing there.

On the contrary, I am anxious
that others should also come.

Mr, Deputy-Speaker: The other
Ministers can attend, but these two
Ministers, Shri Datar and Dr. M. M.
Das, would be included.

Pandit Thakur Das Bhargava: Cer-
tainly.

Mr, Deputy-Speaker: The gquestion
is:

“That the Bill be referred to a
Select Committee consisting of
Her Highness Rajmata Kamlendu
Mati Shah, Shrimati Jayashri Rai-
ji, Shrimati Uma Nehru, Shri B.
Ramchandra Reddi, Shrimati Tar-
keshwari Sinha, Shri Nikunja
Behari Chowdhury, Shrimati
Ammu Swaminadhan, Shri A. M.
Thomas, Shri Jaipal Singh, Sar-
dar Amar Singh Saigal, Shri
Upendranath Barman, Shri Ful-
sinhji B. Dabhi, Shrimati Anu-
sayabi Bhaorao Borkar, Shrimati
Minimata, Shri Diwan Chand
Sharma, Pandit Chatur Narain
Malviya, Shri Mukund Lal Agra-
wal, Shri Mohanlal Saksena, Shri
Hari Vinayak Pataskar, Shrimati
Shivrajvati Nehru, Shrimati
Sushama Sen, Shri Radha Raman,
Shri Raghubir Sahai, Shri Bhakt
Darshan, Pandit Thakur Das
. Bhargava, Shri Datar and Dr.
Mono Mohan Das with instruc-
tions to report by the 10th Sep-
tember 1956".

The motion was adopted.

CRIMINAL LAW AMENDMENT

BILL

Shri M. L. Agrawal: You have al-
lotted only three hours for this Bill,
out of which one hour has alrendy
been spent. So it will be better if you
allot some more time, because the
Home Minister will take some time
for reply and others also may speak.
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Mr. Deputy-Speaker: Let us first
proceed with the discussion. Then we
will see. )

Shri D. C., Sharma (Hoshiarpur): I
congratulate the hon. Mover of this
Bill on the very -exhaustive survey
that he has given of this problem.
But the question is this: has he re-
lated his arguments and his facts and
figures and his philosophy and his
social outlook to the conditions of the
country in which we are living? When
I ask myself this question, I think
that he has been referring to cther
countries and to other circumstances,
but he has paid very scant heed to
the conditions that we find in this
country. I therefore think that what
may be good for a country in Europe
or in America need not be good fDr
our country also.

Moreover, I find that the abolition
of death penalty has not become so
operative that we can take note of
it. It has been abolished in a few
countries, and they are small count-
ries, and I do not know the circum-
stances which have led to the aboli-
tion of this death penalty in taose
countries. I have to look at this pro-
blem, as the Mover says, from the
angle of the social needs and the
angle of the social justice in this
country. What are those? The hon.
Mover of this Bill has said that the
interests of a civilised society require
that we should abolish death penalty.
1 ask myself this question: in what
context has the word ‘civilised’ been
used? Are you using this word in
the same context in which Mussolini
used it? When he went to invade
Abyssinia, Mussolini said: “We are
going to civilise Abyssinia’. Is it
being used in this context that we
are marching forward in science and
technology? Of co we are mar-
ching forward in science and techno-
logy. But I have on the floor of this
House listened to the answers which
have been given by hon. Ministers
about nuclear explosions and about
the dangers which fall-outs have pro-
duced. A learned Professor of Cal-
cutta University has told us that the
fall-outs are going to have genetic
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effects on man, on human society and
also on other things. Sir, we may be
civilised in that sense also because
our technological progress has been
very high. But I would ask my hon.
friend what are the criteria which
he has used to think of society—i do
not think he has referred particular-
ly to Indian society; he has referred
to society in general—what are the
criteria that he wants to use to des-
cribe a society civilised? I do not
say that India is not civilised. We
are highly civilised. I do not say that
we do not have a very hoary civili-
sation. We have all that We are
proud of that. We are always rightly
and legitimately singing the praises
of that. That is all right. But ecivili-
sation is quite different from the so-
cial framework in which we are liv-
ing today. The social framework may
be a part of civilisation—a small part
—but the whole of this problem has
to be viewed in the light of the social
framework in which we find ourselv-
es today.

Some days back, I read a report of
the Inspector General of Police in
Delhi. Delhi is the metropoliz of
India, a very big city. And what did
I find in that report? I found in that
report that there were 30 many
thefts, there were so many burglari-
es, there were 0 many murders and
there were so many riots and there
were 50 many dacoities. This is one
aspect of our social framework; I do
not want to say that this is the only
aspect, but this is one aspect of our
social framework. As you know, after
the second world war, there has been
a steep rise in the incidence of all
kinds of crime. We have not been
able to arrest that up to this time.

So when I look at it, I am not look-
ing at it only from the point of India,
but from the point of view of other
countries also, and I am looking at
it from the social framework point of
view which we have here, I find that
our society has not as yet arrived at
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that stage of perfection where you
can abolish the death penalty.

I have read this Bill and I find in
it nothing but-‘omit’ ‘omit’ ‘omit’
‘omit’. There are so many clauses and
sub-clauses and there is no-
thing but the use of the
word omit. ‘omit’ ‘omit’. I would say
that the time has not yet come when
we should abolish the death penalty
because that will come about only
when we become grounded in the
principles of non-violence, when we
become grounded in the principles of
truth and when we become ground-
ed in the principles of aghimsa. If we
live in a non-violent, non-competi-
tive and non-exploitative type of so-
ciety, I think ‘the death penalty will
automatically be abolished. I believe
that that is the goal towards which ~
we have to move. But as long as
competition is the law of life, as long
as violence pervades our life and as
long as ahimsa is not to be found
there, I think this death penalty can-
not be abolished. The hon. Member
has said that from the abolition of
whipping we should go to the aboli-
tion of the death penalty. I do not
see the logic of it. I never thought
that the abolition of whipping was the
first step and the abolition of the
death penalty was the next step. Of
course, we have abolished whipping
because that is a kind of barbarism.
But we used to give whipping for
small crimes, for small lapses from
good behaviour or normal behaviour.
But to base on the abolition of whip-
ping an argument for the abolition of
the death penalty, I would say, it not
very logical

‘What is the idea behind this death
penalty? There are two types of cri-
minals. There was a time when, in
England, persons used to be hanged
for stealing a thing which was worth
only 6d. We have advanced and we
have left that behind. But, punish-
ment serves many purposes. Punish-
ment is, I think, more than anything
else deterrent. My friend says that it
is not necessarily deterrent. I do not
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[Shri D. C. Sharma]

know why it cannot be uecessarily
deterrent. It is the fear of death
which, I think, keeps many persons
from committing such crimes. It is
the fear of the death penalty that
prevents people from doing such
things. If you abolish the dealh pen-
alty, it means you make murder
cheap, murder without tears, murder
without fear of any punishment, mur-
der without any dire consequences,
without any fearful consequences. I
do not think that can be the philusa-
phy of our sociéty at this time when
it is in its present stage of evolulion.

It has been said that death penalty
inflicts a great deal of suffering upon
the survivors of the person upon
whom the penalty is inflicted. I agree
that this kind of punishment means
not only punishment for the person
upon whom it is inflicted but also
punishment for those having such
proclivities. That you cannot get over.
There is the individual aspect of pun-
ishment and there is also the social
aspect of it. Both these have got to
be taken into account. In faet, the
social aspect of punishment is much
more than the individual aspect.
Many a time persons have been kept
away from committing crime because
they have thought of the social con-
sequences of the act. If they had
thought only of their own selves,
they would have committed crimes.
So, I believe, that we have to bring
into being a society, we have to bring
into being a social framework, we
have to bring into being a set of so-
cial ecircumstances where murder be-
comes superfluous, where nobody would
mrurder, where .eople would be able
to keep their passions under control
and where the incentive for bad work
will be non-existent. We have to
bring into being that kind of society.
We have to work for- the educalion
of the people; we Lave to work for
the enhancement of the social justice
of the peuple. We have to work for
giving people more social justice. We
have to bring about that society and
if we bring about that kind of socie-
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ty there would be no desire on the
part of anyone to commit any mur-
der. But to think that you are doing
something grand by abolishing the
death penalty iz not the right way ot
thinking.

One great English writer has said
that vegetarians are sometimes the
most ferocious beings. He said that in
some contest I think sometimes hu-
manitarians can alsc be very difficult
persons to deal with. Humanitarians
impulses are to be called into play
but they should be allowed to go only
up to a certain limit. If humanitarian
impulses outrun thc needs of the so-
cial situation, I think, they will lead
to .disaster. I would, therefore, say
that with our social evolution—I am
not speaking of India only but of the
world—the abolition of this death
penalty is not warranted.

§t wind  (Feme—<fEe—-
gfaa sfaat) : & == fadas e
T § | W A EraT & oW
wE S AT A AT A gEd -
dT & I[E § ufaat Y gIE w1
HYaT o, wifE F Y farie weivea
o1 g:femfa & feft fagiw ofefeafa
o7 AT F AW F T, A IR
T F ATZL AT, AT ATET Y IAIAT F
1§ FF AT AT wqT FL AT E |
I+ faa & s o syt &
g 1 A1 6T & wT a9 7 97
fam wma, A & SETO FHS & gEnfA
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fog aTa® W FEw F HOE )
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am & fagrt & wfagwd ) A
W Fgand § & i+ @&
sefrE # g€ g faar e g,
forgtt sy forar € /Y | & s
& syagre #X wo-Fa A qffeafaal
#T 3WI g T Aon W faw &
SEATaF AgIed #r groom & fagda
qET g1 W AT E fs g e Fr A
WIF-Aaa w930 W AEF O
AF T AEF T FT TAGCHAT F
€98 ¥ FUTIT FC AU FAIET T,
9T & FweraT § (F g 7 g Sreend
sfaer & g #1 d@r i1 g §
o A & wt off oF e ey
2T &, forey Fra Ag FY AT AT |
£ ST a1 T4 AT €1 A § HR FET
& T HGAY FTAST & | T WA & (6
f7 W WF T F F G, A AfeF F

wfe® g9 1 AW FT FY FAT IR HART

¥ qEll, ¥ IR g9 a9 § &4
FFTAAT FLT WX AT WY TG 1
T WY G FA S g HT G AT
&1 g 3ET & F agay smareay &
IS FYW F ey sfowa st 1 -
S & Y AT AT & | TR HegEE TE
feam simaT | g fggra™ & Ao § TE
fage @19 gl & AHE JoTHL W
fir Forr SR o @ &7 S avfae &Y
AT & IAH | fRaAT F1 G A7 gen 9
T § 1 gua ag oY Sar § fF o i
FY T 7 FY g & & A0 § IR
HAT O AR O FA FT & I
s Ars o1 FT & e §

& FfoT w1 9 av w7 e
§ = a8 Y Y wew v # faE
w1 & &7 95 Frar § fF e § s
o AT F g gy A w9l
I A A Y, T FEA & | A
# frg arer 9% fawr @ g, W
WHTAAT & FTCT I ool T [ FCIA G

24 AUGUST 1956

Amendment Bill 4378

T dET g fr 5 wmE & i 5
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fawa gz fa=me faar ot 959 ag 1@
SHE FT WIS FT GATL TEHTH HAIeqT |
FEqt N OFAT IS §
o fore sy & (g &1 F w3
§ SO |9 #Y g9 gE 90w ¥ A
FCHFT § 9 AF T § W Oy
A & WA FT LI TS § 9
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[=ft sfmra aT)

gure gFd § W7 fRET S s
frdt SAoMTET AT AT FT A
& ot fors i fog st 4T 6 won
& ST TR o

T A A gy qHEa g
& @ fawg = fa== s =fgw
TTST 34 FY Y TEHA FAEAT § HT A
ZATEr AT et § AT fm ol
T farET T F=91C W 9% g AW H
g1 & IEF 3@ gU § A Y aee
T ¥ wwar 7 @ dfvew qfde
(weqge) W Io1 fomr o | Az &%
3 fF 29U OF Gv9 99 § A0 98
TEgar #Y S Ui & SEe gW A
aifgs sqaeaT o WSS At #Y
TTIAT FT qATA &, IWH g0 ST HrET
AT TIW QAT & WL A w1 FT
waeqr § § g 47 A€ 77 g% % g
1 qeg &3 § T 32 fam Al
aTq & & 78 awmaT § i wa T a1
tomgmAm W g EA K &3
& oY gE L AW F AIGE § ST §
Y TATEAT FTAT AT &, I 99 F fAq
g 99T A9 994 § T wm A T
TRiRaTgES fa=re F< | F =mgar
fF o weard & &1 7 70 9T fq=e
gar, w sfAmw  (wEW)  #
frafer gt 3 o F9E) @€ o
foed FUOY  TTET FT A a1 AT
foaT &0 a9 ¥ TG AIAT AT §
iR Y Sl & gaees @ § 9L ot
ot feeit & s § 5 s
@ UF FOCH 99 A F9 ST
AT FIAT &, T FAT AT AT
AR SE Sad gaT g § Wi fa
s g9 Weiaq FrOa &1 &2 @ §
I AW HT AT A AT AAT FIE FT
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AR Frad & It e atg &1 9
g @, faw & 3 & wq aml &1
weqaer far &, OF @RI S AT O
e fgew i o AR w9
AT GETCHT  FT AT T A A Ay
# wowran g f ag 9faa ama

Y A fagas gae AT q9
F T &, § IEHT AWAT A G FLAT
& w9 & vEE 7 g FE TG
f& o9 gETEd =W I W&
fr g 3§ fF oo g@ w9 T
AW ATIE FEAET § 3@ G
FEHI T FLqHT & T AGH | T §¥F
TuTe & {0 o T & a9 § wiE
TF % UF i & gedT &Y, U v
FTA F G99 IEFT T AT v &,
#5 &t awT weA Ag fear & A
For & e foreelt e 2l & W I
g § IAE o hue wife §
5T q% a4 § I THM EEl F1 AT
seaaA feat wma Ay K www § fe e
e FT 941 e o A fF fae
T Y AT F F HIAE ¥ g% faar
a1, SR § fRae & OF 4 ot fF fre-
qay § 5% fagia g area &
g # 4f 91T ag few AT g AN
# i sl § fre a0F § TEA-REE
wifgat %< qfam I =gl 1 97
gamit & fog foedare oifes #3 3
& Y TaTeEl T 9 9T S A F
& AT 3 | &R ¥ AT A o F7 9|
a8 & fF o e & ofer @il & waET
Y & o) HE wafzat wwEw § 4w
G qAT faear § FTAE 1 A § |
sife ot safed g7 F T § WK
Y vas faeg marr &9 & fag gfww
T & 9 ST T O FE F v uT
&\ wafore gaTE for o faeme w7 A
g & fF T T qaaT waedr § &
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qg 4 4T TUW @A I AR
Ife grm | s et s § g
#T AT I a8 & IEFTAF A A7 AT
7g g9 A9 & AU o oF T
¢ & qgm oW g oS @ma
arifaE W §, g AT gfew Fw
wt &, g &Y = FEw R § O
AT 34 & w2 9T TATer &7 7 fawew
¢, =it forg w1 & =ns faedw sk
woeAeeifgw ofadw @ & W
TOIE 98 TR HI & Wi graredi
® o g wr § dE g g
Wit 5TR WE EA § 7 TA-RY TR
o § foed araE o 9T & fr fi
=fed &1 2T & qUO9 § widy &
¢ ot are & war For § fw aweqa &
@ g F A A a1 1 @y
G saedr § ag oe} faa) v @
91 & fr o wfe g w7 W
w7 felt SASHTET § AT g @
AT & a1 & R & wEhe 8 1
g QT HIUY FT 451 § WK T AT
R gEd wEwameY § 96 g 5
F WraaT da7 gt , W & 4 frsy
1 ¥ 9 § AT v e faiw
¥ # 0 O avg # W G2
¢ Wi T 99 safe gy & # qer
wite (Fifer) fai g€ g
ar Ia% fAg F9 W THEE TF IAC-
T &, ug A= e € A §, ag g
firg WX ST & T §T & T waw
oF AT § W W g q9 A
& oY sawr gd fafiw wr o) S
T 9 F F9 WX A 99 & AT &
AT §, 90T ATET w7 Fgi weam"
e &, S SR ST TT ST avEe H &Y
s | &% sfaw foi 59 G § &
&1 wfyF a7 g T Eeg 8
e oo e AR fauw A o S &
fog ag swqw @ &1 & A
VT W §40E 34 e W
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9% &7 sqrq «q faaT & W e
frar 5 & g § gqda sEwm 5
TCHX UF SO F57 0 399 I8
® o1 fawer § S1Fwa 7 77 @q f
Tg WA 1 Bfew &5 & 9w §
fF ga S W W 9 71 F s
frgw @ Wi ag <@ fog & qww
TEHl 9T g g & dwifaw 3fee &
weYfaT & gfe & o amfa gfe
¥R I am A @ & 5
TR AT T I W ST § s
ATt & R aeg & A dT §,
T T amal @ oA { @ ST A
F¢ o5 77 grae § F s I
T T ST FE FEAT VAT § Al F
wagen § 5 g g fag aw o
T & 9 I AR # g =
FT =fge w39 faug § weggw
W & faw ok gedw FA F g
T Fae B I R F IAT TG
T S fgF ST A qa arc 7 a9
W qEa §@ " foqid @eg
F GHA 9 FT a1 oG g | TR
et & a1g § 5w fadt Ay it ow F
¥ foo o wwdw 7EF F@r SfeT F
Tg AT I W L AT o ar &
Ig T a1 fF TN S I
& faw e 9w

Mr, Deputy-Speaker: One amend-
ment has been received from Shri
Raghubir Sahai but it was handed
over only at 5.25. So, it is late and I
cannot accept and entertain it unless
the Government is prepared to ac-
cept it. May I know the reaction of
the hon. Minister? The amendment is
that the Bill be circulated for pur-
poses of eliciting public opinion
thereon by the st December, 1956, I
want to know whether the Govern-
ment accepts that.

6 P.M.

The Minister of Law and Minority
Affairg (Shri Biswas): I do not know
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[Shri Biswas]
if I should speak now, because it is
already six o’clock.

Mr, Deput:r-Speaker 1 only want-
ed to know whether the Government
is going to accept this amendment.

Shri Biswas: What I suggest is this.
As s matter of fact, Government con-
sulted the States and we have got the
opinions of the different States. Most
of them are against this proposal
Now, the House has got to consider.
and the Government have also to con-
sider, whether having regard to that
it would be worthwhile circulating it
for opinion generally, not merely to
the States—that has been done—but
to the different High Courts, to the
other different bodies and so en. T
would in this connection suggest this.
The Law Commission is sitting. The
Law Commission has been approach-

Mr. Deputy-Speaker: At this mo-
ment I only want to know whether
the Government is prepared to ac-
cept this amendment.

Shri Biswas: 1 should not accept
the amendment in that form.

Mr. Deputy-Speaker: Then it is
wo late; I cannot entertain it.

24 AUGUST 19856
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Shri M. L, Agrawal: Would ac-
ceptance by the Government mean
acceptance of the motion for ecircu-
lation or that it may be discussed in
the House?

Mr. Deputy-Speaker: It would only
mean acceptance; nothing more.

Shri M. L. Agrawal: 1 think there
is no harm if this amendment is also
discussed by this House.

Mr. Depuiy-Speaker: We will see
whether it can be cntertained for the
next day. So far as today is concern-

Shri Raghubir Sahai (Etah Distt
North-East cum Budaun Distt.-East):
I have given notice today.

Mr. Deputy-Speaker: That would
be considered separately. It won't be
discussed today. When it will come
up next time, then we will see whe-
theritcanbediscusedatttmttim

603 P
The Lek Sabha then adjourned tiu

Eleven of the Clock on Saturday, the
25th August, 1936,
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PAPER  LAID ON THE
TABLE

A

copy of the Notification No.
8.R.O. 1645, dated the 21st
u.ly, 1956 rogether with an
y Note, under
Iub-s:cuon (3) of section §
of the Indian Aircraft Act,
1934 was laid on theTable.

DAILY DIGEST
[Friday, 24th August, 1956}

COLUMNS

4245

BILLS PASSED

. 424584

'I‘hcﬁolhwinsﬂil!s were con-

D

JOURNED . .
The motion to consider

sidered e.d passed.—
(x) Appmpmuon (No. 3)

(2J ﬁppmpfmﬂn Mo. 4)

(3) Gﬁvcrnm.em Premises
(Eviction) Amendment
Bill, as reported by Select
Committee

EBATE ON BILL .AD-

the
State Financial Corpor:
tions  (Amendment) Bill
was moved by Shri A. C.
Guha, the Minister of Reve-
nue and Defence Expendi-
ture.  After some discus-
sion Dy Lanka Sundaram
moved that the debate on
the Bill be adjourned. The
motion was adopted and the
debate on the Bill was ad-
journed,

BILL UNDER CONSIDE-

RATION .
The motion to mnsldgr

the
Indian Railways (Amend-
ment) Bill, as passed by
Rajya Sabha, was moved
by the Deputy Minister of
Railways and Transport
(Shri Alagesan) and discussed
and the motion was adopted,

REPORT OF COMMITTEE
ON_ PRIVATE MEMBERS’
BILLS AND R_ESOLUTIONS
ADOPTED . . .

Fifty-ninth R:eport was adop-
ted, .

PRIVATE MEMBER’S BILL
INTRODUCED . .
Central Government Servants

(Option for Joining Contri-

4245-46
4246-47

424984
. 4284—4303

4303—28

4328-29

4329

burory Health  Service
Sch 'm:) Bill, by Shri Jhu-
lan Sinha was introduced .

PRIVATE MEMBER’S BILL

Further  discussion on the
motjon to consider the Wo-
men’s and Children's Insti-
tutions Licensing Bill was
continued.  Pandit Thakur
Das Bhargava moved an
amendment to refer the Bill
to a Select Committee.
The amendment was adop-
ted and the Bill was rcfcrmd
to a Select Committee.

RIVATE MEMBER’S BILL
WITHDRAWN . . .

The motion to consider the
Cons’itution  (Amencment
of the Sixth Schedule) Bill
was moved by Shrimati
Khongmen and discussed.
The Bill was withdrawn by
leave of the House.

PRIVATE MEMBER’S BILL

4390
COLUMNS

4329—39,
4370-71

4339"'4_ 5

UNDER CONSIDERATION 4345—69,

The motion to consider the
Criminal Law Amendment
Bill was moved by Shri

M. L. Agrawal and discussed.

The discussion was not con-
cluded.

AGENDA FOR SATURDAY,

25TH AUGUST, 1956—

Consideration and passing of
the Indian Railways (Amend-
ment) Bill, as passed by
Rajya Sabha and the In-
dian Institute of Technology
(Kharagpur), Bill. Refe-
rence to Select Committee
of the Suppression of Im-
moral Traffic in Women
and Girls Bill and the Chil-
dren Bill, as passed by Ra-
| a Sabha. Consideration

the moion to refer the
Sta.ndan‘ls of Weights and
Measures Bill to a Joint
Committee.

4371—88



	lsd_01_13_24-08-1956_pI
	lsd_01_13_24-08-1956_p II



